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Volume II. 

A 

ABDUL RAHMAN, MUNSHI— 
। See 6 Questions and Answers.” 

ABUL KASEM, Mr.— 
Demand for Supplementary grant re Indian Students’ Committee. 8$93- 

894, » | 

Mussalman Wagfs Registration Bill. 022-023, 024, 
Resolution re Indian autonomy. ]244-]2$6 

. Resolution re purity of administration in the various Departments of the 
: Government, 67-68, x 

ABDUL QADIR, KHAN SAHIB, MOULYI— 
* See “ Questions-and Answers.” 

ABDUR RAHIM, MR.— 

Oath of office. 687 

प्र हैः Resolution re enh: t of pensions of civil i 054. 
| हिल eg Judicial administration of North-West Frontier 

ACCIDENT (S)— 
‘ Question re——on the Oudh and Rohilkhand Railway——, 643, 

hccos#@barron RAILWAY— . 
Question re ——- in Guzrat Mail trains of the Bo b; 

Central India Railway. 835 mbay, Baroda and 

Question ¥¢ ‘a distincti mg Railway gers in regard to 

Question re shortage of second class——, 297, 
Questios re third clags—on railway in the Punjab, 420 
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2 INDEX TO LEGISLATIVE ASSEMBLY DEBATES, 

ACCOUNTANT-GENERAL— ; श्र 
“Question re appointments in the office of the ——, Madras. 49. 

Question re grievances of the clerical establishment of the 5 United Provinces. $87. Pcie 
‘ 

ane ACCOUNTANTS— 4 
Question re appointment in India of expert —— from leading firms in हि England. 8-85, 

Question re discontent among the staff of the M ilitary —— Department. 280-282. 
- 

Question re memorial from the Publie Works-——of the Punjab. 426. 

ACCOUNTS— , 

Question re preparation of cost ——, 290, 

ACT III OF i872— : ose 
Question re registration of marriages under ——, 699. 
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ACT, GOVERNMENT OF INDIA— 
Question re partial exclusion of certain traets of Central Province’: from. ti the operation of the —— of 99, 547, = 

ACT, LAND ACQUISITION— 
< Message from Couneil of State re agreement with amendments ST  —— proposed by the Assembly, 258, 3 

ACT, WORKMEN’S BREACH OF CONTRACT~— के a 
Resolution at the repeal of the —— and certain sections of the Indian Penal »  227-24l, si ; 

ADDITIONAL DISTRICT AND SESSIONS JUDGE (Ss)— 
Question re ——- of Ajmer and epecial additional pension, 839, 

ADDRESS OF WELCOME— 
Resolution re —— to His Royal Highness the Prince of Wales. 300-6. - 

ADEN— ¢ wet - 
Question re transfer of —~ administration to the Colonial 0868. 94-96, 

Question re transfer of —— from the Government of Tudia, 426, 
Question re transfer of —— to the Colonial Office, 649, 65%, 
Question re transfer of —— to the Egyptian Government. 652. 
Question re tiansfer of the Protectorate of —— » $ST8379. 
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INDEX TO LEGISUATIVE ASSEMBLY DEBATES. 5» 

ADJOURNMENT— 

—— of the House for want of quorum. 289. 

~ Motion for to consider Moplah outbreaks. 99. 

PE Motion for —— to disetie the arrest of the’ leaders of -ce-operati 
z 58, 

See “ Legislative Assembly.” 

See “ Ruling.” 

ADMINISTRATION— 

Question re 0०७६ of Indian——. 656. 

Question re cost of —— of North-West Frontier Province ——, 685. 

Resolution re the purity of —— in the various Departments of the 
Government of India. 60-622. 

ADMINISTRATION OF JUSTICE— 

D d for suppl tary grant re-——., 802. 

able 

ADOPTION REGISTRATION BILL— 
Motion for leave to introduce. 225, 

Introduced. 227. 
Motion for circulation, 59). 

= Rejected. 600. 

_ADVISORY BOARD(S)— 
~ Question re the creation of 

Railways. 9-]92. 
Question ve creation of a Railway 

of merchants in connection with 

396. 

s 
~~~ ADVOCATE-GENERAL— = 

‘ Question re appointment of —— for the United Provinces. 88. 
~ Question re statement made by of Bengal as. to withdrawal of the 

Munitions Case. 678, 

= 

AEROPLANES— 
. Ls Question re——in India. 899. 

Question re. manufacture of——and other machines in India——, 
562-563= 

अंडा 3 

» .. AFGHANISTAN— 
sg 

Question re admission of—~-. to League’of Nations, 69. 
ad



| mt s INDEX TO LEGISLATIVE ASSEMBLY DEBATES. 

AGARWALA, LALA GIRDHARILAL— 
Land Acquisition (Amendment) Bill. 022. 

Negotiable Instruments (Amendment) Bill. 336. 

Resolution re contribution of Bengal to Government of India, 326. 

Resolution re equalization of the number of Indians and Europeans in_ 
certain posts. 03-l0, A 

Reeolation re separation of Judicial and Executive functions. 626-627, 

See “ Questions and Answers.” 

Statement of posts on Rs. 509 and above held by Indians, 29]-295, 

AGNITIOTRI, Mz. ए, 8. L.— 

Demand for supplementary grant re Indian Trade Commissioners in 
Kast Africa. 906, 

Demand for supplementary grant re Staff Selection Board. 855-859, 
“Indian Lac Cess Bill, 477-478. 
Protest against late distribution of Blue Books iu regard to Supplement- 

ary grant. $4], 

Resolution re address of welcome to His Royal Highness the Prince of 
Wales. 08, 09, 0, I3. 

Resolution re employment of children. at sea. 028, 029,030, 

Resolution re Indian Autonomy. 97l-973. 

Resolution re purity of administration in. the various Departments 
of the Government, 6)6-67. 

Resolution re unemployment indemnity in case of lossor foundering of a 
ship. 032-034. 

See “ Questions and Answers.” 

AGRA TELEGRAPH OFFICE— 
Question re the administration of the ——. 88-89, © one 

@ 
et _ AGRA ZAMINDARS— 

AGRICULTURAL INSTITUTE— 

Question re Arms Act and ५ $5. 

AGRICULTURE— 2 
Demand for supplementary grant re—. 874. 
Question re amount spent on iinprovement of ——. 828, जे 

AGRICULTURAL CATTLE— 
Question re milch-and—, 402, = 

Question re Pusa——. 222, 
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INDEX TO LEGISLATIVE ASSEMBLY DEBATES. 

AGRICULTURAL SERVICK(S) — 

Question re Indianization of—. 43. 

Question re number of Indians, Europeans, and Anglo-Indians in —, 

AGROR— 
Question re the warrant of arrest against the Khan of 988-989, 

AHMAD BAKSH KHAN— 

See “ Questions and Answers.’”? 

AHMED, Mx. K.— 

Demand for supplementary grant re general administration. 854. 

Election of the Deputy President. 842-844. 

Moplah outbreaks. 49-5], 42, 53. 

Motion for adjournment to discuss the arrest of leaders of non-cc- 
operation. 58-52]. 

Resolution re amendment of the Indian Evidence Act. i3-82. 

Resolution re employment of seamen. 037-038. 

Resolution re separation of Judicial and Executive functions. 63-632. 

Resolution re ployment insur for 026. 
See “ Questions and Answers.” 

AHMED, Mr. ZAHIK-UD-DIN— 
Resolution re Indian autonomy. 254-]256, 

Resolution re permanent Capital of India, 204. 

Resolution re postal system in India, 208-}209, 

AIYER, Sm P. 8. SIVASWAMY — 
Adoption (Kegistration) Bill. 592, 598. 

Demand for supplementary grant re Archeology. 87], 
Demand for supplementary grant re Botanical Survey. 868. 

Demand for supplementary grant re Civil Works, 876. 

D. id for suppl tary grant re General Administration. 553. 

Demand for supplementary grant re Indian Students’ Committee. 
885—887. 

Demand for supplementary grants re medical services, 872. 

~ ‘Indian Income-tax Bill, 9l9—922, : 
Land Acquisition (Amendment) Bill. 06 —0L7—022, 
Maint Orders Enf $ Bill. 92, 
Resolution re recognition of medical diplomas of Indian Universities in 

the United Kingdom. ]89—I74. 
Resolution re transfer of judicial administration of the North-West 

Frontier Province. 726—786, 747, 749, 750, 75l, 758—76]. 
See “ Questions and Answers,” 
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6 INDEX TO LEGISLATIVE ASSEMBLY DEBATES. 

AIYER, Mn. T. V. SESHAGIRI— 

Bill to aménd the Hindu Law relatiug to exclusion from inheritance. 
22]-223, 225. 

Demand for supplementary grant re Posts and Telezraphs, 850. 

Election of Deputy President, 465, 
Hindu Law of Inheritance Bill. 20/0-l02]. 

Land Acquisition (Amendment) Bill. 07-08. 

Resolution re Indian autonomy. 963-967. 

Resolution re removal of racial distinctions in trials. 362-363. 

Transfer of Property (Am2ndment) Bill. 585. 

heen 

Question re letter of Mr. Gur Prasad in the——-and punishment of 
Station Superintendent, Moghal Sarai. 25-296. 

AJMER— 
Question re Additioral District and Sessions Judges’of——and the special 

additional pension. 839 

AJMER-MERWARA— 
Question re apptication of new pension rules to —— -* 839 
Queetion re extension of the rules governing the grant of pensions and 

gratuities to gazetted officers to.—— . 

AKRAM HUSSAIN, PRINCE A. M. Mi— 
Resolution re Indian autonomy. 969—970. € 

ALLIANCE ADVERTISING ASSOCIATION— 
See Postal Advertisement. 

ALL-INDIA SERVICES — 

See Services. 

AMBALA— 
Question re correspondenc? published in Cantonment Advocate at ——. 

398. 

_AM ENDMENTS-- 
See Ruling. 

AMJAD ALI, MAULVI— 

Resolution re Indian autonomy, 258-259, ]260.



INDEX TO LEGISLATIVE ASSEMBLY DEBATES, 

ANDAMANS— 
हैः Question re names and number of political prisoners in thh——, 804 

Question re privileges aceorded to prisoners-in the —~, 804 
Question re return of political prisoners fromthe —, 243-249, 

"ANDREWS, MR. 0. F.— 
Question re telegram of —— in the “Statesman.” 662, 

ANSARI, Dr. M. A.— 
Question re ’s article on Non-co-operation, 68. 

ANTI-DRINK MOVEMENT— 

Resolution re in India. _0$5-292, = 

APPEALS— 

Question १४ civil and criminal ete, in Calcutta High Court and 
appointment of arbitration courts. P. P.-306-307 

APPRENTICES— : 

Question re differential trextment of —— at Jamalpur. 294-295, 
580 

Question re Indian at the Jamilpur Railway Workshops, P. 294. 
Question re Railway Workshops. for training in mechanics and 

हि engineering, 240-293, : 

ARBITRATION COURTS—._. 

Question 7¢ Civil and Criminal appeals, ete., in the Calcutta High Court 
and appointment of ——. 306- 

ARCH #OLOG Y— 
Demand for supplementary grant re ——.. 87]. 

ARCHEOLOGICAL DEPARTMENT: 
Discovery of the grave of Zaib-un-Nissa Begam by the 
Question re the reorganization of the l6l 

—— 
ARICHA—. 

Question re Railway Connection between Dazea and —-, 775. 

988. 

em 
-ARMS-- 

Question re exemptions under the Indian 
Question re refusal of issue of licene2s for fire 

72-73 

Question re statement of —— in possession of ०८०८ persons. 693, 

Rules. 59-60. 

to non-co-operators. 



| 8 INDEX TO LEGISLATIVE ASSEMBLY DEBATES, 

| ARMS ACT— 

Question re and 000 Talukdars and Zemindare of Agra. 8]5. 

Question re Council. Members and the * 449 

Question re exemption of swords in the United Provinces from the 

Question re 6 ptic of Council members from 448. P 

Question re levy of - License fees from members of old volunteer 
Force, Indian Defence Force and the Auxiliary Force, 774 

Question re Taluqdars of Oudh and the 

i emt 56-457 <i 

| 
} 

| 

है 
85. 

ARMS RULES= 

Question re grant of licences under 457, 

ARMY— 

Questions re number of Indian officers in different branches of the —— | 
t 

| Question re reduction in the Indian ——. I46, 

4 

ARMY CANTEEN BOARDS— 

| : Question re——in India. 002-003. 
» 008,.50. कट 

Question re maintenance of —— in India. 004, 

Question re 

ARMY CONTRACTORS— 
Question ze discontent among ——, 004-I005. 

ARMY HEADQUARTERS— 
a Question re pay of the clerical staff cf the Medical Seivices ia——u 

658. zit 

ARMY OFFICERS— = 

i ‘Question re railway concessions to——. 802, 

ARREARS— 

Question re of work in High Courts, — 55. 

ARREST— 

Question re warrant (f —— against the Khan of Agrer, 988-989 ( 
e
e
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हे INDEX. TO LEGISLATIVE ASSEMBLY DEBATES. 

ARTICLE (S)—NEWS PAPER— 

Question of ——in Pioneer, 69-7). 
Question of —-— in Vakil. 7-72, 

~ Question of in Zamindar. 72. 
Question. of —— in Fateh of Delhi: 72, 

Question re ——in Banday Mataram re maltreatment of Indians by 
Military officer ? 

Question re. —— in Independent 74, 
Question re —— in Daily Express and New India. 72. 

Question re —— in Justice. 72. 
Question re “ Profession and Practices” in New India of 5th 

March. 53. <g 
Question te —— in Modern Review beaded “Semi-Slavery in Assam 

+ 67 
Question re in Tribune headed “ Section 5 of the Telegraph 

Guide.” 449, 4 
हे 
| 

ASAD ALI, KHAN BAHADUR MIR— 

~~ Nomination of as Deputy President. 465, 

| Resolution re Indian autonomy. 258. 

See “ Questions and Answere, ” 

- ASJAD-UL-LAH, MAULVI MLIYAN— 

E Resolution re anti-drink movement in India. 993-l094. 

- Resolution re p*rmanent Capital of India. %5. 

ASSAM— 

Question re Civil Sargeoncies in ——, 245-246, 

/ ASSAM-BENGAL RAILWAY— 
ee Question re correspondence between Government of India and Assam om 

; ie the —— exodus. 88 

Question re statenent by Bengal Government in connection with —— 
strike 227 

Question re strike on the 
Chandpore. 226-237. 

। सर Question re strikes and the ——. 427. 

and “of tea garden coolies at 
= 

+ न ASSAM TEA GARDEN COOLIES— 

~ Question re ——, 645, 



30 INDEX TO LEGISLATIVE ASSEMBLY DEBATES, 

ASSAULT— 
| ह 

Question re —— on an Indian widow by Private Mulligan at Sialkot. = 298-299, 
है 

ASSISTANT SURGEONS-. 
Question re Civil and Military —~. 776. 
Question re service of Military and Civil Sub-Ascistant Surgeons towards increments of pay on confirmation. 65-66, 

ATTACHED OFFICES— 
Question re allowance of Secretariat and —— , 763. tT 
Question ré pay in Secretariat and 638. } 
Question re pay and allowances of staff of Secretariat and 5 | 898. «& 
Question re revision of pay in - 639. . Question r¢ strength of clerical staff of the Secretariat and —— 087. . 

ATTA KHAN, SUBEHDAR-MAJOR— 
Question re discharge from service of , 256th Rifles, Frontier Force, 978-980. 

AUDIT DEPARTMENT— 

Demand for supplementary grant re ——. 86i. 
Question re increase of pay granted to Superintendents and Accountants of. —— 30I-]303. ५० 
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AURANGABAD — ‘ 
+ 

AUXILIARY FORCE— 

See “ Arms.” = 

\ hy 

| 
4 t 

Question re the cost of construction of Cavalry Lines at—— . 984. 
: की 

AUTONOMY— | 
Resolution re Indian - 956-975, 228-286. } 

} 

“ 

* 

AVIATION— ; 

Question re —— schools in India. 838. 

of ~ 

AYYANGAR, Mr. M. 6. MUKUNDARAJA — ‘ a3 
Cattle Trespass (Amendmeut) Bill, 03-0)4, a7 Je 
See “ Questions and Answers.” ~ | all 
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INDEX TO LEGISLATIVE ASSEMBLY DEBATES, t il 

+ \ B 
3 BAGDE, MR, K. G.— 

Demand for supplementary grant re Indian Trade Commissioner in 
5 East Africa. 903. 

meat Demand for supplementary grant re Y. M.C, A., Simla, and Victoria 
Memorial. 900. 

Demand for supplementary grant re grant to Y. M. 0. A. at Simla. 
900. 

Demand for supplementary grant re expendifure in England. 902- 
903, i 

, Point raised by —— as tothe quorum, 288-289, 

See “ Questions and Answers,’’ 

| BAJPAL, RAI BAHADUR SANKATA PRASAD— 
Resolution re anti-drink movement in India. 0]. 
Resolution re equalization of the nuinber of Inlims and Europ?ins in 

certain posts. l]l5-l6. 

See “ Questions and Answers.” 

BALUCHISTAN— 

Quest‘on re murders in British and Sind. 065-066. 
° 

“ BANDAY MATARAM ”— दे 

= _ Question re statements in—— on alleged maltreatment of Indian 

passengers. 73-74, 

BANGALORE PENSIONERS’ ASSOCIATION— 

Question re ——. 420, 

BANK— 

Question re interest on postal savings’ deposits, 45]. 

‘Question re nomination of Indian Governors of Imperial ——. 54. 
‘Question re pay of Governors of Imperial 53-54. 
Question re paper entitled “ State for India” 225. 

_ BAR -- 
: ~~ Question re creation of Indian ——, 705, 

3 BARODAWALLA, Mn, 8. K.— 
= Resolution re Indian autonomy. 263. 

= BARRAGE— 
* Question re Sukkur ——, 4$2. 

~ Resolution re Sukkur ——, 943-956. 



38 INDEX TO EEGISLATIVE ASSEMBLY DEBATES, 

BARSAL, KASHMIRI LAL— 
Question rz the correspondenee between ——-, Sub-Ovyerseer, Ambala 

Cantonment, and Military Authorities. ]9$, 

BARUA, RAI BAHADUR DEBI CHARAN— 
Demand for supplementary grant re Civil Works. ६१६, 
Inyalidation of Hindu Ceremonial Emoluments Bills, 078. 
Resolution re Indian autonomy. 247. 
Resolution re the repeal of the Workmen’s Breach of Contract Act and certain sections of the Indian Penal Code. 289--£2443 . 
See “ Questions and Answers .” 

‘BEDI, BABA UJAGAR SINGH— 
See ‘ Questions and Answers.” 

BEEF— 

Question re as military ration. 404. 

BEGAR— 

Question re Rasad and ——, 42, 

BENGAL— 

oT re contribution of —— to the Government of India. 8]2—_ 433]. 

BENGAL AND NORTH-WESTERN RAILWAY— Questi ppointment of Passenger Superintendents on the —. 3224. : we 
Question re management of T223. _ 
Question re number of In‘ians and Europeans employed on high salary on—-—. 578-579. 
Question re number of watermen and gardeners employed by —— 

between Katihar and. Barauni junctions. 682, 
Question re provision of fans in the carriages of ——, 799, 
Question re supply of drinking water on 680. 

Question re transfer of management of the Tirhut State Railway to 
3223. = 

Question re waiting rooms and sale of tickets on. 68), 

BENGAL-NAGPUR RAILWAY— 
Question re staff in East Indian and —— offices. 305. 
Question re female booking clerks on East Indian and——, 3]3-34.. 



INDEX TO LEGISLAT(VK ASSEMBLY DEBATES. ]3 

BERAR— हि 
Statement re advantages derived by —— und2r the reformed constitu- 

tion. 977 कर . é 

~ BESANT, Mzs.— 
Question re address by in the Malabar Reformed Council. 689. 

BHARGAVA, RAI BAHADUR PANDIT JAWAHAR LAL — 

Land Acquisition (Amendment) Bill, 22]-222, 

Resolution re Indian autonomy. 970-97l 

Resolution re purity of administration in the various departments of 
Government. 68-620 

See Questions and Answers,” 

BHIWANI— 
Question re broad gauge connection between —— and Delhi. 449, 

BILL(S)— 
Adoption (Registration) — - 

Motion for leave to introduce. 225, 
Introduced. 227. | 

Motion for circulation. 59], 

Rejected. 600. 

Carriers (Amendment) — 
- Motion for leave to introduce. . ।23. 

Introduced. 25 
Motion for consideration, 465. 

Motion to pass. 466, 

Passed. 466, 

Cattle Trespass (Amendment)— , 

Passed by Council of State laid on table, 582, 

Motion for consideration. 02-03, 

Motion to pass. 06, 
Passed.  30]6, 

Code of Civil Procedure (Amendment) — (Fraudulent Suits)— 
Motion to refer to Select Committe2 deferred. 2] 

Code of Civil Procedure (Amendment) — (Dr, Gour’s)— 

Motion for leave to introduce, 228, 

Introduced, 228, .



4 INDEX TO LEGISIATIVE ASSEMBLY DEBATES, 

BILL (S)—contd. 
Code of Criminal Procedure (Amendment) (Main Bill) — 

बा है “Motion to refer to Joint Committee. 006, 

Alopted. 009 
Motion for nomination of Members of Joint Committee. 00 

= of Criminal Procedure (Amendment)—(Firing on erowds, Chapter 
xj— 
Passed by Council of State laid on table. 582. 

Motion for consideration deferred. 0I2. 

Code of Criminal Procedure (Amendment) (Chapter XL)— 
Passed by Council of State laid on table. 063. 

Motion for consideration deferred. 306. 

Exclusion from Inherita 
Motion for leave to introduce. 22]. 

Introduced. 225, 
cy 

Hindu Law of Inheritance (Amendment)—— * 

Motion for leave to introduce: 4030. 

e Introduced. 0l]. 

Indian Contract (Amendment)— = 

Motion for leave tointroduce. 4$I. 

Introduced. 483. - 

Indian Electricity (Amendment) — 

Motion for noinination of Members to Joint Committee. 20, 

Adopted. 390. 
Presentation of the Report of Joint Committee. 465. 

Indian Emigration— 

Motion for leave to refer to Select Committee, 2], 

Referred to Select Committee. 22, 

Indian Factories (Amendment) — 
Motion for nomination of Members to Joint Committee, 20. 

Adopted. 320 
Presentation of the Report of Joint Committee. 006



4 
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BILL (S)—contd.. 

Indian Income-tax— 

~ Motion for leave to introduce, 478, 

Introduced. 48]. 

Motion to refer to Joint Committee. 98. 
Adopted. 932. ~ : 

Motion for nomination of members to Joint Committee, 227, 
Adopted. 227, 

= 

Indian Lae Cess— 

Motion for leave to introduce. 337. 
_ Introduced. 389, 

Motion for consideration. 460-478, 

Motion for circulation. 476, 
Rejected. 476. 

Motion to pass, 478. 

Passed. 478, 

\ Indian Limitation (Amendment) — |; 
Motion that the Bill be re-committed to Select Committee, 92-96- 

Adopted. 98. 
Motion re personnel of Select Committee 9i8. 

- Adopted. 978, 

Todian Marine (A mendment) — 

Motion for leave to introduce. 27. 
Introduced. 328, 

Motion for consideration. 237, 
Motion to pass. 837. 

Passed. 357, 

Indian Penal Code (Amendment)— मु 
Motion for nomination of Members to Select Committee, 20, Adopted. 2I. : 
Presentation of Report of Select Committee, 335, 
Motion for consideration of Report. 92, 
Motion to pass, 92, 

Passed,  9१2. 



36 INDEX TO LEGISLATIVE ASSEMBLY DEBATES, 

BILL(S)—conéd, 

i Rejected. 3], 

Indian Works of Defence (Amendment) — 
| Motion for leave to introduce. 28, 

Introduced. 28; 
‘Motion for consideration. 837, 

| Motion to pass. 337. 
। Passed. 3837. 

Land Acquisition (Amendment) — 
: Motion for postponement, 339, 
ह Adopted. 839. 
. Motion for consideration. 0i6-l022, 

Motion to pass. 022, : * Passed. 022. = 
| Maintenance Orders Enforcement— 

Motion for nomination of Members to Select Committee, 2], 
Adopted. 22. gine 

Presentation of Report of Select Committee. 335. 
Motion for consideration of Report. 909, _ 
Motion to pass, 9] 

Passed, 9] 7 
Motion to agree to the amendments by Council of State. ] 228, 

Adopted. 228 

Mussalman Waqfs Registration— : 
Motion for leave to introduce. . ] 022-023, 

Introduced. 024, 

————— 
eee —. 

Tndian Post Office (Amendment!— 

Motion for leave to introduce, 25, 
Introduced. 327. 

Motion to consider. 336, 

Motion to pass. 337, 

Passed, 537, 

TInvalidation of Hindu Ceremonial Emoluments— 
Motion that —— be referred to a Select Committee, 063, 

Adopted. 085, 

Indian War Relief Trust— 
Motion for leave to introduce, 28-30, 



INDEX TO LEGISLATIVE ASSEMBLY DEBATES, ४ & 

5 BILL (S)—coneld. 

Negotiable Instruments (Amendment)— ‘ 

Motion for leave to introduce. 22. 

Introduced. 23. 

Motion to consider. 336, 

Motion to pass. 336. 

i Passed. 336. 

न Press Law Repeal and Amendment— 

} Motion for leave to introduce. 389-340. 
Introduced. 34]. £ 

Motion to refer to Select Committee. 0. 

Adopted. 02. 

Transfer of Property (Amendment) — 

Motion to refer to Select Committee. 582. 

3 Rejected. 59. 
Question re rejection of a —— after acceptance of principle —— 595-596 
Question re precedence of notices of and resolutions: - 633,638. 

; Question re longer notices of introduction of . 220. 

BISHAMBHAR NATH —~— PANDIT— 
" Resolution re separation of judicial and executive functions. 626. 

See “ Questions and Answers.’? 

BOARD— 

Qnestion re aboliton of 3taff Selection 807. 
Question re allowances of the members of the Staff Selection 52. 
Question re appointment of Advisory of Merchants for different 

Railways. 9 
: Question re Munition Board ease. 297. 
"ti, Question re number of candidates selected by the Staff Selection Ts 

a 4७३० 
~ Question v2 system of test by the Staff Selection ——. 066, 

BOARDS OF REVENUE— ० 
Question ve abolition of ——_ . 57-58, 763. 

BOMBAY— 

न ws Ba a of waiting-rooms at “the: Vietoria Terminus aj; —— है ~ 800-807. ’ ° 
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BOMBAY, BARODA AND CENTRAL INDIA RAILWAY— 

Question re Inter Class carriages on 88%. 

Question re accommodation in Gujrat mail trains of ——. 835, 

Question re supply of drinking water on ——. 889. 

“BOMBAY CHRONICLE ” 
Question re article in —— re high rates of stores in Hngland, 700 

BOOKING— 

Question re at railway stations. 93]. 
Question re difficulties at railway stations. 9]. 

Question re opening of —— offices in big towns. 98-982, 

BOOKING CLERKS, FRMALE— 

Question re on the East Indian and Bengal-Nagpur Railways. 
33-3]4, oa 

BORDER RAIDS— 

Questions re offences and 
393-392, 

BOTANICAL SURVEY— ४ = seen 

Demand for sapplementary grant re — 867." 

» BRITISH SHIP COMPANIES— 

Question re exemption of ——- from income-tax, 808. 

BRYANT, Mx. J. F- 
Resolution re the purity of administration in the various departments of 

the Government of India.  60$4-608,*6 | १. हि 

= Demand for supplementary grant re Botanical Survey, 569 

BUDGET— 
Question *e preparation of annual 

tion of Chamberlain Currency Committee. 692. Pees 

BUILDINGS, GOVERNMENT— ——- 
Question re practice in England for the construction of 47-48, 

BUREAU— ~, 

in the North-West Frortier Province. 

Estimates and recommenda= 

coon 

Question re office of the Director of Information in Bengal and the 
Central of Information. 307 

—— re information collected by Sugar as to sugar factories 
45 = 

Question re collection of information by Labour —— re the teal causes 
* of labour strikes and present Jabour situation. 453 4
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BURMA— s 

Question 7@ Military officers and —— local allowance. 767. 
Question ve High Court in ——.  80]. P 

“Question re judicial services in ~ 302, 
Question re rice and paddy traffic in ——. 302-303. 

BURN AND COMPAN¥— 

Question re payments to for American Railway wagons, 73. 

BUSINESS (GOVERNMEN T)— 

Statement of ——. 242-243, 335, 464-465, 975, 005-006, 
Arrangement of of the Legislative Assembly and the powers of Members to discuss it. 99-]00. : 
See “ Ruling.””, 

BUSINESS CONCERNS— 

Question re tightness of the money market and financial help given to 
— Started by Indians, 225, 

Cc 

CALCUTTA MAIL— 

Question re resumption of —— train between Lahore and. Peshawar. 539-540. = 5 

CALCUTTA PORT TRU ST, STERLING LOAN OF— 
See “ Indian Investors.’ 

CALCUTTA UNIVERSITY— 

Question re andit reports on the —— accounts. 825. डर Question re correspondence between the Registrar of —— and Mr, Sharp on the subject of the enhancement of examination fee, 768, ~ ‘Bee Treasury Bille,”” 

CANAL SCHEME (S)— a 
Question re —— for South Eastern Districts of the Punjab. 449, 

CANDIDATES— 5 
Question re number of —— selected by Staff Selection Board. 52-53. के ; 

: 

Be 
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CANTEEN BOARD(S)— 

Question re Army —— in India. 002-002, 004-005. 

Question re Indian Army —. 50, 

Question re Indian Army contractors and ——. 50, 

CANTONMENT(S) — 
Question re bungalows situate within limits. 836 

Question re cor di published in Advocate at Ambala relat- 
ing to high handedness of Military authorities 98 

Question re externees from ——, 660, 895, 450 

Question re grazing fee in 59. 

Question re hardships suffered by civil population in 

Question re house accommodation Act in 984-985. 
Question re houses in area in Karachi. 777. 

Removal of Hyderabad Sind ——. See “ Hyderabad Sind.” 

Removal of Karachi — 428. 

92. 

CAPITAL— 

Question v¢ all-the-year-round —— of India. 698. 

Question re change of Provincial — without concurrence of Government 
of India. 54-55, 

Resolution re permanent —— of India. ]59-]204, 

CARRIAGES (RATLWAY)—— 

Question re carrying capacity of Broad Gange Bogie 

Questions ve dirty conditions of ——, 223, 

Question re introduction of Inter Class —— on the narrow gauge section 
of South Indian Railway, 27. 

ae re overcrowding of Third Class —on the South Indian Railway. 
2i7. : 

803. 

CARRIAGE AND WAGON DEPARTMENT— 
Question re ]62- 68. 

CARRIERS, — (AMENDMENT) BILL— 

Motion for leave to introduce ——. 23. 

introduced 25, 

Motion to take the —— into consideration. Adopted. 465-466. 

Motion that the —— be passed. Adopted 466. 

SO
T 

Yee 
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नर CARTER—SIR FRANK— 

Resolution re contribution of Bengal to the ‘Sovernment of India. 

37-39. 

"Resolution re Indian autonomy. 256-258. 

CATTLE— 

Question re —— Protection Bill. 067. 

Question re milch and agricultural ——. 202. 

Question re protection of ——, 404. 

Question re resolution re —— and pasture lands. 405. 

Question #6 slaughter of ——-. 404 

Question re survey and classification of ——. 539. 

CATTLE—TRESPASS (AMENDMENT) BILL— - 

Passed by Council of State laid on table, 582. 

Motion to take into consideration. 022-023, 

Motion adopted. 03. 

Motion that the Bill be passed. 06. 

Passed. 08. 

CAVALRY LINES— 

all Question re cost of construction of at Aurangabad. 984. 

CENTRAL GOVERNMENT— 

Question re Diatchy in——. 387, 307. 

CENTRAL LEGISLATURE— 
Question re number of Questions and Resolutions re expenditure moved 

in the 999. 

ars re members of —— whose €lection has been set aside —— 

248. न 

P Si CENTRAL PROVINCES— 
~~. 

Question re abolition of Divisional Commissioner-ship in —— 458-559 

Question re chief court for ——. 543. 

Question re partial exclusion of certain tracts of —— from the operation 

of Government of India Act, l9]9. 547 

Question re representation from the descendants of the Hai Hai bansh! 
Kings of ——. 546. «» 

ः CHAMBER— Ee 
a 

< Ruling re use of —— buildings for non-Parliamentary purposes 975. 

po
ne
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CHAMBERLAIN CURRENCY COMMITTEE— 

~ Question re preparation of annual budget andthe recommendations of 
—— forit. 692. 

CHANDPORE— 

Question re visit 60 —— by the Honourable Sir Thomus Hollond, the Honourable Sir William Vincent and the Honourable Sir Henry 
Wheeler in connection with the strike in the Assam Bengal Railway 

<= 

and of the Tea Garden coolivs at -——, ]226-927. 

‘CHastity— 
Question re the violation of the —— ofan Tndian woman at Sialkot, 

0. 

CHATTERJEE, Me. A. C— 
Demand for supplementary grant re Salt, 848, — 

४ Spel 

Demand for supplementary grant re Stationery and Printing. $78-879, 
Indian Factories (Amendment) Bill. 006. 

Personnel of the Joint Committee on Indian Electricity (Amendment) 
Bill. 390. ss a ee 

* Personnel of the Joint Committee on Indian Factories (Amendment) Ne 2 
=U. 

_ Presentation of the report of the Joint Committee on the Indian Eleetri- 
city (Amendment) Bill. 465. 

Resolution re the purehase of stores by the High Commissioner for India, 938-942, 

CHAUDHURI, MR, 7-5 “as 
Adoption (Registration) Bill, 595-596. 

Code of Criminal Procedure (Amendment) Bill, 0/2, 
Demand fer Supplementary Grant re General Administration. 854, 
Demand for Supplementary Grant re Young Men’s Christian Association 

Simla, and Victoria Memorial. 898, 

_ Demand for Supplementary Grant re Jails and Convict Settlements 
a 

D d for Supplementa ty Grant re Mines. $72, 

Indian Income-tax Bill. 226-927, 

Indian Lac Cess Bill. 474-473- : 
Land Acquisition (Amendment) Bill. 08. 

en,
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CHAUDHURI, MR. J.—contd: 

Resolution ve contribution of Bengal to the Government of India, 39- 
3 

Resolution r¢ Medical Diplomas of Indian Universities and their recog- 
nition in United Kingdom. ]86-87 

Resolution re removal of racial distinctions in trials 360, $70 87I 

Resolution re separation of Judicial and Executive functions, 628-630, 
63l, 

Transfer of Property (Amendment) Bill, 589. 

See “ Questions and Answers ”. 

CHAUDHURI, MR..N. N.— 

Demand for Supplementary Grant re Civil Works. 875. 

See “ Questions and Answers.” 

CHAUDHURI, SHAHAB-UD-DIN— 

Adoption (Registration) Bill. 597 

Indian Lac Cess Bill 475 
Resolution re removal of racial distinctions in trials —— 37-872. 

CHELMSFORD LORD— 

Question re opinion of 
Councils. i7.. 

as expressed in newspapers on Indian 

CHIEF COURT— 

Question #6 —— for Central Provinces. 543, 

CHIEF JUSTICES— 

Question re appointment of —— and Judges of High Courts in India 66. : 

CHINA— 

Question re sale of opium by India to 304, 

“CHURCHES — 
and Question re Government aid to Roman Catholic and Protestant 

to mosques and temples, 457 
Question re grants for ——. 885, 

CIRCULAR (8)— 

Question 7¢ —— on the working of the Frontier Crimes Regulation and the laying down of rules for the administration of the North-West 
Frontier Province. 42], 
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CIVIL HOSPITALS — ~ 

Question re posts of Inspectors-General of —— held by Indian Members 
of the iediisn Medical Service, 766. 

CIVIL PROCEDURE —. THE CODE OF —— (AMENDMENT) 
BILL. — 

Motion for leave to introduce —— Introduced. 228. 

Motion for withdrawal of reference of to a Select Committee ——, 
2, 

CIVIL SERVICE REGULATIONS — 

Question re differential treatment under Article 408 of the ——. 895. 

CIVIL VETERINARY SERVICES — 

D d for suppl tary grant re——. 874. 

CIVIL WORKS — 

Demand for supplementary grant re 875. 

CLAIM(s) — 
Question re settlement of by the North Western Railway. 462. = 

CLARKE, MR. G. R.— 

Demand for supplementary grant re Posts and Telegraphs, 849. 

Resolution re postal system in India. 209-23, 

CLAYTON, MR. H.— 

Resolution re Indian autonomy. 265-268. 

CLERICAL STAFF — 

Question re Imperial Secretariat 832-883, 
Question re grievances of the of Accountant General, United 

Provinces. 987. 3 a 

CLERKS — 

Question 72 extra for Sub-Post Masters. 995-995. 

Question re grant of increments in advance of due dates to certain — 
and assistants of Government of India Secretariat, 227, * 

Question re memorial from in Tahsil Offices in the Central Pro- 
vinees and Berar. 47, 

Question re number of —— in the Department of Commerce and Office = 
of Director-General, Posts and Telegraphs . 77-78. : 
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COAL — 

Question re purchase of foreign —— * 99 )-892, 

Question re thefts of by Railway staff from open trucks. 487. 

~ Question re transport facilities for —— traffic. 989 29] 

CODE— 

Resolution re establishment of National Seamen’s ——-. 025. 

Question re deletion of a note in the State Railway affecting salaries: 

of drivers, ete. 367, 

CODE — CIVIL PROCEDURE (AMENDMENT) BILL — (FRAUDU- 
LENT SUITS)— 

Motion to refer —— to a Select Committee deferred. 2 & 

CODE— CIVIL PROCEDURE (AMENDMENT) BILL — (DR. 

GOUR’S)— 
Motion for leave to introduce the ——. 228. 

Introduced, 228. 

CODE—CRIMINAL PROCEDURE—(AMENDMENT) BILL—(MAIN 
BILL)— : 

Motion to refer to Joint Committee. 006. 

Motion adopted. 009. 

Motion re personnel of Joint Committee. 00 

CODE — CRIMINAL PROCEDURE—(AMENDMENT) BILL.— 
(FIRING ON CROWDS, CHAPTER IX) 

Bill as passed by Council of State laid on table. 582. 

Motion for consideration of deferred. 02, 

CODE — CRIMINAL © PROCEDURE—(AMENDMENT) BLLL— 
(CHAPTER X)— न 

Passed by Council of State laid on table. 068, 

Motion for consideration deferred. 806. 

CODE—IN pfAn PENAL (AMENDMENT) है न कि 

Personnel of the Select Coromittee on the ——. 20-I2). 

Motion that the report of the Select Committee pe tasen into conside r- 

ation. 9]५% 

Adopted: 92. 
Passed. 9i2. 
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CODE, INDIAN PENAL— 
Prosecutions under ——, 289-290, 
Question re offences under section 498 of 066. 
Question re persons tried for offences under sections I24-A, and 53-A, of 980-98I, = 
Resolution r¢ repeal of the Workmen’s Breach of Contract Act and certain sections of ——, 227-247. 

COINS— , 
~ Question re’ refusal of coined silver —— jn the Punjab: 667, 

Question re introduction of gold in India. 697. 

COMMERCIAL CONCERN(S)— 
Question re Government officials and २ < 948-2944. 

‘COMMISSION (७) -- SS का 
Question re appointment of 

and Finanse. 537-538. 
Question re appointment of a Curreney 
Question re cost on Royal 

on Indian Currency, Exchange 

540. 
on Public Services. 26, 

Question re increased tates of pay to Indian Medical Service Officers. 65. = 
holding temporary —— , 

‘COM MISSION, PUBLIC-SERVICES— 
Qoeest re establish 

tin India of — , * ]6?; 

-COMMISSIONER— 
Question re Indian Trade in East Africa, 285, 
Question re purchase of stores by the High for India. 458, Question re vacation for the court of judicial —— Sind—553, 2 

COMMISSIONERSHI Ps— 
Question re ‘abolition of Divisional in Central Provinces, 558-559, 

Question re appointment of a —— for evision of personnel and ex- penditure of Goyernment. 898, 
~ Question #6 —~ on labour conditions in Fiji. 65]. कै 
Question re employment of Mr. Saséti on —— and allowances drawn _ therefor, 6]-62. 

: Question re Jail —_ recommendation as to Prieon Reforms, 204-== Question 7@ Postal Inguiry 992-993. 
_ Question re Muhamedan Memb of the Publicity Advisory — 820- S24. 
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COMMITTEE—conéd. 

Question re presidentship of the Fiscal —— 704. 

Question re Railway Police —— Report. 655. 

Question re Railway Report. 775. 

Question re recommendations of the Currency in South Africa. 

209. 

Question re dations of on Rehabilitation of Government 

Securities. 982. 3 

Question re r dation of Government of India Sceretariat, Proce- 

0चा९.--१)786. 

Question re recommendations of Jails 252-280. 

Question re.recommendations of the joint Parliamentary— about valua- 

tion and assessment. 85-56. > 

Question re re Jations of the Indian Jails * 285.28 

Question re recommendations of the Stores Purchase——.. 5+ i-542, 84, 

Question re recommendations of the Postal Inquiry ——. - 993. 

Question re rec dati of the Curt ney in South Africa. 

|; 209-220. 

t Question re. report of the Stores Purchase—— and power «f Local 
> Governments to purchase stores. 547-£42. 

886. 

Question re selection of Members of the Students’ Advisory. —— 62. 
Question re report of the Indian Railway 

Question re Sir William Meyer's evidence before the Railway —— . 

706, 774. 

Question re wages, eonditions cf service and representations on —— of 

COMMUNICATION, POSTAL AND TELEGRAPHIC— 

; Question re direct between Lakhimpur and Lucknow. 804, 

r COMPANIES—(ACT)— 

७. Question re exemption of British Shipping from income-ftax, 808. a 

= बडे 0० 76 extension of the Indian , Act 93, to Secunderabad. 

| COMPLAINTS— 
Question re against Railway officials at Kalka. 90. 

COMPTROLLER’S OFFICH, SHILLONG— 

Question re memorial from clerks of ——. 404-]805, - 
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CONFERENCE— 
Question re memorial from the all-India cow ——+; 404, 
Question re paper entitled “.A State Bank for India” read before the | 

All-India Industrial ——. |225, 
Question re selection of Indian representatives to serve on every —, 658 
Question re subjects for the Imperial _—, 698, 

CONTRACT (AMENDMENT) BILL— 

See Bills, 

६ CONTRACTORS— 

Question re discontent among Army ——. 004-005, 

| CONTRIBUTION-— 
i - * Question re Municipal to -‘ National’ Educational LInstituti 
|| 308, 

Resolntion re : of Bengal to the Government of India. 8I2-38]. 

COOLIE EXODUS— 

; Question re cor mdence between Government of India and Assam 
on bar ka gardens, 8]8. ~ ‘ — 

_ COOLIES— 
Question re Assam tea garden —— at Chandpore ——. 645. ; 
Question re hardships of porters and —~ at railway stations and cor- 

ruption of Station Superintendents and Station Masters. 308-809. 

Question re strike of the tea garden at Chandpore. 226-227, 

_ CO-OPERATIVE. CREDIT— 

Question re study of —— in schools, 698. 

COPPER PLATES— 

Question re inscribed ——. 62. 

CORN— 

Question r¢ rise in prices of ——. 643. 

COST—ACCOUNTS— 

Question re preparation of —— accounts. 250. 

COTELINGAM, MR. J, P.— 

D d for suppl tary grant re Indian Students’ Committee. 893, 

tion of Bengal to the Government of India. 324. Resolution re contrib 

e
e
 

oe
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COTTON— 

Question re raw ——. 453, 

_ Question re stoppage of transport of kapas —— to Guzrat, 538. 

COUNCIL OF STATE — 

Bills passed in the —— laid on the table. 582. 

Status of Members ——. 225. 

See Messsage ——. 

COUNCIL SECRETARIES — 

Question re ——. 53. 
Question re the appointment of ——. 44. 

Question re appointment of —— from among members of the Assembly, 
287. 

COURT(S)— 
Question re language used in Indian —— and High Courts. 56-57. 

COW ASSOCIATION (ALL-INDIA) — 

Question re Reports of ~ 404, 

CRIMINAL COURTS -— के 

Question re certain disabilities of Mukhtars practising in——. §8]5, 

CROOKSHANK, SIR SIDNEY — 

Demand for supplementary grant re Civil Works, $76. 

Resolution re construction of the Sukkur Barraze, 95{-952. 

Resolution re permanent Capital of India, 97-99. : 

Resolution re purity of administration in the various Departments of the 
Government, 6]5-6/6, 

Statement by —— regarding housing of clerical establishment in Uelhi 
and Simla . 82-38 

“CROWN BARS ” — 
Question re price of gold. 700. Tessa पु , 

CURRENCY — 

Demand for supplementary grant re . 875, 
Question re appointment of a commission on Indian ——, Exchange 

and Finance, 537-538. 

Question re appointment of a —— Commission. 540.
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CURRENCY COMMITTEE — 

Questi 

220. 

Question ye preparation of annual budget and the recommendation of the 
Chamberlain for it. 692, 

re the ri dations of the —— in South Africa. 209, 

CURRENCY NOTES — 

Question re colour and design of —— of different denominations. 69. 

CUSTOMS— डे 

Question re number of Indians, Europeans, and Anglo-Indians in 
Service. 704. 

Question-re revision of the establishment of the Karachi ——. 708. 

D; 
DACCA— 

Question re railway connection between —— and Aricha. _ 7. 

“DAILY EXPRESS.”— 

Question re articles in the ——= and‘ Vew India” 72. 

DAIRY FARMS— 

Question re male calves in Government Military ——. 428, 

Question re male calves in the Government . 450. 
Question re sale of calves in Government Military 396. 

DALAL, SARDAR, B.A— 

Resolution re Indian autonomy, 236-248, 
See “ Questions and Answers.’’ 

DANGEROUS DRUGS BILL— 
Question re ——. 65]. 

"DAS, MR. BRAJA SUNDAR.— 
Indian Lac Gess Bill, 473-474, 

See “ Questions and Answers,” 

DASS—PANDIT RADHA KISHEN— 

See “Questions and Answers.”’ 

DEATH OF RAJA 8, P, SINGH— 

Record in Minutes ——, 485-486. 

e
g
a
l
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pew 
DEBT,.— fs 

Question re —— of the Government of India to the United States of ~ 

~ America 

~DELHI— 

Demand for supplementary grant re —— ९ ipital outlay 

Question re coat and income of new ——. 45. 

Question re cost of buildings in old ~-— and subsequent utilization of 

them, 45-46 
Question re expenses on New Capital at ——-. 690 

Question re method of construction of new ——.. 46-47. 

DEMANDS FOR SUPPLEMENTARY GRANTS— 

Allotted days for voting on 464, 

(Finance Member’s introductory speech). $45-248. 

— re Administration of Justice. 862. 

re Agricultare. 874. 

—- re Archeology. 38°l. 

— re Andit. 86. 

— re Botanical Survey. 867. 
— ré Civil Veterinary Services. 874. 

~—— re Civil Works. 875. 
“re Cost of the delegation of the Empire Parliamentary Association. 
i7-20. 

state. Currency. $75. 

re Delhi Capital Outlay. 908. 
—+*- re Expenditure in England. 902 

——re Education. 872. 

— re Excise. 849. 

“—— re Forests, $49. 
re Famine Relief. 877. 

—re General Administration. 853. 

—— re Industries. 874. 

re Indian Students’ Committee. 882. 

— re Interest on Miscellaneous Obligations. $5]. 

908. 

Question re broad gauge connection between Robtak or Hansi and ——. 

449 

re Allowance for Right Honourable Srinivasa Sastri. 

re Indian Trade Commissioner in Hast Africa, 903. 

= ae 

‘ 

879. 
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DEMANDS FOR SUPPLEMENTARY GRANTS—conéd. 

~ —re Jails and Convict Settlements. 862. 
—re Land Revenue. 848, 

—— re Loans and advances bearing interest. 908. 

—re Mines, 87]. ~ : 

re North-West Frontier Province. 902. 

re “ Other Scientific Departments,” 872. 
re Officer on Special Duty on Transferof Property Act. 860, 
re Opium. 848. , 

re Posts and Telegraphs. 849. 

re Police. 866. 

re Ports and Pilotage. 867, 
re Public Health. 872. 
re Railways. 906. 
re Salt. 648, 

re Staff Selection Board. 855. 

o
a
n
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re Stationery and Printing. 877. 
re Young Men’s Christian Association, Simla, and the Victoria 
“Memorial, $98. 

re Loological Survey. 870, 

DEPARTMENT OF INDUSTRIES— 

Question r¢ confirmation of temporary men in ——, 837-838, 

DEPUTY PRESIDENT— 

Adjournment of the House by the 

Ballot for ५» 709, 

Discussion on the protest against election of 842. 

Election of Sir Jamsetjee Jijeebhoy as ——. 709-I]54, 
Election of 465. 

for want of a quorum, 289. 

DEVI, RANI MAHINDRI— 

Question re the pension granted to —~, 75. 

DIARCHY— _ 

Question re in the Central Government. 307, 397. 

DIRECTORS OF INDUSTRIES — 

Question re re dations of the Ministers and—— , !47. 

re six Assistant Financial Advisers. 86]. ce: an
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DIRECTOR OF INFORMATION, BENGAL — 

pee re office of —— and the Gentral Barean of Information. 
307, 

DIRECTOR OF MEDICAL SERVICES IN INDIA — 

Question re clerical establishment in the office of ——. 650. 

DIRECTOR-GENERAL, POSTS AND TELEGRAPHS-~ 

Question re time test in the office of the Postmaster-General and —— of 

Post Offices. 996-997, 

Question re tours of the ——. 22I. 

Question re office of the ——. 639. 

Question re the pay of the staff of the office of the ——. 7०. 

DISBAND MENT — 

Question re of the 2nd-73rd Malabar Infantry. 25]. 

DISCONTENT — 

Question re —— among officers subject to Indian Service Leave Rules. 
3i8. < 

Question re among Army Contractors. 004-005. 

DISTURBANCES — e 

Question re Moplah —~. )45. e 

’ Question re of firing on crowds after the Panjab ——. 405. 
oc 

pUTY— 
Question re ——on component parts of machines. 655. 

Question re preferential Export -—« on Hides and Skins. 5. 

on foodstuffs and raw materials. 45. Question re export 

DWARKADAS, MR, JAMNADAS — 

Demand for supplementary grants re civil works. 877 
Demand See meorlemontory grant re Indian Trade~Commissioners in 

Africa, ८ Baars 

Demand for supplementary grant re miscellaneous charges, 880. 

D id for suppl tary grant re Staff Selection Board. 556. 

Demand for 20065 कक grant re Young Men’s Christian Aszoviation 
Simla and Victoria Memorial.» 900. z 

Di ion re objection to the electi of the Deputy President, 843. 

P छः 
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DWARKADAS, MR. JAMNADAS—contd. 

Moplah outbreaks 752-I53-]54-55. 

Motion for postponement of business. 974. 

Resolution re ‘address of weleome to His Royal Highness the Prince of 
Wales. 307 

Resolution ze contribution of Bengal to Government of India, 828 - 
326. - 

ve enhancement of pensions of Civil Pensioners. 058 

re equalization of Indians and Europeans in certain posts 
/26-28 : 

re Indian autonomy, 228-33, 260, 282, 288, 285. 

re purchase of stores by the High Commissioner for India. 
922. 

re recruitment in India for All-India Services. 286-89, 
34808-06. 

i re removal of racial distinction in trials, 875-376, 
See “ Questions and Answers.” 

DYER, GENERAL— 

Question re prosecution of 239. 

EAST AFRICA — 

Demand for supplementary grant re Indian Trade Commissioner in——, 
* 908. 

285. Question 7¢ Indian Trade Commissioner in 

EAST INDIAN RAILWAY— 

Question re female booking clerks on —— and the Bengal-Nagpur 
Railway. 83-3]4 

Question re staff on the ——and Bengal-Nagpur Railway Offices. 805, 

EASTERN BENGAL RAILWAY— 

Question re appointment of Muh dan officers and clerks on the 
36-327, 

Question re conditiony of service of Anglo-Indian and Indian officers and 
clerks of 36 

Question re Passenger Superintendents on the——. 20-82, 

ECCLESIASTICAL DEPARTMENT— 
Question r¢ annual cost of ——. 834. 

EDUCATION— : a 

Demand for supplementary grant re ——. $72. 
Question'¢ municipal support for “ National”? ——. 808.
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EDUCATIONAL COMMISSIONER— ; 
Qhestion re the post of —— with the Government of Indix. 700. 

EDUCATIONAL INSTITUTIONS — 
Question re municipa! contributions to ——, $93, 

EGMORE RAILWAY STATION— 
Question re construction of offices and quarters near ——~ South Indian Railway, 39. 
Question re protest against the transfer of Smith and Sydenham from 40. 

* 

ELECTION— 

— of Deputy President. 465. 
“Question re members of Indian Legisliture whose —— hay been set aside, 248. 

ELECTORAL ROLLS— 

Question re of Bombay European Constituency. 66, 
ELECTRIC FANS— ‘ 

Question re passenger trains from Sealdah and Howsah unprovided with and lights. 34-35, 
2 

ELECTRICITY (AMENDMENT) BILL— 
Nomination of members of the Joint Committes on - —. 20. 
Presentation of the Report, of the Juint Comimitte2 on —. +485 

ELLICHPUR— 
Question re passenger acco nmodation in trains between —— and Yeot- mal. 652. 

EMIGRATION BILL— 

Motion for leave to refer the Bill to Select Committee. 727. 
Referred to Select Committee. 22, 

|, EMvIRE PARLIAMENTARY ASSOCIATION— 
“> Question re 705. 

ENGINEERING SERVICE (S}— 

Question re new Provincial -—, 505, 554, 555. 

Question re Provincial 808, 

ENGINEERS— _ 
Question re memorial from India-recruited —— for technical allowances, 

$2. 

a cz 
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ENGINEERS — conta. न 
Question re Railway Workshops for training apprentices in mechani 

and 290-292. 

Question re retrenchment in the Public Works Department by employ- 
ment of firms of ——, 48, 

Question re technical all to —— recruited in England. 684-8]], 
Question re temporary 807. 

Question re training of Foremen and Mechanical 
Railways. 64-66. 

ETAH— 

- Question re Magistrate of and the high price of wheat, 82], 

Question re Railway Projects, connecting Jalesar and 55. 

EUROPEAN(S)— 
Question re —— in Forest Service. 777. 

Question re —~ and Indian recrnits to the Imperial Cadre of Forest 
Service. 778. 

Question re —— Anglo-Indian and Indian Superintendents on State 
Railways. 46]. 

Question re Anglo-Indian and Indian population in Government 
Service their numbers and rates of pay. 458. 

Question re and Indians in higher salaried posts. 565. 

Question re Indians, Anglo-Indian, and —— on State Railways. 460. 

Question re Indians and employed on high salary on the Bengal and 
North Western Railway. 575-579. 

Question re jury system in force for the trial of -—— . 289. 

Question re number and qualifications of -—- and Indian clerks in the 
Imperial Secretariat. 800... ~ 

Question re quarters for —— Anglo-Indian and Indian employees of the 
North-Western Railway. 683. 

Resolution re equalization of Indians and 

EVIDENCE ACT— 
Resolution re Amendment of the Indian ——. 48]-i]39. 

EXCHANGE— ~ 

Question re appcintment of a commission on Indian Currency, 
Finance. 537-538, 

Question re excess expenditure in respect of 

for State 

in certain posts. |] 03-8]. 

and 

68. 

EXCISE— ; 

Demand for supplementary grant re 842. 

EXCLUSION FROM INHERITANCE BILL— 

See Bills. 
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“ean re in respect of Christian clergy and other religions, 

me. Question ८ incurred on the Royal Commission on Public Service. 

Qveston re — on His Royal Highness the Fiiice of Wales’ visit. 56. 
—- ré ——on industrial, agricultural, and other improvements. : 

INDEX TO LEGISLATIVE ASSEMBLY DEBATES. - ty aan 

EXECUTIVE COUNCIL— 
Question re appointment of elected membeats of the Legislative Assembly 

to advise members of the Governor General’s ——, 699. i 
Question re Mr. Hugh Macpherson as Member of Bihar and 

Orissa. 689. 

EXECUTIVE COUNCILLORS— 
Question re appointment of Ministers and 
Question re in Bengal. 702. 

Question re Private Secretaries to 

EXECUTIVE FUNCTIONS— 
Question re separation of Judicial and ——, 564, 
Resolution re separation of Judicial and —~, 623-633. 

EXEMPTION(S)— 
Question re 

in Provinces,| 559, 

- 066, 

of British Ship Companies from income-tax, 30%, 
Question re —— under the Indian Arms Rules, 52-] 60. 

EXODUS— >: 

Question re correspondence between Government of India and Assam on cooly ".. 88%, 

Question re cost of the 
and back. 690. 

EXPENDITURE-. 

Question re annual —— on Military Police, 8382. 
Question re annual of the Ecclesiastical Department, S34.) 
Question re annual income and of the Government of India. 338. 
Question re appointment of a Committee for revision of personnel and of Government. 398. 

Question re cost of administration of North-West Frontier Province. 688. 

Question re excess 

Question ve 

of the Government of India to Delhi 

in respect of exchange. 68. | 
of the Ecclesiastical Department. 834. 

Question re numberof Questions and Resolutions re —— moved in the Central Legislature. 99, 
Question re publication of Statements of Monthly Revenne and rst 
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EXPORT— 

Question re —— imports into and from India. 675. 

Question re of food-grains from India. 246-47, 296. 

Question re of hides, skins, ete. 297-98. 
Question re -—— of plumage and feathers, 764. 
Question re —— of wheat. 3]4], 

Question re production and —— of wheat. 76. 

EXPORT DUTY— 

Question re on food-stuffs and raw materials, 48, 

Question re export duties on hides and skins. 5]. 

EXTERNEES— d 
Question re —— from Cantonments. 395, 450, 660. 

EXTERNMENT— 
Question ré order of against Maulvi Abdul Matin Chaudhuri by the 

Deputy Commissioner, Khasi and Jaintia Hills. 74. 

F 5 ६: अंक sek हु 

FACTORIES (AMENDMENT) BILL— 
iz Nomination of members to the Joint Committee for 20, 

Presentation of the Report of the Joint Committee. 006. 

FAIYAZ KHAN, Mr. M.— 

See Questions and Answers, 

FAMINE RELIEF— 5 see” 

Demand for supplementary grant re 877. 

FARES.— =< eee 

Quertion re increase in rates and —— on different railways. 52, 

Question re increase of passenger ——by the South Indian Railway. 
2 pf Ts 

- Question re rise in railway rates and-——,  52. i 

FARIDOONJI, Mr. RUSTOMJI— 

Resolution re anti-drink movement in India. 090-9, 

«PATEH” OF DELHL— 

Question drawing attention of Government to an article in ——, 72,
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FELL, Sim GODFREY— * 

Indian Marine (Amendment) Bill, 27-]28, 337. 
Indian Works of Defence (Amendment) Bill. 28, 337. 

Notice of question. 840-842, 

Resolution re transfer of Judicial Administration of the North-West 
Frontier Province. 755-757. 

Statement of the rec#ipts from house, water, and conservancy taxes and 
expenditure on sanitation, lighting, and road-watering in the principal 
cantonments in India laid on table by 22-3), 

FENCING— है i = : 
Question re want of wire —— on the Rohilkund and Kumaun Railway. 

552. 

FISI— 

Question re appointment of a committee to investigate the question of 
immigration to 24-25. 

Question re Committee on Labour conditions in ——,  65]. 

Question re wages in ——-, 662. 

FINANCIAL ADVISER— 

Demand for supplementary grant re Six Assistant ——. 86], 

FINANCE DEPARTMENT—> ‘ 

Question re position of in relation to advice to the Secretary of 
State for India on financial matters. 637. 

FINANCIAL RELATIONS— 

Question re between Central and Provineial Governments. 655. 

FIRE-ARMS— 

Question re licensed —-, 405, 

FIRING— 

Question re——on crowds after the Punjab disturbances, 405, 

FISCAL COMMITTEE— 
Question re Presidentship of ——. 704. 

FISHING INDUS TRIES— 

Resolution re the limitation of hoars of work in the ——, 024-25, 

’ FITZPATRICK, Mr.— 
Question re reasons for dismissal and re-appointment of Messrs. Beard 

and , of the Hast Indian Railway. )9, 
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FLAG— 
Question re National —— for India, 580. 

FOOD-GRAINS-- 

Question re export of —— from India, 246-47, 296, 

Question re import of -—- - 539. 

FOOD-STUFFS— 

Question re export duty on —— and raw materials. 43, 
Question ve import of into India. 539. 

Question re price of in India. 065, 

Question re rise in price of and other necessaries. 80%, 87. 

Question 76 rise in price of wheat and other 245. 

FOREIGN AND POLITICAL DEPARTMENT(S)— 

Question re appointment of Indians in the 285, 578 

Question re Indians in higher appointments in —— of the Government 
of India. 40] 

Question ve Indian officers in ——. 705. 

Question re revision of the scale of pay of the staff employed in the 
—Press. 226 

FOREMEN— 

Question re Assistant —— for Ordnance Factories. ]4]. 

Question re training of 
Railways. 63-66. 

FOREST (8) -- 

छ d for suppl tary grant re 549, 

Question re duties of Instructors and Assistant Instructors of the 
Research Institute and College. 57 

Question re European and Indian recruits to the Imperial cadre of —— 
Service. 778. 

Question re expulsion of candidates from Dehra Dun—— Research 
Institute. 779 

Question re Imperial —— Service officers officiating as conservators. 

Question re Indianisation of Department. 544, 

Question're Indian recruits for the Imperial ——~ Service. 545-546, 

Question re Indians as —— Research officers. 58. 

Question re Indians and Europeans in Service. 777. 
Question re memorial from the Extra Deputy Conservator of —— in 

India, 544-49. 

and Mechanical Engineers for State
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FOREST (S)—contd. 

Question re number of Indians, Europeans, and Anglo-Indians in 
Service. 704. 

Question re officiating vacancies in ——— Research Institute, Dehra Dun. 
96-97. 

Questioi re Personal Assisiant to the President, 
Institute and College. 58. 

Question ve -persons employed in the ५ Medical and Engineering 
Services. ] 003. 

Question re probationership in the Imperial —— service. 402. 

Research 

Question re promotion to the administrative posts of the —— Depart- 
ment. 545. &- 

Question ve Ranger Class Students in the —— Research College. 
I57. : 

Question re recruitment for the Indian —— Engineer Service. 98. 

FRELGHTS— 

Question re enhi it of railway 489, 

FRON T IER CRIMES REGULATION— 

Question re. circulars on the working of the and the laying 
down of rules forthe administration of the North-West Frontier 
Province, 42], 425, 

Question re security under the— , 42]. 

सर G 

GAM BLING— 

Question re in grain pits. 643. 

GANGES— , : 
Question re steps taken for the uninterrupted flow of and Jumna, 

564, 

GARRISON— $56 

Question re removal of —— at Hyderabad, Sind. 640. 

GENERAL ADMINISTRaATION— 

Demand for supplementary grant re—— . 853. 

GERMANY— 

Question re distribution of reparation money payable by ——. 838.
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GIDNEY, Lizvienanxt-Coronen Hi A. 7,-- zt 
_/Moplah outbreaks. 36-]40, 

Resolution rz enh nt of pensions of civil pensi 039—048, 
4059, 060—2062. 

Resolution re medical diplomas of Indian universities and their recogni- 
tion in the United Kingdom, 74, 376, l78, 87: 

.__ Resolution re permanent capital of India. 99-200, 
__ Resolution “re transfer of judicial administration of the North-West 

Frontier Province. 789-740, 745, 

See Questions and Answers. 

GINWALA, Mz. P. P.— 

Adoption (Registration) Bill. 596, 597, 
Code of Criminal Procedure (Amendment) Bill. 007-009, 
wae for supplementary grant re jails and convict settlements. 862, 

Demand for supplementary grant re civil works. 876. 
Demand for supplementary grant re railways, 606, 907, 908. 
Demand for supplementary grant re stationery and printing, 878, 
Question raised by —— on the arrang $ of business of the bly. 

99-00. ; ; 
Resolution re removal of racial distinctions in trials, - 360, 37], 

372-373, 

See Questions and Answers. 
f 
‘GIRDHARDAS,, Mr. NARAYANDAS—« 

See Questions and Answers. 

q “GOLD COINS— : 
Question re introduction of —— in India, 627, 

GOUR, Dz. H. 8.— 
Adoption (Registration) Bill. 225, 226-227, 59, 592, 597, 599. 
Code of Civil Procedure (Amendment) Bill. 228. है 
Code of Criminal Procedure (Amendment) Bill. 3807. 
Berand for supplementary grant re interest on miscellaneous obligations, 

85l, 

ड
े
 

| Demand for supplementary grant re Indian Students’ Committee, 883- 884. 
Demand for supplementary grant re Indian Trade Commissioners in 

East Africa. 903, 904, 

D d for suppl tary grant re Staff Selection Board. 858, 859. 
D d for suppl tary grant re Young Men’s Christian Association, Simla and the Victoria Memorial. 828, 899, 900, 90I, 
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“Ss 93008 Dn. प्र, 8.—conéd. 
Discussion re election of the Deputy President. 843, 844. 

Election of the Deputy President. 55. 

Tndian Contract (Amendment) Bill. 484, 482, 488. 

Indian Income-tax Bill, 922-924. 

Indian Limitation (Amendment) Bill. 9]4-9]6. 

Invalidation of Hinda Ceremonial Emoluments Bill. 078-08l. 

% Land Acquisition (Amendment) Bill. 2(8. 

' Nomination of Deputy President. 465, 
Resolution 76 address of welcome to H.R, H. the Prince of Wales. 

00-L04, 05, Li4. 
ol न re enh: tcf the pensions of civil pensioners, 056- 
3057. 

Resolution ré equalization of Indians and Europeans in certain posts. - 
4226-79. 

Resolution re Indian Autonomy.  24]-]244 

' Resolution re medical diplomas of Indian universities and their re- 
: cognition in United Kingdom. 65-69, I383 

=. Resolution 72 permanent capital of India. 89-95. 
Resolution re Railway Committee’s Report. 3] 

m 
44.

4 

R 

Resolution that the death of Raja 8. P. Singh be recorded in the minutes. 
4 485 
> Resolution re transfer of judicial administration of the North-West 
” Frontier Province, 744-745 

Transfer of Property (Amendment) Bill.- 586. 

See Questions and Answers. 

GOVERNMENT AID— 
Question re to Roman Catholic and Protestant churches and to 

mosques and temples. 467. 

५ ~ GOVERNMENT BULLDINGS— . 
F : Question 7९ practice in England for construction of ——. 47-48. 

५ " GOVERNMENT BUSINESS— 

: mme of in the Simla session, 56, 242-243, 335, 464-465, 
975, L905-l0'6. हु Ks 

e GOVERNMENT OF INDIA— 

Question re confirmation of the temporary men employed in various 
Departments of the ——, 838 ‘ 

जे ५. Question re cost of annual move. 620. 

Lae, Question re diarchical system in the ——. 307, 397. 
r Qnhestion re duties and emoluments of the personnel of the —— and the 

Provincial Governments. 66-67,
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GOVERNMENT OF INDIA—conéd. 
Question re expenditure of the 

Question re 

>>
. 

398. 

Secretariat Procedure Committee. 836. 
Question re financial relations of —— with Provincial Governments, 

655. 

Question re Indians on salaries of and above Rs. 500 under 88. 
Question re Indians and Europeans holding higher salaried posts under the ——. 565, : 
Question re number uf Madrassis in the Secretariat. 60-6]. | 
Question re number of Europeans, Anglo-Indians, and In 

in the —— Secretariat, 86-l88, 
Question re pay and service of stenographers, clérks, and assistants in सर the Secretariat. 68-76, 
Question re purity of administration in the various departments of 

60l-602. < 

dians employed 

GOVERNMENT OFFICIALS— 

Question re and commercial concerns. ]]48-] 44, 

GOVERNMENT SECURITIES— 
Question re income-tax on the interest on 
Q esti dati x re ree 

982. 

। 982. 
of the Committee on rehabilitation of —— 

GOVERNMENT SERVANTS— 
Question re permitting —— to wear Khadar cloths, 297, 

> GOVERNMENT SERVICE— 

Question 76 number of Indian, European, and An, glo-Indian population 
and their numbers and rates of pay in 458. 

GOVERNOR(S)— = 
Question re Indian —— of Imperial Bank of India. 5 
Question re Indians as Provincial 42, 
Question re pay of —— of I perial Bank, 54, 

GRAM— q 
Question re prices of wheat and ——, 450, 

GRANT 8)— 
Allotted days for voting on supplementary ——, 464, 
Question re of licences under Arms Rules, 457, 5 
Question re—to Police officers for uniforms, horse, and saddlery. 80. x 
Question re for the maintenanee of churches, temples, and mosques. 885. 
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INDEX TO LEGISLATIVE ASSEMBLY DEBATES, ~ 45 

GRATUITIES———- 
Question re the extension of the rules governing the grant of pensions 

and —— to gazetted officers to Ajmer-Merwara, 992 

GREECE.— * 

Question re Indian and British officers in the war between —— and 
Turkey. 659. 

GULAB SINGH, Sarnar— 

© 8९6 Questions and Answers.’” 

Question re letter of in the “Aj” and punishment of Station Sup- 
erintendent, Moghul Serai. 295-296 

GREAT INDIAN PENINSULA RAILWAY— 
See Victoria Terminus 

HABIBULLA, Nawas Kawasa— 

“See Questions and Answers.” 

HAILEY, Tar Honovraste Mr. W, M.— 

Demands for supplementary grants (Introductory Speech), 845-848, 
D id for suppl tary grant re Botanical Survey. 869. 

Demand for supplementary grant re civil works. 875-876. 

D d for supplementary grant re general administration; 853-855, 
a fo: ley ae . te: 7 . IL liga- 

'y grant re on ob 
tions, 852 

D d for supplementary grant re “ Jails and Convict Settlements,” 
865. 

Demand for suppl tary grant re mines, 87-372. 

D d for supplementary grant re Posts and Telegraphs. 850-85), 

Demand for supplementary grant re Stationery and Printing. 877 < 
Demand for supplementary grant re Young Men’s Christian Association, 

Simla and Victoria Memorials. $99 

Distribution of Blue Books. 84, 

Tndian Tncome-tax Bill. 478-7, 48l, 98-79, 930-32, 227. 
Indian War Relief Trust Bill. 28-30. i 

Resolution re construttion of the Sukkur Barrage. 952-55 

Resolution re contribution of Bengal to the Government of India, 8]2« 
37, 329-33]. , 

Resolution re enhai nt of persi of civil pensioners, |048-53, 
062-63, 
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HAILEY, Tuz Honovrasce Me. W. M.—conéd. 

Resolution re Indian autonomy. 274-79, 

Resolution re Railway Committee's Report. 3:0-37 
Statement of posts or Rs, 500 and above held by Indians. 29i-295. 

HARDWAR-- 
Question re invonveni to pilgrims at the Hardwar Railway. Station, 

4l9, 

HEAD LIGHTS— 

Question re use of powerful —~ on railways. 542. 

HESELTINE, Mr.-— 5 
Question re the appointment of after retirement. 463, 

HIDES— 

Question re export of , Skins, ete. 297, 

Question re export duties on and skins, 5]. 

HIGH COMMISSIONER (FOR INDIA)— 

Question re purchase of stores by the 458, 

Question re purchase of stores by 488-89. + es 
Resolution re the purchase of stores by the ——. 933-42. 

HIGH COURT(S)— 
Question re appointment of Chief Justices and Judges of ——, 66 
Question 7७ arrears of judicial work in in India. 55, 

> Question re civil and criminal appeals, ete., in the 
appointment of arbitrati courts. 306-07. 

~ Question r¢ insinuations against a Judge of the ——, Calcutta, 247. 
Question re in Burma. 30]. 

Question 6 language used in —— in India, 56, 
‘Question re transfer of control of , Calentta. 70 

, Calcutta, and 

cu
 

HIGH COURT JUDGE@)= 
Question re appointment of . 66, 

Question 7e insinuations against 247. 
Question re house allowances for of Madras, i54, = 
Question re Secretary of State’s ruling against acceptance by —— of 

honorarium for conducting an examination. 827 

HINDI— 
Question ve publication in —— of proccedings of the Indian Legis- 

lature. 45]. ; ' 

“
m
a
r
t
e
n
 



“HINDU,” THE— 

Question re the report published in —— of Sir William Meyer’s 

7 
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evidence before Railway Committee. 774. | 

HINDU CEREMONIAL EMOLUMENTS BILL— - 
The invalidation of the —— . 

Motion for reference of —— to Select Committee. 068, 
Adopted ——. 085. 

HINDU LAW— 

Bill to amend the relating to exclusion from. inheritance 
ex Motion for leave to introduce —~, 22]-25, 

Introduced 225, 

The —— of Inheritance (Amendment) Bill. 
Motion for leave to introduee——=, 0I0-4), 
Introduced ——. 0]], 

HINDU SABHA— 
Question re the proceedings of the All-India ——, Brindaban 999-]000. 

+ 

HINDU TEMPLES— 3 

835. = Question re grants for 

HOLLAND, Siz T.— 

Question re pension of ——. 299, 

Question re visit of —— to C handpore in coanection with coolie strike in Assam, 226-227. 

HOSPITALS— 
Question re admissibility of allowances in Station —— Indian Medical Service officers. 64-65. 

a Question re posts of Inspectors-General of Civil -— and P; . by Indian members of the Indian Medical Service. 766 
Question ve staffing of Indian troops in 978. 
Question re nurses in Indian troops ——, 399-400, 

to temporary 

risons held 

HOUSE OF COMMONS— 

Question re interpellation in the —~ regarding the pay of the Indian 907०७, 820. > 
= Question re interpellation in the by Commander Bellairs re the re= lative cost of British and Indian soldiers, 706, है
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HULUAH, Mrz. J.— 
Demand for Supplementary Grant re Botinical Survey. 868-870, ” 
Indian Emigration Amendment Bill. १2, 

Land Acquisition (Amendment) Bill, 889, 06-l022. 

HUSSANALLY, Mr. W. M.— 

Cattle Trespass {Ameadment) Bill. 025. 

D d for Suppl tary Grant re Public Health. 873. 
Indian Income-tax Bill, 927, 

Tnvalidation of Hindu Ceremonial Emoluments Bill. 084-85. 
Point raised whether a member is entitled to make a speech after he has 

withdrawn his Resolution. 283, 

Resolution ve construction of the Sukkur Barrage. 95]. 
Resolution re re-constitution of the Provinces in India by ——, 77-78 723, 725. 
Resolution re reserved Railway compartments for different Communities. a i204-5, 2i5-I6, 28, : 
See “Questions and Answers.” 

7 

HYDERABAD— 

Question re extension of the Cantonment of ——, Sind. 49, 
Question re immigrants from State to Tungabhadra. 977. 
Question 7¢ removal of garrison from ——. 640. 

HYDERABAD-BADIN RAILWAY-- 
Question re ——, 43. - 

I 
IKRAMULLAH KHAN, Kuan Sante M. M.— 

: See “ Questions and Answers. ”” 

ILL-TREATMENT— 

Question re —— of Indians in Mesopotamia, 6l. 

IMMIGRANTS— _ 
Question re the grant of relief to —— froin Hyderabad State who 

have settled at Tunga-bhadra. 977. 

IMMIGRATION— 
Qi sti a ve the appointment of a Committee to invastigate the question 

of —— to Fiji Island. 2]4-28. 

IMPERIAL BANK— ; 
Question 76 Governors of —— of India. 54. x 4 

द 5
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“® IMPERIAL CONFERENCE— 
Question re Indian representatives on—, 765. 

Question re subjects for the—. 693. = 

IMPERIAL DEFENCE— 

Question re reference of the subject of the relative cost of British and 
. Indian soldiers to the Sub-Committee of the Committee of—. 706. 

x 

“IMPERIAL FOREST SERVICE— 

Question re —— officers officiating as Conservators. 545, 

| Question re Indian reeruits for the ——. 545-546, 
ह Question re probationership in the—. 402. 

| IMPERIAL SECRETARIAT— 

Question re —— clerical staff. 832-833 
हे 

Question re_number and qualifications of European and Indian clerks - 
in—. 800, 

Question re cost of officers in the 247-248, 

ह 
ह 

a = 
| IMPERIAL SERVICE (S)— 

_ Qaestion re emoluments of the Indian Civil Service and the —— , 

Question re in India. 248, 
Question re i its in the emoll ts of —. 652, 809, 
Question re Indians, Europeans, and Anglo-Indians inthe ——. 704, 
Question re Indians in 284, 

Question re pay of the—. 305, . 
fs 

‘ 5 IMPORT(S)— : 
| Question *e value of —— and exports into and from India, 875. 

Pm incoms— = 
Question re annnal and expenditure. of the Goyernm ment of 

India. 398 ee. : 

INCOME-TAX— 

Question re assessment to—, 395. 

Question re exemption of British Ship Companies from——, 388 
— ae and super-tax paid by Anglo-Indians and Europ: 

Question re payment of ——and applications for insolvency, 92, 
D 
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INCOME-TAX BILL— 

See Bills. 

INDEMNITY— 
‘ 

Resolution re unemployment —— in case of loss or foundering of a 
ship. 05]-035 

‘INDEPENDENT ”— 

Question re statement in 
74-75 

on maltreatment of Indianpassengers. 

INDIAN ADMINISTRATION— 

Question re cost of —. 656. 

INDIAN ARMY— 

Question re redaction in the ——. 46, 

INDIAN AUTONOMY-- 

Resolution re —— 956-975, 228-286. 

_ INDIAN BAR— 

Question re creation of an ——. 705. 

INDIAN CIVIL SERVICE— 

Question re age limit for examination. 807. 
Question re average salary of the officers of the 305. 

Question re competitive examination in India for the —~. 60. 

Question re emoluments of the ——and the Imperial Services. 287. 

Question re listed posts in 245, 42, 683, 703, 799. 
Question re number of Indians in the ——. 704 

‘Question re pay and prespects of the —— and other Imperial Services. 
39-33 

Questidn re percentage of Indians in the-—. 544. 

Question re_scale of pay of —— and Provincial Civil Service. 84 
Quest 2 ti for the ——in India and 

England. 544. 

INDIAN COMPANIES ACT, 9]3— 

Question re extension of the —— to Secunderabad. 45] 

INDIAN CONTRACT (AMENDMENT) BILL— 

Motion for leave to introduce —— . '48-483, 
- Introduced, 483. 

_
 



INDEX T0 LEGISLATIVE ASSEMBLY DEBATES, 5l 

INDIAN DEFENCE FORCE— 
Question re Arms Act license fees from members of old Volunteer - Force and 77+ 

INDIAN EDUCATIONAL SERVICE— 
Question re number of Indians, Europeans, and 4 nglo-Indiaus in 704. 

INDIAN INCOME-TAX BILL— 
Motion for leave to introduce. 478-48I. 
Introduced. 48] 

Motion that —— be referred to Joint Committee. 98, 
adopted ——932 

Motion for nomination of members of the Joint Committee on the 227. 

INDIAN ISLAMIC DEPUTATION-— 
Question re cost of ——., 402. 

INDIAN LAC CESS BILL— 
Motion for leave to introduee ——, 387-339. 
Introduced ——., $39 
Motion to cirenlate. 476, 

Rejected. 476 

Motion to take into consideration 477 —— adopted. 477. 
Motion that the Bill be passed. 478. 
Passed —— , 478, 

INDIAN LEGISLATURE— 

Question re publication in Hindi of Proveedings of the ——. 457. 

INDIAN MEDICAL GRADUATES— 
Question registrati . re non-reg of —— in the United Kingdom, 296 680. 

INDIAN MEDICAL SERVICE— _ 
Question re administrative appointments 

of 765. 
Question re admissibility of allowances in Station Hospitals to temporary — officers. 64-65 

J Question re clerical establishment in the office of the Director- General ——. 650, न 

held by Indian membérs. 

Question 78 grant of increased rates of pa to demobilized ६ officers of the ——, ] = gine Beeston 76 increased rates of pay of temporary’ officers of the —_, 

Qvestion re increased rates of pay for the temporary —— officers, 65, 
D2
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INDIAN MEDICAL SER VICE—contd. 

Question re Indians and non-Indians as permanent and temporary officers 
of 

Question re number of Indians, Europeans, and Anglo-Indians in ——. 
704, 

Question re number of Indian 
appointments. 766 

Question re pay of per + and temporary ——officers. 63-64, 

Question re pay of temporary officers of the —-. 9$. 
Question re pay of a temporary lieutenant in the ——, 550. 

Question re pay and allowances ——. 55]. : 

Question re permanent strength of. the 679. 

Question re permanent commissions to temporary —— officers recruited 
during war, 579-580. 

Question re recruitment for the ——. 676. 
Question re relative strength. of Indians” and non-Indians in 

the 9. 

Question re salaries of temporary officers. 676, 

Question re scale of pay of clerks of the o'fice of the Director-General 
653 

680. 

bi holi of —— Headquarters 

of 

Question re strength and monthly cost of the Royal Army Medical Corps” 
and the officers. 397 

INDIAN PASSENGERS, MALTREATMENT OF— 

Questions re trath of the statement in the “ Independent” onthe alleged 
—— by Military Officer on railway train. 74-75. 

Questions re truth of the statements in the “Mataram ” on the alleged 
-—— by Military Offcer on Railway train, 73-74. — 

INDIAN PENAL CODE (AMENDMENT), BILL— < 

Nomination of members of the Select Committee on. 
Presentation of the Report of the Select Committee, $35 
Motion for consideration. of the Select Committee Report on =—.. $2. 

Passed ——. 92. 

20, 

INDIAN PENAL CODE— 

Resolution re repeal of the Workmen’s Branch of Contract Act and 
certain sections of the 227-24. 

Question re number of offences under section 498 of the--——, 3066. 

है INDIAN PRIVY COUNCIL— 

~ Question re creation of an——, 43-44.
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INDIAN SERVICE LEAVE RULES— 

Question re discontent among officers subject to ——. 38. 

Question re dissatisfaction of officers under ——. 899. 

INDIAN STUDENTS’ COMMITTEE— 

Demand for supplementary grant re ——. 882. 

INDIAN TROOPS— 
Question re re-appropriation of sum granted for comforts of ——, 570. 

INDIAN WORKS OF DEFENCE (AMENDMENT) BILL— 
Motion for leave tointroduce. 288. — 

Introduced. 28. 

Taken into consideration. Passed. 837. 

INDUSTRIES— 
Demand for supplementary grant re ——. 874. 

Question १३ recommendations of the Conference of Ministers and Direc- 
tors of L47. 

_ INDUSTRIAL CONFFRENCE— 
Question re paper entitled “ State Bank” read be*ore All-India —— 

4225 

INNES, Tim Honovraste Mr. 0. A.— 

Carriers (Amendment) Bill. 423-25, 465-466 

Demand for supplementary grant re expenditure in England. 902, 903. 
D d for sy tary grant re Indian Trade Commissioners in 

East Africa, 903, 904, 905. 

D d for suppl tary grants re “Jails and convict settlements.” 
863. a 

Indian Lac Cess Bill. 337-339, 466, 470-472, 475-476, 477-478, 

Indian Post Office Amendment Bill. 25-27, 386.- 

Negotiable Instruments (Amendment) Bill. 22-23, 336. 

Resolution re admission of children to employment at sea. 27-08l. 

Resolutions ve anti-drink movement in India. 088-030, 095. 

Resolution 7¢ establishment of a National Seamen’s Code. 025, Z 

Resolution re facilities for finding employment for seamen, . 035-037. 

Resolution re limitation of hours of work in the Fishing Industry 
024-l025 

Resolution re purity of administration in the various Departments of the 
Government. 6]-6]2 

Resolution re Railway Committee’s Report. 807-]8॥] 

Resolution re unemployment indemnity in case of loss or foundering of = 
aship. 03-l032, 034-]035 -. = 

Resolution re unemployment insurance for seamen, |026-027.
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INSPECTOR OF OFFICE PROCEDURE— 

54 

Question re retrenchment effected by ——.. 708. 

INTEREST— 

ere for supplementary grant 28 —— on ‘miscellaneous obligations, 
85l,. 

, 

INTERNATIONAL CREDITS— 
Question re 98-209, 

ae OF HINDU CEREMONIAL EMOLUMENTS 
BIL 

Motion for reference to Select Committee. 068-]085, 

ISLAMIC DEPUTATION TO ENGLAND— 

Question re 657. 

Supplementary question re 658. 

Question re cost of Indian 402. 

ISWAR SARAN, Mounsni— 

Demand for supplementary 
Srinivasa Sastri. 88]. 

Resolution re Indian autonomy. 967-969 

Resolution 78 equalization of Indians and Europeans in certain posts. 
22%-23 

Resolution re removal of racial distinctions in trials. 352-353. 

See * Questions and Answers.” 

grant re allowance to Right Honourable 

Jd 

JAIL(8)— ; 
“Demand for supplementary grant re —— and convict settlement, 862. 

JAILS COMMITTEE— हि oa 

Question re recommendations of Indian 
Questi 

252-280, 283, 
re —— reco: dations about prison reforms. 804, 

JAIN— 

Question re grants for —— temples. 

JALESAR— 
Question re Railway project connecting ——- and Htah, 55. 

JAMALPUR— 

Question re differential treatment of apprentices at ——. 294-295. 

Question re Indian apprentices in —— Railway Workshops. 294. 
Question re racial distinction in Workshops. 580. 
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JATKAR, Mr, B. H. R.— 

D d for suppl tary grant re Botanical Survey. 868. 

Demand for supplementary grant re Zoological Survey. $70. 

Invalidation of Hindu Ceremonial Emoluments Bill. 076-078, 

See ‘ Questions and Answers.” ; 

JEEJEEBAOY, Sm JAMSETJEE-- 
Demand for supplementary grant re Civil Works. $77. 

Election of as Deputy President of the Legislative Assembly. 

Nomination of Deputy President. 465. 

Resolution ré address of weleome to His Royal Highness the Prince of 
Wales. 06-L07. 

Resolution re Indian autonomy. 246-!247. 

JIRGA SYSTEM— 

Question re 

i * 

in the North-West Frontier Province. 390. 

JOHNSON, Coroner FRANK— 

_ Mining concessions to —— . 288-289. 

JOINT COMMITTEE— 7 

Motion to refer Code of Criminal Procedure (Amendment) Bill te ——, 
009. 2 

Motion re personnel of 
ment Bill, 0:0. 

on the Code of Criminal Procedure Amend- 

Nomination of members of —— on the Indian Factories (Amendment) 
Bill 220. 

Nomination of members of on the Indian Electricity |(Amendment) 
Bill. 320. 

Nomination of members of 

Presentation of the report of the 
ment) Bill. 465. 

on the Indian Income-tax Bill. 227. 

on the Indian Electricity (Amend- 

JOINT PARLIAMENTARY COMMITTEE— 

Question re recommendations of about valuation and (7 
86, 

JORHAT— z 

Question re inconvenience to passengers on the —— Railway. 3i7-38, 

JOSHI, Mz. N. M— 

Demand for supplementary grant re Posts and Telegraphs, 850. 

Demand for supplementary grant re ‘‘ Public Health.” 874, 
Demand for supplementary grant re Y. M. C, A., Simla, and Victoria 

Memorial. 900. j 
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JOSHI, Mr. N. M.—conéd. 
Demand for supplementary grant re Indian Trade Commissioners in East Africa. 904, 
Demand for supplementary grant for Empire Parliamentary Association, 9—20. 

Resolution re address of weleome to His Royal Highness the Prince of Wales. 04. 
Resolution re repeal of the Workmen’s Breach of Contract Act and certain sections of the Indian Penal Code. 227—233, 24], 
See “ Questions and Answers.” 

JUDGE(S)— 
Question re additional District and Sessions 

pension. 839, 

Question re appointment of Chief Justices and —— of High Courts in India. 66, ~ . 
Question re house. allowances for High Court - of Madras. 254. 
Question 7e insinuations against a of the Caleutta High Court, 247. 

and special udditional 

Question re remuneration of High-Cowt —— as examination fees. 826. 

JUDICIAL ADMINISTRATION— 
Resolution re transfer of ——~ of the North-West F rontier Province, 726-76l, 

JUDICIAL COMMISSIONER— 
Question re vacation for the Court of , Sind. 458. 

JUDICIAL SERVICES— 

Question re —— in Burma, 302, 

JUMNA— 

~~ Question re steps taken for the uninterrupted flow 
E64, 

i 
of the Ganges and the ——, | i 

> JUMNA BRIDGE— — : 5 Question re the levy of toll on the —— at Muttra. 983-984, 

JURY sYsTEM— . Question re — in force for trial of Europeans. 259. $ 
ल्‍ बा 

Question ré editorial articles in the ——. ¥72: 
JUSTICE OF THE PEACE. 

Question re office of the —~ and Indians. 698. 

Fa
e 
o
s
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K 

KABRAJI, MR. J. K. N.— 
See “ Questions and Afswers. ” 

KAKKAR, LALA JIWAN MAUL-— : 

Question re alleged destruction of private property of —— at Peshawar. 

299-7300. 

KALKA— 

Question re complaints against Railway officials at 390. 

Question re dismissal and reappointment of Railway officials at 39%, 

KAMAT, MR. 8. 8.-- 
Demand for Supplementary Grant re Botanical Survey. 867-868. 

Indian Income-tax Bill. 928-929. 

Indian Lae Cess Bill. 466-467,472. 

Invalidation of Hindu Ceremonial Emoluments Bill. 072. 

आप Resolution re contribution by Bengal to Government cf India 
.... Resolution re Indian autonomy. 268-272. 

Resolution re Medical Diplomas of Indian Universities and their 
recognition in the United Kingdom, ]88-] 84, 

Resolution re purity of administration in the varions Departments of the 
Government. 6]]. 

Resolution re Railway Committees Report. 5l]. 

Resolution ré repeal of the Workmens’ Breach of Contract Act and 
certain sections of the Indian Penal Code. 233-235. 

See * Questions and Answers.” 

KANARA PENSIONERS’ ASSOCIATION— 

See South Kanara. 

KANUNGOS— ; 
Question re mem orial from the Association of — , Ludhiana, 420. * 

Question re the pay and prospects of the — of the Punjab, 98]. 

KARACHI— द् 

45. Question re direct mail service between——and Aden. 

Question re extension of -— . . #8. * . 

Question re houses in cantonment area in 
Question re increase of arrivals by rail into . 662. 

Question re railway between —— and Bombay. 853. 

Question re train services between and Lahore and —— and 
Quetta. 43. 
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KARACHI CUSTOMS— 

Question re assistant collectors in —— House, 642. 
Question re proposal for improving pay and prospects of employees in 

House. 642, A 
Question re utilisation of the provision for revision of the establishments of. है : 

| 
a 

KARTARPUR— 

Question re pardon 9 —— Riot Prisoners. 553. 

KHADDER— 

Question re permitting Government servants to wear 
3297, 

cloths. 

KHAN OF AGROR— 
Question re the Warrant of Arrest against the ——. 988-989, 

‘KHOREAL SHOOTING CASE— 
Question re 657, 

| द 
KINGS HAI HAIBANSHI— 

Question re representation from the decendants of the —— of Central 
Provinces. 546-547, 

KING’S COUNSEL— 

Question re creation of in India. 44. 

L as 
LABOUR BUREAU-- 

Question re information collected by the —— re the real causes of labour strikes and the labour situation, 433. é 

LABOURERS— 

Question re condition of 

LAC CESS BILL— 

See Bills. 

in mines and plantations. 283-284, 

LAKHIMPUR— 

Question re direct postal telegraphic communication between —— and 5 2. r Lucknow. 304. हे 5
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LAKSHMI NARAYAN LAL, RAI SAHIB— 

Cattle Trespass (Amendment) Bill. 05-06 

Resolution re Anti Drink movement in India. 094-096 

Resolution re Medical Diplomas of Indian Universities and their recog- 
nition in the United Kingdom. !62 

Resolution re weleome to His Excellency Lord Reading. 6-7. 

See “ Questions and Answers.” 

LAND ACQUISITION (AMENDMENT) BILL— 
Motion to postpone farther ideration-motion adopted, 339, 

Consideration 0]6-022. 

Motion to pass 022. 
Passed 022. 

LANDOWNER(S)— 
Question re prevalence of system of agricultural 

etc. 

LANGUAGE— 
Quéstion re ——used in Indian Courts and High Courts. 56-57. 

known as Zemindars 

LASCARS— 

Question re pay of the of the Ordnance Department. 5-52. 

LATTHE, Mr. A. B.— 
Resolution re reconstitution of the Provinces of India. 70-78, 

724-725, 

Inyelidation of Hindu Ceremonial tmolaments Bill. Motion for 
reference to Select Committee. 068-]07], 085, 

See “ Questions and Answers.” 

४४ LEADER ”. 
Question re the editorial note in —— on the rise4in price of foodstuffs 

809, 

Question re letter in the relisted posts and. Provincial Civil 
Service. 85-86. 

LEAGUE OF NATIONS— 
Question re admission of Afghanistan to the ——. 69, 
Question re appointment of an Indian officer to the ——. 637, 
aes re India’s right to accept decision by the covenants of the ——. 

(९७३. 7 

LEAVE—- है 

Question re accumulation of privilege —— by nurses. 978.
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LEAVE RULES— 
७ di 7 6 among officers subject to Indian Service ——~. 

LEGAL ASSISTANT— 

Question re post of —— in the Legislative Department. 829, 

LEGISLATION— 

Question १6 ——— for the prohibition of liquor. 34)I. 
Question re on the lines of the English Workmen’s Compensation 

Act. 

Question re retaliatory against South Africans visiting or residing 
in India 

LEGISLATIVE ASSEMBLY— 
Adjournments of —— . I7, 53, 248, 879, 483, 688, 76, 908 975, 

7064, 3239, 28, 289, i23 
Meeting of , 7, 9, 57, 245, 355, 382, 485, 687, 783, 909, 977, L085, ]4, 279, I29L 
Message from the Council of State re agreement with the amendments 

to Land Acqnisition Act proposed by the 32958. 

Motion for adjournment of—to discuss arrest of the leaders of non-co- 
operation, 58] =i 

Motion for adjournment of —— to discuss Moplah outbreaks. 99, 7 8] i 
35. 

Question re acceptance by Government of the Resolutions passed in ——, 
767 

Questi intment of elected members of 
of the Governor Gereral’s Executive Council. 69 

Question re appointment of elected members of the —— to the Stores 
Advisory Committee. 70 5 

Question re residence of Members of 

- Question re Resolutions passed by 
in “Shant Kuti.” 822, 

and Council of State. 828 
‘Question re siitings of —- and appointment of Wwhole-time Secretary. 

829-830, 

Question re women voters in the ——. 284. 

LEGISLATIVE DEPARTMENT— 

Question re post of Legal Assistant in ——, 829. 

- LICENSE(s)—__ 
Question re levy of Arms Act fees from members of the old Volua- teer Foree, Indian Defence Fores and Auxiliary Force, 774, 
Question re grant of under Arms Rules. 457 
Question re —— of sweetmeat yendors at Railway Stations. 30 
Question re refusal of issue of for fire-arms to non-20-operators, 72-73. 

4 

to advise members
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न LIMITATION (AMENDMENT) BILL— 

Motion that the Bill be re-committed to Select, Committee. 92-96. 

Adopted. 98. 

Motion re personnel of Select Committee. 9 8, 

Adopted. 98. 

LIQUOR— 

Question re English sold in India 659. 

Question re legislation for the prohibition of —-. 30] 

LISTED POSTS— 

Question re —— in the Indian Civil Service. 4/2, 799 

Question re and Provincial Civil Service. 85 

LOANS— 

Demand for supplementary grant re —— and advances bearing interest 

908. 

Seton yy, laden investors and Calcutta Port Trust Sterling --—, 

- ‘Question re Indian in England and purchase of stores. 809 

Question 76 Indian in England 694, 

ल्‍ू Question re Rupee of the Government of India. 97. 

LOAN, STERLING.— 

Question re raising of the ——. 49 

Question re 7 per cent. —687 

Question re issue of of 7 per cent. 487-488 

Question re offer of 74 million at 7 per cent. 396. 

LOCOMOTIVE DEPARTMENT.— 

© * Question re Carriage and Wagon and in India, 62-63. 

LUGGAGE— 

Question re thefts from and parcels on Railways. 450. _ 

® 

M 

MACHINES— 

Question re duty on component parts of ——~. 655, 

~~ Question re manufacture of aeroplanes.and other —— in India. 562- 

~ 563. ji 
कर 
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MACPHERSON, MR. HUGH, C.8.I.— 
Question re the appointment of to the Bihar and Orissa Executive Council, 689. 

MAHADEO PRASAD, MUNSHI— 
Resolution re Amendment of the Indian Evidence Act. ]32-33. 
See “ Questions and Answers, ”” 

MAHARAO OF CUTCH— 

Question re selection of 

MAHESHKHUNT— 
Question ré first and second class waiting rooms at ——~ railway station. 68l q 

to the Imperial Conference. 765. 

MAHOMED HUSSAIN, MR. ALI BUKSH— 
See “ Questions and Answers, 7? =" 

MAIL SEKVICE— 

Question re direct between Karachi and Aden. 4]5. 
Question re pay of Assistant Superintendent of Railway ——. 94-96. 

MAIL TRAIN— ~ wid 
Question re resumption of Calcutta —— between Lahore and Pesha- war. 539-540. ० 

MAINTENANCE ORDERS ENFORCEMENT BILL— 
Nomination of Members of the Select Committees on ——. 2], 
Motion adopted ——. 2], 
Presentation of the report of the Select Committee, 335. 
Motion that the report of the Select Committea be taken into consi dera~ tion. 909-9]]. 

Adopted. 90. 
Motion to pass —-,_ 9], 

Passed. 9]. 
Motion for adoption of further amendments made- by the Council of State in the ‘288. * 

Adopted 228,7 

MAJUMDAR, KAI BAHADUR JADU NATH— 
Adoption (Registration) Bill. 594-595. 
Demand for supplementary grant re allowance to Right Honourable Srinivasa Sastri, 58], ’ E Demand for supplementary grant re Botanical Survey. 869, 
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t 
D d for suppl tary grant re inte’ on miscell obliga- 

tions. 852 

Demand for supplementary.grant re Indian Trade Commissioners in East. 

Africa. 908 

D d for suppl tary grant re Public Health. 874. 

Demand for supplementary grant re Staff Selection Board. 858. 

Indian Lac Cess Bill. 469-470. 

Nomination of Deputy President 465. 

Question on Resolution re the equality of status and Travelling Allow- 

ance of members, 225. 

Resolution re address of welcome to His Royal Highness the Prince of 

Wales. 

Resolution re Indian autonomy. 956-963, 97, 283-286. 

Resolution re Medical Diplomas of Indian Universities and their re~ 

cognition in the United Kingdom. 84-85. 

Resolution re removal of racial distinctions in trials. 869-370. 

MALABAR— 

Question re disbandment of the 2nd-73rd —— infantry. 25l. 

Question re Mrs. Besant’s address in Reformed Council. 689. 

Question re number of casualties, and treatment of the wounded im 

the —— disturbances. 707. 

Question re protection to Hindus and Christians in the disturbed taluks: 

0 707 
Question re situation in 708, ; ४ 

MANAMADURAI, SIVAGANGA— 

Question re the acquisition of lands for the —— railway. 989. 

MANMOHANDAS RAMJI, MR.— 

Demand for supplementary grant re General administration. 855. 

Indian Income-tax Bill. 927-928. 

See “ Questions and Answers.” 

MAN SING, BHAI— : 

Demand for supplementary grant re General administration. 854, 

Demand for suppl tary grant re six Assistant Financial Advisers. 

86l. 
: 

Demand for supplementary grant re Special Officer on Transfer of 

Property Act. 860, 

Point raised whether the House having been itted to the principle 
of a Bill has power to reject it altogether. 595. 

Resolution re permanent capital of India. 200-20I. 

See “ Questions and. Answers. 7? 

; 
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MARINE—(AMENDMEND) BILL— 

Motion for leave to introduce 

Introduced. 28. 

Motion for consideration ——, 337, 
Motion to pass 337 —— Passed ——, 337, 

«» 27-28. 

MARRIAGE (8)-- 

Question re registration of —— under Act III of 872. 699. 
Question on Dr. Gour’s Civil Bill. 574-577, 

Question 76 Registration of Mubammadan «54803. 

MARTIAL LAW— 

Question re —— prisoners. 448. 

MARWAK RAILWAY STATION— 

Question re inconvenience caused to passengers between Bombay and 
Karachi by their transhipment at the 44, 

MAYAVARAM-TRANQUEBAR LINE— 

Question re the truction of the ——.. 2]8-29, 

MECHANICS— 

Question re railway workshops for training apprentices in 
neering, 290-293. 

- Question re pay of 

and engi- 

of ordnance factories. $7. 

MEDICAL DEGREES— ‘ F 

Question re refusal of recognition of Indian —— by the General Medical 
“Council of the United Kingdom. 82I. 

Question re of Indian Universities to be non-registrable in-the 
United Kingdom. 288, 

MEDICAL DIPLOMAsS— 

Resolution re —— of Indian Universities and their recognition in the 
United Kingdom. 53-]89. 

MEDICAL GRADUATES— 
Question re in-the Punjab. 420, 

Question re non-registration of Indian 
680. 

in the United Kingdom,—— 

“MEDICAL KNOWLEDGE— x 
» Question re diffusion of —— through vernaculars, 285-286. 
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“@ MEDICAL SERVICE(S)— 

Demand for supplementary grant 7४ + 872, 
4 Question re difference in pay and allowances of temporary and perma- 

: nent Indian —— officers. 55l. 

Question re increase of pay of temporary Indian 
Question re Indian 65, 
Question re grant of more pay to Junior combatant non-Medical oificers 

than to tempoary Indian officers, 55!-552, 
Question re number of Indian Store-keepers to Government. 766. 
Question re pay of temporary Lieutenant in the Indian 550, 

Question re pay of temporary officers of the Royal Army Medical—— 
Corps. 64, 

officers. 550-55. 

Question re permanent Commissions to temporary Indian —— officers - 
tecruited during war. 579-580, 

MEDICAL STORES— 
Question re —— purchased in India, 25. 

“MEMORIAL (S)— 
Question re —— from All-India cow Association. 404, 

4 4 ~ Question re —— from Association of Quanungos, Ludhiana, 420. 
a Question re —— from Bangalore Pensioners’ Association. 420, 

Question re from clerks of Comptroller’s office, Shillong. » 304- 
305. 

Question re from clerks of Tahsil Officers in the Central Provinces 
and Berar, 47. 

Question re from employees of the Foreign and Political Depart- 
ment Press for a revision of scale of pay. ]226, 

Question re —~ from Extra Deputy Conservators of Forests in India. | 
544-545, 

Question re 

Question re 
from members of the Provincial Police Service. 775. 
from Publie Works Accountants of the Punjab 426. 

Question re from Secretariat Staff. 808. 

Question re from Sind Pensioners’ Association, 47. 
थे Question re from South Kanara Pensioners’ Association. 987-988. 

Question re from Superintendents, Deputy Postmasters General 
and Assistant Director General of Post Offices, ré time-scale of pay. 

Question re in respect of pay and prospects of Deputy Superintend. 
ents of Police. 820. : 

See “ Time-seale. 27 
fi 

MERCANTILE MARINE— 
‘ Question re Nautical training of Indians for Royal Indian Marioe: and 

94. 

MESOPOTAMIA— 
; == Question re ill-treatment of Indians in ——. 6], 
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MESSAGE— 

from the Council of State re amendments to certain Bills, 03. 

from the Council of State re the amendments to the Land Acquisition 
Act, 894. 258. 

-—— fiom the Council of State re amendments to Maintenance Orders 
Bill. 702-7703. 

from the Council of State re committee to draft address to His 
Royal Highness. 2]9. 

— from the Council of State re reference of certain Bills to Joint com- 
mitte. 483. 

— from the Council of State re reference of Supertax Bill to Joint 
committee. 039. 

— from the Council of State re resolution passed on the subject 
of un Address of weleome to His Royal Highness the Prince of 
Wales. 3}. 

—from the Council of State re the passing of certain Bills originating 
in the b,A.-—. 3708, - 

—from the Governor General. )008. 

METEOROLOGICAL SERVICE — 
Question re number of Indians, Europeans and Anglo-Indians in ——. 

704. 

Question re pay of the clerical staff of —— and ‘other attached offices 
687. 

MEYER, SIR WILLIAM— 

Question re evidence of —— before the Railway Committee ——-, 706- 
T74. 

MICROSCOPES— 

Question re the purchase of —.° I7]. 

MILITARY ACCOUNTS DEPARTMENT— 

Question re civil clerks on deputation to + 304. 

Question re discontent g the staff of the —— . 280-282, 

MILITARY DAIRY FARMS— 
Question re male calves in Government —— . 426-450. 
Question re sale of male calves in Government——— . 396. 

‘ 

MILITARY HOSPITALS— 
Question re Dominion or Colonial nurses in —— in India. 40]. 

MILITARY OFFICERS— 

Question re —— and Burma Local Allowance. 768. 

¢
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MILITARY RATION— 

Question re beef as 404, 

MILITARY REQUIREMENTS COMMITTEER— 
Communication of the views of on the proportion of Europeans 

and Indians in the Indian Army to the Sub-Committee of the 
Committee of Imperial Defence. ‘706. 

™ ILITARY TRAINING—_~ 

Question re —— of Indians. 58. 

MILITARY UNIFORMS— हे 
Question r¢ annual cost of 

MILITARY WORKS— 
Question re the proportion of civilian Sub-Divisional Oficers in the —— 

Services. 558-554, 

MILL-HANDS— 

Supplementary question re protection to ——, 708. 

MINERS— 3 
Question re wages, conditions of service and representations on Committees 

of 282, 

MINES— 

Demand for supplementary grant re 87. 
Question re condition of labourers in and plantations, 283-284. 
Question re Inspectors of 427. - 

MINING CONCESSIONS— 
Question re to Colonel Frank Johnson. 288-289, 

MINISTERS — < 
asstion re appointment of —— and Executive Councillors in Provinces, 

9. 
i re dati of the --— and Directors of Industries, 47, 

MINT— 3 
Question ve number of Indians, Europeans and Anglo-Indians in —— Service. 704. 

MISCELLANEOUS CHARGES— «@ 
Demand for supplementary grant re . 879. 

MISCELLANEOUS DEPARTMENTS -~ 
Demand for supplementary grant re —~, 875, 

RQ 



68 INDEX TO LEGISLATIVE ASSEMBLY DEBATES, 

MISRA, MR. P, L.— 

D d for supp tary grant re Indian Trade Commissioners in . 
East Africa, 905. 

Demand for supplementary grant re Indian Students’ Committee. 892: 

Demand for supplementary grant re Railways. 908, 

Invalidation of Hindu Ceremoniai Emoluments Bill, 072-073. 

See Questions and Answers. 

“MODERN REVIEW” THE— 

.Question re editorial note in 

MOKAMEH GHAT— 

Question re construction of a bridge at —— . ]5l. 

“Ts there semi-slavery in Assam?” 677. 

MONEY MARKET— 

Question re tightness of the —— and financial help given to business 
concerns started by Indians. 225 

MOPLAH(S)— 
Discussion of outbreaks in Malabar. 3]-35. 

Motion for adjournment 9 consider —— outbreaks. 99, 

Question re disturba: 45, 

Question re loyal in Malabar disturbances. 707, 
Question re treatment of . 708. 

Time fixed to consider outbreaks, 09, 5 

MOSQUES— 

Question-re grants for 835 

Question re Government aid to Roman Catholic and Protestant Churches 
and to and temples. 457-458 

MOTION FOR ADJOURNMENT— 

—- to consider Moplah outbreaks. 99. 

—— to consider the arrest of non-co-operation leaders, 52]-8 82 

MUDALIAR, MR, SAMBANDA— 
Oath of office. 57. 

See “ Questions and Answers.’* 

MUHAMMADAN(S).— 
Question re appointment of 

Railway. 36-37 
Question re —— in Indian Publie Services. 454 
कल. re —— members of the Publicity Advisory Committee, 820- 

officers and clerks on the Eastern Bengal 

Question re registration of — marriages. 48. rs
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MUKERJEE, MR. J. N.— 

Adoption (Registration) Bill. 594, 

Demand for supplementary grant re Botanical Sarvyey. 869. 

Indian Limitation (Amendment) Bill, 9I3-9l4. 

Tnvalidation of Hindu Ceremonial Enoluments Bill. 074-076, 

Land Acquisition (Amendment) Bill. 029-202. 

Maintenance Orders Enforcement Bill. 909-90, 

Resolution re postal system in India. 204-203,23, l2]4 

Resolution -re the admission of children “to employment at sea. 
030 

See Questions and Answers. 

MUKERJEE, RAI BAHADUR TARAPKASANNA — 

Question re the transfer of —— of the Postal Department. 646. 

Resolution re separation of Judicial and Executive functions, 623-625 
632. 

See “ Questions and Answers.” 

MUKHTARS— | 

Question re certain disabilities of —— practising in Criminal Courts. 

Question re 398. 

MULE CORPS— E 

Question re the posting of certain recruits to 
of contract ——. 552-5 

contrary to the terms 

MUNICIPAL CONTRIBUTION— 
Question re to national educational institutions. 3803, 

MUNITIONS BOARD— 
Question re officers under the late Indian ——. 8]2. 

MUNITIONS FRAUD CASE— 

Question re Bengal 653, 

Question re Billinghursi’s telegram to the Secretary to the Government 
of India, Commerce Department, in connection with —— . 

Question re statement made by the Advocate General, Bengal, in the ——, 

Questions re.costs in ——. 298, 

Question re Chief Controller, Surplus Stores, and the ——. 298, 

Question re Counsel in the ——. 988. 

Question re Counsel and pleaders engaged by Government in ——, 
679.
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Question re correspondence leading to the withdrawal of the ——. 644 

Question re explanation of Sir T, Holland on the 4000. 50 3 
Question re engagement of the Advocate General, Bengal, in the Police 

Court. 679, 

Question re expenditure on ——, 644. 
Question re fees of Mr, Ross Alston and the Advvcate-General, Bengal, 

in ~ 679. 

Question re ——, 722+. 

Question re #* 3894: 

Question re protest against the withdrawal of the 4298, 
Question re withdrawal of ~— (Emperor vs. Karnani). 547-550, 556+ 

Question re withdrawal of 297-298. 

Question re withdrawal of —— against Karnani and Banerjee. 678. 

MUSSALMAN WAQEFS REGISTRATION BILL-— 
Motion for leave to introduce 2022. 

Introduced —024. - 

MUSLIM MOSQUES— 

Question re grants for ——. - 

MUTHRA— 

Question re the levy of toll on the Jumna Bridge at 

MUZAFFERPORE— _ हर 
Question re route from —— to Sitamarhi. ]5]. 

' 

933-984, 

N 

NABI HADI, MR. SYED— 

See “ Questions and Answers.”’ 

NAG, RAI BAHADUR GIRIS CHANDRA— 

Cattle Trespass (Amendment) Bill. 05. 

Resolution re Reconstitution of the Provinces of Iudia, 76-77,728,725, 
See “ Questions ard Answers.” 

NAND LAL, DR.— 

Demand for supplementary grant re civil works. 875. 

Demand for supplementary grant re Public Health. 873, 

Demand jor supplementary grant re Railways. 908. 

Demand for supp! tary grant re Stationery and Printi 878, 879. हैं:
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Demand for supplementary grant re Y. M.C. 3., Simla and Victoria 
Memorial. 90l, ०! 

Indian Income-tax Bill. 928. 

Invalidation of Hindu Ceremonial Emoluments Bill, 084, ¥ 

Question re precedence of non-official business, 933, 

Resolution re amendment of tlie Indian Evidence Act, 38-36, 

Resolution re Anti-Drink movement in India, 094- 099. 

Resolution 76 enha t of the pensions of civil pensioners. 058-59, 

Resolution re equalization of Indians and Evropeans in certain posts. 
325-26. 

Resolution re medical diplomas of Indian Universities and their recogni- 
tion in the United Kingdom. 63-I!65, 

Resolution re purity of administration in the varions departments of the 
Government. 609, 6l0, 6I4. 

Resolution 76 separation of Judicial and Executive functions, 626. 

Resolution re transfer of judicial administration of the North-West 
Frontier Province. 736-739, 740, 742, 

See “ Questions and Answers.” 

~ NATIONAL rpecatl ON— 

Question re municipal support for 303, 804. 

NATIONAL FLAG— 

Question re —— for India. 580. 

NAUTICAL TRAINING— 
Question re —— of Indians for Royal Indian Marine and Mercantile. 

Marine, 394, 

NAVY— 

Question re —— for India. 399, 

NAYAR, MR. K. M. 
See “ Questions and Answers.” 

NEGOTIABLE INSTRUMENTS (AMENDMENT) BILL— 
Motion for leave to introduce 22-23, 
Tntroduced 23. 

Motion for consideration. 336. 

Motion to pass . 836. 
Passed ——. 3836. 

NEOGY, MR. K. C— 

See “ Questions and Answers.’’ 
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NEW DELHI— 

Question re cost of and income from ——-, 45. 

« NEW INDIA ”- 
Question re an article “ Professions and Practices? in of 5th 

March. 53. Fars 

Question re articles in the “ Daily Express ?? and ——. 72, 

NICKEL RUPEE— 

Question re the issue of 449, 

NON-CO-OPERATION— 

Question re Dr, M. A. Ansari’s article on ——. 68]. 
~ Question re teachers thrown out of employment by the —— movement. 

695. 

NON-CO-OPERATORS— 
Question re the steps taken to bring about reconciliation between the 

and the Government of India, 20-2]]. 

NON-VOTABLE POSTS— 

Question re——-. 284. 

NORTH-WEST FR ONTIER PROVINCE— 

Demand for supplementary grant re 902. 
Question re all to Trans-Frontier tribes in the ——, 

892. = 
Question re circulars on the working of the Frontier Crimes: Regulation 

and the laying down of rules fortheadministration of the पे 42], 
Question re cost of administration of the 685. 
Question re enrolment of pleaders and recruitment of services in the 

- 682. 

Question re Jirga system in the ——. 390. 

Question re local laws and regulations for the ——. 389]. 

Questions re offences and Border raids in the 39-392. 

Question re persons kidnapped and ransomed in the ——. 992. 
Question re Provincial Service in the ——. 390. 

Question re raids and other offences in the 

Question re Reforms in the 426, 

22 re transfer of judicial administration of the ——. 726- 

806. 

cf
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NORTH-WESTERN RAILWAY— ~*> Q 
ol re dation for European, Anglo-Indian aud Indian 

Employees in 688. 2 

Question re appointment of Engineers to hold charge of Headquarters 
Engineering Districts of ——. 683. 

Question re delay in payment of salaries in the ——. 46% 

Question re delay in payment of unpaid wages by the —— 486. 

Question re income fiom third elass railway traffic on the 457. 

Question re Indians in the Engineering Department of the —. 683. 

tee Question re non-supply ‘of wagons on the - 639. 

Question १४ privilege passes on the 462. 

Question re settlement of claims by the ——. 462. 

NOTICES— 

Precedent of —— of Bills and Resolutions. 633-638. 

NURSES— 

Question re accumulation of privilege leave by ——. 978. 

Question re Dominion or Colonial—— in Indian Military Hospitals. 

बी Question re - in Indian Troops Hospitals. 399. 

Question re uniform for Indian trained Military ——. 977. 

i Question re work of Indian trained —— 978. 

0 

OATH OF OFFICE— 

Abdul Rahim Khan, Mr. 687. 

Ahsan Khan, Mr. Muhammad. 38] 

- Bradley-Birt, Mr. को, B.  . : 

ail Chatterjee, Mr. A.C. 4. 
Clarke, Mr.G. R. . 

2 “Clayton, Mr. H. 3. 

Faridoonji, Mr. Rustomji. , 
Lyle, Mr. D. R. व. 

Mnudaliar, Mr. Sambanda. 57. 

Rhodes, Mr. 0. W. . 

Sim, Mr. G.G. I, 

; Sinha, Babu Ambica Prasad. . 

| } Thakersey, Sir Vithaldas Damodher. , 
Townsend, Mr. C. A. H. 38). 

Vincent, Hon’ble Sir W. छू १3. 
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OFFICER ON SPECIAL DUTY— 

Demand for supplementary grant re 

~ 

OPIUM— 

Demand for supplementary grant re ——. 848. 
Question re area of poppy cultivation and production of -——, 455, 

650. 

by India to China, 304-305, 

Question re sale and export of 
Question re sale of 

ORDNANCE.— 

Question re pay of leading hands and mechanics of 
8l7. 

Question re foremen and assistant foremen for factories. 
Question re pay of Lascars of the —— Department, 82. 

OUDH AND ROHILKHAND RAILWAY— 
Question re accidents on ——, 643, 
Question re agreement from Indians on appointment to ——~, 
Question re employés of -— on more than Rs, 200. 552, 
Question re inconvenient timings of ——. 500, 

कि छछ 

PADDY TRAFFIC— 
Question re rice and ——in Burma. 802-803, 

PAK PATTON SHARIF— 
Question re closing of a branch Railway lineto —~. 540, 54]. 

PAPER— 
Question re manufacture and import of in India, 688, 
Question re shortage of and its high price. 688. 

PAPER PULP— 
Question re=— Industry in India, 43, 

PARCELS— 
Question re thefts from on Railways. 450. 

PARLIAMENTARY DEPUTATION— 
Question ”e —— to India to study Indian conditions, 705. 

X 

on Transfer of Property Act, 

। 
me
 

| 
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“@ PASSENGER(S)— 

Question re appointment of — Superintendents. on railways. 287, 3l0- 
3]2, 565-569. 

‘Question re arrangements for ablutions of third class — daring railway 
journey. 575. 

Question re deaths of —in trains. 250-25]. 

Question re overerowding of third class —. 223, 
Question re inconvenience to — on the Jorhat Railway. 37-38, 
Question 7४ inconvenience to — at Kotri Railway Station on account of 

transhipment. 4]4, 
Question re inconvenience to — between Bombay and Karachi owing to 

transhipment at Marwara Ry. Station. 4I4, 
Question re racial distinctions among railway — in regard to accommo- 

dation, ete. 72-73, 

Question re tickets for third class railway —. 98I. 
Question re treatment of Indian —, 79, 
Question retreatment of third class —on railways. 292-93, 28, 
Question re waiting rooms for intermediate class —, 297. 

जग PASSENGER TRAINS— 
लक 

* Question re -— from Sealdah and Howrah unprovided with electric 
fans and lights, 34-85, 

se 
“PASTURE LANDS— 

Question re Resolution re cattle and —, 405, 

PAT?I-LOTHRA— 

_ Question re the re-constraction of the — Railway. 988, 

PAY— 

Question re difference in — and allowances of temforary and permanent 
Indian Medical Service officers, 552. 

Question re European, Anglo-Indian and Indian population of India and 
- their rates of —. 458. 

Question re increase of — granted to Superintendents and Accountants 
of the Indian Audit Department, 30-303. ~ 

Question re increase of — of temporary Indian Medical Service 
officers. 550-55). 

Question re increment in — of All-India Services. 656. 
ae Question re increments of — to the higher services, 696. 

Question re maximum. and minimum — of the Indian Services 
remaining unchanged, 800-30, 

+ Questivn re minimum cf time-scale of — for the clerical service of the 
Civil and Postal Accounts Offices, 39. 
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PAY—contd. 
Question re more — of junior combatant non-medical officers than of temporary Indian Medical Service officers, 55]-552, 3 
Question re — and allowances of Staff of Secretariat and attached offices. 3938, 

Question re — and allowances of “ Indian Imperial Services”, 289. Question re — and allowances of Tndian Medical Service officers, 5]. Question re — and prospects of the Indian Civil Service and other Services, 39-334. 
Question re — and prospects of the employés of the Karachi Customs Office. 642. 

Question re — and service of stenographers, clerks and Assistants in the Government of India Secretariat, 68. 
Question re — for temporary Indian Medical Service officers, 65, Question re — in Secretariat and attached offices, 638. 
Question re — of Assistar Superintendents of Railway Mail Service. 94-96, 

- 

Question re — of clerical staff of Meteorological and other attached offices. 687. 

Question re — of clerical staft of the Medical Services in the Army Headquarters. 653, > 
‘Question re — of Governors of Imperial Bank. 58-54. 
Question re — of Imperial Services. 652, 809, 305. 
Question re — of Indian Police. 80, 
Question re -- of lascars of the Ordnance Department. 82. Question re — of Postal and Telegraph peons of Bombay. 284, Question re — of permanent and temporary Indian Medical Service _ Officers, 63-64, = 
Question re — of Postal and Telegraph Services. 430), 
Question re —of staff of the office of the Director General, Posts and Telegraphs. 75-i76. 

Question re — of tempor:ry officers of the Royal Army Medical Corps. 64, 
sa 

Question re — of temporary lientenantin the Indian Medical Service. 550. 

Question re remark made by the Royal Commission on Public Services that a soperior officer should not draw less — than’ an officer who is actually under his orders. 428. 

Question re revision of — in the attached offices. 639, 
Question re revision of — of the office of the Director-General, Posts and ४ 'Velegraphs. 639. 

Question re revision of — of all services. 067-088, 

| 
री
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~ PAY—contd. 

Question re revision of — of postal clerks, Bombay, 299-300. 

Question re seale of — of Indian and Provineial Civil Service. $l4. 

Question re tims-scale of — of Superintendents of Post. Offices, 
t Depaty Postmasters-General and Assistant Directors-General, 

t 433. है 

| PENAL CODE (AMENDMENT) BILL— 
; See Indian Penal Code (Amendment) Bill. 

PENSIONERS’ ASSOCIATION (8) -- 

Question re Memorial from the Bangalore —, 420. 

Question re Memorial from Sind —. 47. 

Question re South Kanara —. 987-988. 

PENSION(S 

Question re application of new — rules to Ajmer-Merwara. 839. 

Question re counting of Service of Probationary Superintendents of 
Post Offices towards increments, leave and —, 446 

# Question re extension of the rules governing the grant of — and 
=— gratuities to gazetted officers to Ajmer-Merwara. 992, 

Question re increase of —. 4]6, 557-558, 563. 

Question re — granted to Ravi Mahindri Devi, 75, 

Question re — of Sir T. Holland. 299 

Question re special additional — and Additional District and Session 
Judges of Ajmer, $39 

Re: re of — of civil pensioners, 039-033. 

PERCIVAL, Mr. ?. E.— 

Land Acquisition (Amendment) Bill, 08-020, 

PERSIA— 

Question re war in —, 888, 

PESHAWAR— 

Question re alleged destruction of private property in —. 299-300. 

PETTY THEFTS— 

Question re amendment of the law regarding —. 764. 

PILGRIMS— 

Question re inconvenience to —at the Hardwar Railway station, 
49 

PILOTAGE— 

Demand for supplementary grant re Ports and —=, S67, 
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PIONEER— 

Question drawing attention of Government to an article  ---... 9-7]. 

PLANTATION — 

* Question re condition of Labourers in Mines and. 283-284, 

PLATES, COPPER— 

Question re inscribed —. 62. 

PLUMAGE— 

Questions re export of — and feathers. 764, 765. 

POLICE— 

Demand for supplementary. grant re —. 566, 
Question १6 annual cost of — uniforms, 832. 
Question 7¢ Deputy and Assistant Superintendents of —. 775, 
Question re Deputy Superintendents of -- and ‘the charge of District Sub-Division, 820. 
Question re grant to — officers for uniforms and horses.  8]0, 
Question re Indians in the Imperial — Servise, 776, 8]. 
Question re interpellation in the House of Commons regarding the pay of the Indian —, 80, ~ : 
Question re number of Indians, Europeans and Anglo-Indians in — 

Service. 704. 

Question re Memorials from members of the Provincial — Service. 775. 
Question re Memorial in regard to pay aud prospects of Deputy 

Superintendents of —, 80, 820. 

POLITICAL PRISONERS— 
Question re differential treatment of —. 557, 
Question re treatment of under-trial and convicted —. 448, 

POPPY CULTIVATION— 

Question re — . 455. 

PORT TRUST— 
Question re officers of the Caleutta —, 704, 

PORTERS— 
Question rejhatdships of — and coolies at railway stations and corrup- tion of Station Superintendents, ete. 308-309 

PORTS— ४ 
Demand for supplementary grant re — and Pilotage, 867.
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POSTAL ADVERTiSEMENT— 
Question re -— and the Alliance Advertising Association. 335. 

POSTAL AND TELEGRAPHIC COMMUNICATION— 
Question re direct — between Lakhimpur and Lucknow. 304. 

POSTAL DEPARTMENT— 

Question re outturn of work in the —. 42. 
Question re promotion of telegraphists and clerks in the —, 642, 
Question re recruitment in the Dacca Range of —. 8290. 
Question r¢ Selection Grades in the —. 995, 
Question re staff of the — and Telegraph Departments. 995, 
Question re transfer of Babu 'T. P. Mukerjee of —. 646, 

POSTAL INQUIRY COMMITTEE— 
Question re fixing of efficiency bar by —. $3-882. 
Question re number of witnesses from clerical class before —. 83l. 
Question re —, 992-993, 

POSTAL OFFICERS— 

Question re transfer of —, 830. 

— Assoriation. Petition from —, 494, 

POSTAL PEONS— 

Question re pay of — and Telegraph peons of Bombay, 284, 

POSTAL POLICY IN INDIA— 
Question re —. 640. 

POSTAL SAVINGS BANK— 
Question re interest on — deposits, 45]. epost 

POSTAL SERVICES— 

Question re pay of — and Telegraph Services. 430. 

POSTAL STAFF— 

Question re frequent transfer of —. » 979-998. 
Question re personal files of Postal subordinates, 994, 

POSTAL SYSTEM— कर 

Resolution re Indian —, 205-]2]4. 
.
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POSTMASTERS— 

Question re extra clerks for Sunb- —. 995-996. 

Question re Probationary — and Inspectois of Post Offices. 446. 

Question re transfer of Superintendents of Post Offices and first 
class —. 2]9-220. 

POSTMASTER-GENERAL— 

Question re the time test in the office of the — and Director-General 
of Post Offices. 996-997. 

POST OFFICE (AMENDMENT) BILL— 

Motion for leave to introduce —. . 25-27. 
Introduced —. _ 27, 

Motion to consider —. $36. 

Passed —, 387. 

POST OFFICE (8) -- है 

Question re appointment and promotion of Superintendents of —. 7982], 
Question re. counting of service of Probationary Superintendents of — 

towards increments, leave and pension. 446. 

Question re daily allowance of Superintendents of ---. 444. 

Question re distinction between posts of Selection Grades and those of 
Inspectors and Head Clerks to Superintendents of —, 995. 

Question re extra dutirs thrown on Superintendents of — consequent 
on the amalgamation of Posts with Telegraphs. 445. 

Question re local allowance to Clerks of General —, Simla, 29, 
Question re Probationary Post Masters and Inspectors of —. 446. 
Question re Probationary Superintendents of —. 79-l80. 

Question re Probationary Superintendents and Post Masters. 22), 
Question re replacement of Branch — by Sub-offices. 827. 5 

Question re time-scale of pay of Superintendents of —, Deputy 
PostMasters-General, Assistant Directors-General. 434. 

Question re time test in the office of the Post:naster-General and Director- 
General of —, 996-297. 

Question re transfer of Superintendents of — and first class Post 
Masters, 2i9-220. ; जे 

Question re witholding of the Local ‘Allowanee from the officials of the 
Nagpur Head — and Town Offices. 998, 

POSTS AND TELEGRAPHS— 

D. 0 for Suppl tary Grant re—. “S49. 

Question re tours of the Director-General of —, 22]. 

Question re additional establishment in the Departinent of —. 42, 

Question re addition of a Touring Olicer to the staff of the Director- 
General of —. १78. का : 
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+. POST AND TELEGRAPHS—couéd. 

Question re pay of the staff of office of Director-General, —, 75, Question re office of the Director-General of —. 639. 
Question re number of clerks in the Department of Commerce and the Office of the Director-General, —, 77-78, 

PRECEDENCE— 
"Point raised as to — of notices of Bills and Resolutions, 633-638, Question re the Warrant of —, ] 008, 

. PRESIDENT, Mr.— 
President’s speech in opening Session. -5, 
Procedure for election of a Deputy President. 465, 
Ruling that members should not embark on controversial issues between Dominion Governments and the Government of India. ]9, Ruling as to the interpretation of Standing Order. 38, 598. 
Ruling on motion for adjournment to discuss matters under adjudication by a Court of Law. 2 
Ruling on asking of supplementary question. 577. 3 Ruling on Secretary’s daties so far as replies are concerned, 576, Ruling on the admissibilty of questions and Resolutions for the Assembly, 578. 

Ruling re answers to lengthy questions. 3352" 
Ruling as to the interpretation of the words circulation for opinion, l07e. 2 
Ruling re the arrangement of business of the Assembly by Government, 99-i00, दर 

A 
Ruling ve delivery of short Speeches by members introducing Bills, 222-223, 

re Ruling re general procedure in regard to questions and the system of starred and unstarred questions, 98-99. 
Ruling re interruption of speeches. 2]4, 
Ruling re speeches at the time of introduction of Bills. 024, Ruling re longer notice of Bills prior to introduction. 220, Ruling re Notice of Questions. $40-S4], : Ruling re objection raised to the moving of an amendment owing to Inadequate notice. ]007. 
Ruling as to the priority of non-official Bills and Resolutions remaining over from the last Meeting. 633-633. 
aeae oi Precedence of non-official business on an official day 220-938, 
Ruling re reading of long quotations by Members introd acing Bills, 226. Ruling re use of the Chaniber precinets for a non-parliamentary Purpose, 975. :
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! PRESIDENT, Mr.—contd. 
Ruling as to rejection of a Bill at third stage after acceptance of prin- 

ciple. 596, 

Ruling that a Bill having been referred to Select Committee House 
stands committed to the principle. 588-589... + 

Ruling that personal opinion of members can not be asked. 577. 

Rnling that private opinion of the Chair should not be bronght into a 
debate. 23) 

Ruling that if a member does not listen to the calling of his name after 
the despatch of the b immediately preceding his, he is not 
entitled to move the Resolution standing in his name. ल्‍20 

Ruling that a member can not raise a debate where he is entitled to ask 
a supplementary question. 708, 

Ruling that official member te whose Department a Bill belongs is to be 
amember of the Select Committee on that Bill. 590. 

PRESS LAW REPEAL AND AMENDMENT BILL— 

Motion for leave to introduce. 339-340. 
Introduced. 34]. 

Motion to refer to Select Committee. 0]], 

uted Motion adopted. 0L. ; 

PRICE(S)— हट 

w Question re high — of necessaries of life and suffering of people there- 
8 for. -8]7. 

PRICE, Ma. E. L.— क्र 

Demand for suppletnen‘ary grant re Botanical Survey. 868-869. 

wi d for suppl tary grant re General Administration. 855. 
| D id for supplementary grant re Jails and Convict Settlements. 
। 862-864. 

| D ते for suppl tary grant re Police. 866. 

F Distribution of Blue Books. $4. 

Indian Lac Cess Bill, 469, 472, 477. i 
Indian Limitation (Amendment) Bill. 96. rs 

Indian War Relief Trust Bill. 430-3]. 9» 
Point raised whetber a member can record his dissent without a 

division. 286, ’ 

Resolution re Anti-Drink Movement in India,- 09-l098. 

Resolution re vontribution of Bengal tothe Government of India. 324- 
/825, 

Resolution re construction of the Sukkur Barrage. 947-950. 

Resolution re enh: it of the pensi of civil pensioners. 055- 
= 056, 059, 

Resolution re Indian autonomy. 233-]236, 263, 284, 285. 
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PRICE, Ma. E. L.—contd. 

Resolution re purity of administration in the various Departments of the * . Government of India. 605-606. : : 
Resolution re Railway Committes’s Report. 309. 
Resolution re removal of racial distinctions in trials. 363-368, 378. 
See “ Questions and Answers.”’, 

PRINCE OF WALES— 

Question re expenditure on His Royal Highness the —’s visit. 656. 
Question re stay of His Royal Highuess the — at Karachi, 560. 
Question re visit of His Royal Highness the —. 559-562. 
Resolution re address of weleome to His Royal Highness the —. 00-!6. 

PRINTING— 
Demand for supplementary grant re stationery and —. 877, 

PRISONERS— 

Question re different treatment for political —. 557, 803, 982. 
Question re Martial Law —. 448, 
Question re names and number of political — in Andamans. $04. 
Question re pardon to Kartarpur riot —. 558. 
Question re privileges awarded-to Andaman —. 804. 
Question re return of political — from the Andamans. 2 48-249, 
Question re treatment of under-trial and convicted political—, 448. 

PRISONS 

Question re Jail Cominittee’s recommendations re — reforms, 804, 
Question fe posts of Inspectors-General of — held by Indian members of the Indian Medical Service. 766. 

PRIVATE SECRETARY— 
Question re — to Hon’ble Members of Executive Council, 66, 

PRIVILEGE Pass(Es)— 
Question re— on the North-Western Railway. 462. 

PRIVY COUNCIL— 

Question re creation of an Indian —. 43-44. : 

PROBATIONARY INSPECTORS OF POST OFFICES— 
Question re Probationary Postmasters and—, 446.
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PROCEEDINGS— 

Question re publication in Hindi of — of the Indian Legislature. 45]. 

Question re the —~ of the All-India Hindu Sabba, Brindaban. 
999-0u0. 3 

PROHIBITION— 

Question re-— Legislation. 30], 

PROPERTY— 

Question re destruction of ~— in Peshawar. 299-]300. 

PROSECUTION— 

Question re — of General Dyer. 289. 

— under Sevtions 24-A and 53-A of the Indian Penal Code. 239-290. 

PROVINCES— : 
Resolution re reconstitution of the — of India. 70-726. 

PROVINCIAL CAPITAL— 

Question re change of — without the concurrence of Government of 
India, 54-55. 

PROVINCIAL CIVIL SERVICE— 
Question re listed posts and —. 85. दर 

Question re scale of pay of Indian and —. 84, : 

PROVINCIAL COUNCILS— 

Question re free supply of proceedings of --- to Members of Indian 
Legislature. 8 

PROVINCIAL ENGINEERING SERVICE— 

Question re the new —. 554-555. 

PROVINCIAL GOVERNMENTS— 

Question re duties and emoluments of the pe lof the Government 
of India and —. 638-67. 

Question re Government of India’s financial relations with —. 655. 

Question re exercise of powers of veto by Imperial and —, 677. 

PROVINCIAL GOVERNOR — 
Question re an Indian as —, 4]2. 

PUBLIC HEALTH— ८ J 

Demand for supplementary grant re —. 872.
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PUBLIC SERVICES— E 

Question re Muhammadans in Indian —, 454, 
Question re persons employed in certain —, 008. 
Question re selection committee recommended by Royal Commission 
on—. 367. 

PUBLIC SERVICES COMMISSION-— 
luestion re the establishment in India of a —, 62 

PUBLIC WORKS— 

Question re Memorial from the — Accountants of the Punjab, 426. 
Question re namber of Indians, Europeans and Anglo-Indians in — Service. 704. हर 
Question re retrenchment in the -- Department by employ ment of firms of engineers. 48. 

PUBLICITY ADVISORY COMMITTEE— 
Question re Muba: dan Members on —, 82, 

PUSA AGRICULTURAL INSTITUTE— 
Question re ——. ]292. 

PYARI LAL, MR.— 
Demand for supplementary grant re Indian Trade Commissioners in East Africa, 903. : 
See ** Questions and Answers.”’ 

- Q 
QUESTIONS,— - 

Question re disallowed — , resolutions and bills. 985. 
Question re the number of — and Resolutions ¢e expenditure moved in the Central Legislature. 999. s 
Question re method of replying to — from | non-official “members, 45. हे 

President’s ruling as to general procedure. 98-99, 

QUESTIONS AND ANSWERS— 2 
ABDUL QADIR, KHAN SAHIB, MAULVI—  « 

Questi re passenge dation*in trains between Ellichpur and Yeotmal. 652. दर 5 

ABDUL RAHMAN, MUNSHI— 
Question re Assam Bengal Railway Strike and Tea garden coolies at 

Chandpur. 226-227. 
Question re recruitment in the Dacca Range of the Postal Department. 820. :
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QUESTIONS AND ANSWERS —conéd. 

ABUL KASEM— 7 

Question re gambling in grain pits. 643. 

AGARWALA, LALA GIRDHARILAL— 

; Question asking statement of Indians and Europeans holding Judgeships 
and other Judicial Appointments. 55 * 

Question on Dr. Gour’s Civil Marriage Bill. 575-577. 

Question re abolition of Divisional Commissionerships in Central a 
Provinees. 558-559. 

Question re abolition of the Boards of Revenue. 57-58, 763 

Question ré acceptance by Government of Resolutions passed in the 
Indian Legislature. 767 

Question r¢ Additional District and Sessions Judges of Ajmer and 
the special additional pension. 889. 

Question re adequacy and the working of Constitutional Reforms.— 
564. 

| Question re aeroplanes in India. 399. 

; Question re annual income .and expenditure- of the Government of — 

| India. 398, ; 

i Question re application of new pension rules to Ajmer-Merwara. $39. : 

Question re appointment of an Advoeate General for the United 
i Provinces. 38४6 

i Question re appointment of Chief Justices and Judges of High Courts = 
i in India. 66 . 

peo Question re appointment of a committee for revision of personnel and 
expenditure of Government. 399. 

Question re appointment of Indians to higher salaried posts. 564- a 
969. 

Question re appointment of Ministers and Executive Councillors in . 
Provinces. 55) 

‘ = Question re arrangements for ablutions of 3rd class passengers during 
६ railway journey. 575 ; 

} Question re arrears of judicial work in High Courts in India. 55-56. : 

i = Question re it to i tax. 395. 
i Qoestion re beef as military ration, कक 
i Question re change of Provincial Capital without concurrence of Goy- 
‘ : ernment of a 54-55. 

~ Question re compilation of official “ who’s who in India. ?? 338-339, 
Question re cost of Surplus Stores Organization. 86. 
Question¥e creation of a Railway Advisory Board. 396. 

Question re diarchy in the Central Goverfiment. 397. 
Question re duties and || ts of the personnel of the Govern- 

ment of India and the Provincial Governments. 66-67. 
{ 
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“= QUESTIONS AND ANSWERS—conéd. 

AGARWALA, LALA GIRDHARILAL—condéd. 

‘Question re externees from Cantonmenis. $95, 
= Question ve firing on crowds. 409. 

Question re grazing fee in cantonment. 59, 

Question 7९ Hindu and Muhammadan watermen at Railway Station. 
569-575. 

sa Question re Imperial Secretariat Clerical Staff. $32. 
. | Question ré inconveniences and ill-treatment of persons awaiting 

trial. 43. 
Question ré increase of pensions. 563. 

Question re Indians and Europeans holding higher salaried posts 
under the Government of India. 565 

‘Question re Indian as Provincial Governor. 42. 

Question re language used in Indian Courts. 56-57. 

Question re levy of toll on the Jumna Bridge at Muthra. 983-984. 

Question re licensed firearms. 405. 

“Question 7e “ Listed Posts and Provincial Civil Service.” 85-L86. 
j , Question re loss by sale of Surplus Stores. 86. 

निज Question re Magistrate of Etah and the high price of wheat. . 52]. 

Question re,manufacture of aeroplanes and other machines in India, 
> 562-565 

= Question re members of the Indian Legislature and “ Shant Kuti.” 
822 

Question re Memorial from the All-India Cow Association, 404, 

Question re Milch and Agricultural Cattle. 402, 
Question re military training of Indians. 98, 

Question re Mukhtars, 398. 

Question re Navy for India, 399. . 

Qu ber of Eur , Anglo-Indians and Indians 
employed in the Gcvernment of India Seeretariat. 86-]88 

Question re number of Indian officers in the different branches of 
the Army 562 - 

Question re officers in the Surplus Stores Organization. $3, 
Question re officers under the late Indian Munitions Board. 82. 
Question re Passenger Superintendents on Railways . 665-569 

(डिक 8 re personnel of the Committee on Statute Law Revision. 
559, fe 

ert re policy of Government in making judicial appointments, 
48. 

Question re posts on 500 and above held by Indians and statement laid 
on the table. 29-295. 
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QUESTIONS axv ANSWERS—contd. 
AGARWALA, LALA GIRDHARILAL—conitd. 

Question re powers of veto by Imperial and Provincial Governments. 

Question re practice of Rugad and Begar. 42. 

Question re protection of cattle. 404, 

Question re Railway Project connecting Jalesar and Btah. 55. | 
Question re dations of the Stores Purchase Committee about 

i recruitment, of Indian for the Stores Department. 84. 

i Question re Reports of the All-India Cow Conference. 404. 

Question re Resolution re Cattle and Pasture Lands. 405, 
Question re sale of male calves in Government Military Dairy Farms. 

96. 
| Question re separation of Judicial and Executive Functions. 564. 

Question re slaughter of cattle. 404. : 

Question re soldiers’ rations. 405. 
Questin re speeches of His Excellency the Viceroy delivered at the 

j Chelmsford Club and in answer to the address presented by the 
| United Provinces Liberal League. 398. 
=e Question re Mr. Srini Sastri’s mission to Europe and the work done. | BAS. of 
i, Question re steps taken for the uninterrupted flow of the Ganges and 

; the Jumna, 664. 

‘ Question re treatment of Indian passengers. 79. 
f Question re United Provinces Manual of Government Orders, Volume I. 

, 86. 

} Question re visit of His Royal Highness the Prince of Wales. 559- 
f 562. 

: AGNIHOTRI, MR. K.B.L— — 
Question ré Indian loan in England and purchase of stores. 809. ~ 

4 Question re Jail Committee’s recommendations about prison reforms. 

| Question re names and numberof political pris in Anda 
} है 804. <> 5 

Question re persons employed in certain public services. 003. 

Question re privileges accorded to Andaman prisoners. 804. 
a Question re recommendations, Railway Police Committee’s Report. 655. ee 

Question re Resolutions passed by the Council of State and the 
} : Legislative Assembly. 828. 

i हि Question re treatment of political prisoners. 303. = 
हे Question re value of imports and exports. 675. 

. Question re Wages in Fiji. 662. 

Question re waiting rooms for Inter-class passengers. 827. 
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QUESTIONS AND ANSWERS—¢ontd. 

AGNIHOTRI, MR. K. 8. L.—conéd. 

Question re warrant of precedence. 003. 

AHMAD BAKHSH KHAN, MR.— 
Question re Commissions in the Royal Air Force, and Aviation Schools: 

in India. 836. 
Question re discharge from service of Subedar-Major Atta Khan, 

2-56th Rifles, Frontier Force. 978-980. 
Question re pay of officers of the Civil Veterinary Department. 837. 

AHMED, MR. K— 
Question re abolition of the Staff Selection Board. $07. 

Question re appointment of Indians in higher services. 307. 

Question ve appointment of Muhammadan~ officers and clerks on the 
Eastern Bengal Railway. 36-3]7. ले 

Question re average salary of the officers of the Indian Civil Service. 
305. 

Question re Civil and Criminal appeals, etc , in the Calcutta High Court 
and appointment of arbitration courts. 306-307. ; 

Question re conditions of service of Anglo-Indian and Infdian officers and: 
clerks of the Eastern Bengal Railway. 36. 

Question re diarchical system in the Central Government. 307. 

Question re English liquor sold in India. 659. 

Question r¢ exemption of British Ship Companies from income-tax. 303, 

Question re export of plumage and feathers —. 764, 

Question re female booking clerks on the East Indian and Bengal 
Nagpur Railways. 353-34. ov 

Question re giving of accurate and straightforward information in. 
answer to questions from non-official members, 45. 

Question re hardships of porters and coolies at Railway Stations and: 
corruption of Station Superintendents and Statio& Masters. 308- 
309. > 

Question re income of Messrs. Bird and.Cumpany in respect of trans- 
mission of pareles, ete., from Railway Wagons. 309-30. 

Question re Indians in Foreign Countries. 305. 

Question re Indian representatives on the Imperial Conference. 765. 
Question re Indian and British officers in the war between Greece and’ 

Turkey. 659. 

Question re Islamic Deputation to England. 657. 

Question re Khoreal shooting ease, 657. 
Question re Jetter between Government of India amd the Attorney of 

Karnani. 550. 

Question re licenses to sweatmeat vendors ut Railway Stations 30. 

Question re office of the ~Director of Information in Bengal and the 
Céntral Bureau of Information. 307.
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‘QUESTIONS AND ANSWERS -.. ७०४४०. A 

AHMED, MR, K.—contd. : : 

| Question re pay of Imperial Services. 305; 

Question re Passenger Superintendents on the Eastern Bengal Railway. 
320-22, ae 

Question re passenger tiains from Sealdah and Howrah unprovided with 
electric fans and lights. $4-3)5. 

Question re revision of scale of pay of the staff of the Foreign and 
Political Department and Private Secretary to Viceroy’s Presses and 
grant of family travelling allowance io the former. 226. 

| Question re sale of magazines, ९(९., by Messrs. Wheeler and Company 
at railway hookstalls. $32-33. 

| 

| 

॥ 

॥ 

| 
{ 

Question re selection 07 Indian representatives to conferences. 658. 

Question re Staff in the Fast Indian and Bengal Nagpur Railway 
Offices —. 808. 

Question re treatment of Moplabs 708. 

Supplementary question re withdrawal of Munitions case. 679. 

AIYER, SIR P.S, SIVASWAMY— 

Qvection re administrative appointment, held by Indian members of the 
Indian Medical Service, 765. ‘ 7 

* Question re allowances to Trans-Frontier tribes on the North-West 
Fiontier. 342. F 

Question re disposal of Surplus War Stores. 066. 

Question re Indians in higher appointments in Foreign’ and Political 
Department of the Government of India. 40. 

4 Question re Jirga system in the North-West Frontier Province. 390. 

ह Question re local laws and regulations for the North-West Frontier 
Province, 39). > + 

Question re Nautical training of Indians fer Royal Indian Marine and 
Mercantile Marine. 394. 

i ‘Question re number of Indian Medical store-keepers to Government, 
| 766. 

‘Question re offences and border raids in the North-West Frontier Pro- 
vince. 39]+302. 

Question re pay and -allowances of staff of Secretariat and attached 
offices. 393. 

‘Question re persons kidnapped and ransomed in the North-West Fron- न 
गला Province. 392, 

Question re Preceeding of the Railway Committee. 88). 

Que-tion re Provincial Service in the North-West-Frontier Province, 390. 

ASAD ALI, KHAN BAHADUR MIR— : — 

Question re area of poppy cultivation and produetion of opium, 455. FF) ४५
४७
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QUESTIONS AND ANSWERS --.60#/०. 

ASAD ALI, KHAN BAHADUR MIR—contd. 
Question re extension of the Indian Companies Act of 398 to Secun- 

derabad. 45i 

Question re import of food provisions into India, 559. 

Question re imformation collected by the Labour Bureau re the real cause 

at labour strikes and the labour situation. 453 

Question re information"tollected by the Sugar Bureau of the Central 
Government — the number of Sugar Factories and their output 

456 

Question re loyal Moplahs in the Malabar disturbances. 707. 

Question re’ Muhammadans ia Indian Public Services. 454. 

Question re number and duration, ete., of labour strikes. 463. % 

Question re price of Foodstuffs in India, _065. 

Question re Raw Cotton. 453, 
Question re Territorial Forces in India. 45. 
Question re throwing open the Telephone Service to public at each Post 

Office in Provincial Capitals and important Stations, 454. 

AYYANGAR, MR. M. G. MUKUNDARAJA — 
Question re the acquisition of lands for the Manamadsrai — Sivaganga 

Railway. 989. 

AYYAR, MR. पे: V. SESHAGIRI—" 
Question re pay and service of stenographers, clerks and Assistants 

हर in the Government of India Secretariat. 68-!70 

Question re preparation of cost accounts. 
Question re prosecution under Sections 224. A. and ]93 A. of the Indian 

Penal Code. 289-290. 

Question re value of Surplus Stores. | 24 

Question re Warrant of arrest against the Khan of Agror. 988-959. 

BAGDE, MR, K. G—. 
Question re the cost of the construction of the Cavalry Lines at 

Aurangabad. 984, 

BAJPAI, RAI BAHADUR PANDIT 8 P= § 89" 

Question re the Honse Accommodation Act. 984-985. : 

Question re age-limit for Indian Civil Service Examination, 807. 

Question re direct postal and telegraphic communication between Lakhim- 
pur and Lucknow, 504. 

Question re editorial note in the “Leader” on the rise in price of 
foodstuffs, 509. 

Question re expenditure on European Soldiers in Sanitariums. 807.
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। QUESTIONS AND ANSWERS—contd. 

BAJPAI, RAI BAHADUR PANDIT S. P.—conéd. 

| Question re inconvenient timings of Oudh and Rohilkhand and Rohil- 
|; 
ई, 
af khand and Kumaon Railways. 800. 

॥ Question re iner ts in the emoluments of Imperial Services. 809, 

Question re listed posts in-the Indian Civil Service. 799. 

Pall re Military Assistant Surgeons holding posts of Civil Surgeons,. 
“>< 809. e 

| Question re Provincial Engineering Services. 808. 

Question re provision of fansin Rohilkhand and Kumaon and Bengal and 
North Western Railway carriages. 799. . 

Question re provision of reserved Second and Intermediate class accom- 
modation for ladies in Rohilkhand and Kumaon Railway. 799. 

4 Qnestion re reserved accommodation for Indians on Railways. 799. 

I Question re shortage of wagons on the Rohilkhand and Kumaon Rail 
way. 806, : 

Question re temporary Engineers, 807. 

i BARUA, RAI BAHADUR D. C.— 
Question re discontent among officers subject to Indian Service Leave 

i Rules. 228. है 
7 Question re grant to police officers for uniforms and horse. 820. 

b. Question re inconveni to passengers* on the Jorhat Railway. 3l7- 
| 3I8. 

3 Question re Indians in the Imperial Police Service. 8I. 

Question re interpellation in the House of Commons regarding the pay 
of the Indian Police. 8!0. 

Question re Memorial from India-recruited Engineers for technical 
| ! allowance, . 82. 
| Question re technical allowance to Engineers recruited in Europe. 8. 

१ BEDI, BABA UJAGAR SINGH— 
। मु "Question re exemptions under the Indian Arms Rules—. 59-60. 

f 

Question re truction of the Patti-Lothra Railway. 988. 

BHARGAVA, RAI BAHADUR PANDIT J. L.— 

Question re avticle in the “ Tribune” headed “Section 5 of the Tele- * 
graphGuide”. 449. 

Question re booking at Railway Stations. 98], 

Question re broad gauge connection between Bhewani or. Hansi and Delhi 
threugh Rohtak. 449. 

Question re canal. schemes for the South-Eastern Districts of tho 
Punjab. 449. : 

Question re export of wheat. I4]. 
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QUESTIONS AND ANSWERS—contd. 

BHARGAVA, RAIL BAHADUR PANDIT J, L.—contd, 

Question re externees from Cantonments. 450. 
Question re extension of the rules governing the grant of pensions 

: and gratuities to gazetted officers to Ajmer-Merwara. 992 

Question re grant of increments in advance of due dates to certain clerks 
and assistants of the Government of India Secretariat. 227 

Question re issue of nickel rupee. 449, 

Question re male calves in Government Dairy Farms. 450. 

Question re Martial Law Prisoners. 448. 

Question re orders passed under Section 44, Criminal Procedure Code, 
prohibiting certain persons from making speeches in public. 980. 

Question re opening of Branch Booking offices in big towns and 
junctions, 98-982. 

Question re pay and prospects of the Kanungos of the Punjab. 98l. 

Question re persons tried for offences under sections 2{-A. and 53-A., 
Indian Penal Code. 980-93] 

Question re prices of wheat and gram. 450. 

‘Question re shipment of wheat flour to foreign countries. 655, 
Question re thefts from parcels on Railways. 450. 

x; Question re tickets for third class railway passengers. 98]. 

Question re treatment of political prisoners. 982. 

> Question re treatment of industrial and convicted political pri- 
soners. 448, 

BISHAMBHAR NATH, RAI BAHADUR— 

Question ve Resolution re separation of Judicial and Executive fune- 
tions. 626. 

Question re salaries of temporary Indian Medical Service officers. 676. 

Question re recruitment for the Indian Medical Service. _ 676. 

Question 76 agreement on appointment of Indians to the Oudh and 
Rohilkhand Railway. 676. e 

CHAUDHURI, MR. J.— हे 

Question re Army Canteen Boards. _003. हे 

Question re Army Canteen Boards in India; 7002-008;, - ७ 

Question re Audit reports on the Caleutta University accounts. 825, 
Question re corre: d between the Registrar of the Calcutta Uni- : 

versity and Mr. Sharp. 708 

Question re Dr. Gour’s Civil Marriage Bill. 577-578. 

‘Question re Indian Army Contractors and Canteen Boards, 50 

Question re Secretary of State’s ruling against acceptance by High 
Courts Judges of hi an 8 

Question re Treasury Bills pledged by the Calcutta University. 826. 

4 
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QUESTIONS AND ANSWERS—contd. 
CHAUDHURI, RAT BAHADUR'N. N.— 

Question re tightness of the money-market and financial help given to 
business concerns started by Indians, 22a. 

DALAL, SARDAR 8. A.— _ 
Question re stopping of transport of Kapas Cotton to Guzerat. 538. 

Question 76 survey and classification of cattle. 989. 

DASS, PANDIT RADHA KISHEN— 
Question re ditference in pay and allowances of temporary and permanent 

Indian Medical Service officers. 55, 

Question reemployees of Oudh and Rohilkhand Railway on more than 
Rs, 200... 552. 

Question re increase of pay of temporary Indian Medical Service 
officers. 550-f 5. 

Question re more pay of junior combatant non-Medical officers other than 
temporary Indian Medical Service officers. 55-552. 

Question re pardon to the Katarpur Riot prisoners, 553. 
Question re pay of temporary Lieutenant in the Indian Medical Service. 

550. 
Question re posting of certain recruits to Mule Corps contrary to 

their terms of contract. 652-553. 

Question re want of wire fencing by the sides of the Rohilkhand and 
Kumaon Railway Line. 552. 

DWARKADAS, MR. JAMNADAS— 

Question re local allowance to clerks of Generul Post Office. 2]9. 

Supplementary question re protection to mill-hands. 708. 

FYAZ KHAN, MR. MUHAMMAD— 
Question re administration of the Agra Telegraph Office. 88-89. 
Question drawing attention of Government to an article in “ Fateh” of 

° Delhi, dated 2th May 92]. 72. 
Question drawing attention of Government to an article in “ Vakil” 

dated 7th May 92], 74-72. a - 
Question drawing attention of Government to an article in “ Zamindar ” 

है dated 22nd May 92]. 72. 
Question re extension vf privileges to non-christian telegraphists. 89, 
Question re Lord Chelmsford on Indian Councils. 7l. 

Question re Mr, Tfasan Imai’s statement aboat the Turkish Peace 
terms. 60. 

Question re percentage of Indiatis in the Telegraph Department. 88. 

"Question re Probationary Superintendents of Post Offices, 479-80. 

Question re punishment for unli d_ po: ion of revolver and sword. 
73. है 

Question re purchase of microscopes. 7].
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QUESTIONS AND ANSWERS~contd. 
FYAZ KHAN, MR. MUHAMMAD—contd. 

दिस refusal uf issue of licences for firearms to non-co-operators.. 

Question re refust] of leave to Telegraphists and Telegraph Masters on. 
public holidays and festivals. 89-90. 

Question re Schools of Telegraph Training classes. 90, 
Question ve truth of the statements in “ Bandaymataram ” dated 9th 4 

May 92], on the alleged maltreatment of Indian passengers by 
military officers on railway trains. 73-74. 

Question re truth of the stat ts in “ Independent” dated l7th May 
492], on the alleged maltreatment of Indian p gers by military 
officer on railway trains, 74-75. 

Question ré violation of the chastity of an Indian woman at Sialkot, 70. 

GIDNEY, LIEUTENANT-COLONEL H. A, J.— 
Question re accumulation of privilege leave by nurses. 978. 
Question re Arms Act License fees from members of old Volunteer Force, 

the Indian Defence Force and the Auxiliary Force. 774. 
nestion re I and Assistant F for Ord Factor 
“ 2220 8 

Question re income-tax on the Interest on Government securities. 982. 
Question re recommendations of the Committee on rehabilitation of 

Government securities. 982. 

Question re pay. of leading hands and mechanics of the Ordnance. ~“ Factories. 87. = 
Question re staffing of Indian Troops Hospital. 978. 
Question re uniform for Indian Trained Military Nursing Sisters, 977, 
Question re work of Indian trained nurses. 978, 

GINWALA, Mr. P. P.— 

Question re High Court in Burma, 80. 
Question re Judicial Services in Burma. 302. 
Question 7४ legislation for the prohibition of liquor. 30. 
Question re military officers and Burma local allowance, 768. 
Question re municipal contributions to national educational institutions, 808, 
Question re municipal support for national education. 303-304, 
Question 7४ National and Government Schools and Colleges. 303. 
Question re rice and paddy traffic in Burma, 302-303, 
Question re sale of opium by India to China. 304-805. 

GIRDHARDAS, MR. NARAYANDAS— 
Question re appointment of a 

and Finance. 637-538 

मे Q 

on Indian Currency, Exchange
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QUESTIONS AND ANSWERS~— contd. 

GIRDHARDAS, MR. NARAYANDAS—conid. 

Question re enhancement of general railway freights. - 489-535, 

Question re issue of sterling loan at 7 per cent. 487-458. 

Question re new Railway Projects in Southern India. 536-537. 

Question re purchase of stores by High Commissioner for India, 
488-489. / 

GOUR, DR. H. 8S.— 

Question re article “ Reforms and Defence”? in “ Pionecr २ of 25th 
May 92]. 69-7], 

Question re appcintment of Council Secretaries, 44, 

Question re Bengal Munitions Fraud case. 653. 

Question re colour and design of currency notes of different denomina- 
tion, 69, 

‘Question re creation of an Indian Privy Council. 43-44, 

‘Question re creation of King’s Counsel in India, 44-45, 

‘Question re differential treatment under-article 408 of the Civil Service 
Regulations. 395. 

‘Question re dissatisfaction of officers under Indian Service Leave Rules. 
5, 

‘Question r¢ Private Secretaries to Hon’ble Members of Fxecutive Council, na 
066, है 

Question re post of Legal Assistant in the Legislative Department. 829. Ye 
Question re sittings of the Legislative Assembly and appointment of* 

whole time Secretary. 829-830. 

GULAB SINGH, SARDAR— मर 

Question re recommendations of the Joint Parliamentary Committee - 
about valuation and t, 8l8-86. : 

HAABIBULLAH, NAWAB KHWAJA— 

Question re creation of an Indian Bar. 705, 

Question re Parliamentary Deputation to India. 705, 

Question re Executive Councillors in Eengal. 702. 
Question re Educational Commissioner with the Government of India, 700, 
Question re Indian officers in the Foreign and Political Department. 

705 
‘Question re Indians, Europeans and Anglo-Indians in the Imperial 

Services. 704. 
Question re listed posts in the Indian Civil Service. 703, 
Question re officers of the Calcutta Port Trust. 704, 
Quéstion re presidentship of the Fiscal Committee, 704, 
‘Question re retrenchment by Inspector of Office Procedure. 703.
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HABIBULLAH, NAWAB KHWAJA—contd. 
Question re Sir William Meyer’s evidence before the Rail way Committee. 70€. 
Question re transfer of control of the Caleatta. H igh Court. 705, 

HUSSANALLY, MR. W. M.— 

Question re accommodation in Gujrat Mail trains of the Bombay, Baroda 
and Central India Railway. 835, 

Question re annual cost of the Ecclesiastical Department. 834. 
Question ve bungalows situated within Cantonment limits. $36. 
Question re cost at and income from New Delhi. 5. 
‘Question 76 direct Mail Service between Karachi and Aden. 475, 
Question re Dr. Gour’s Civil Marriage Bill. 578. 
Question re drinking water at Bombay, Beroda and Central India 

Railway stations. 835, 

Question re export duty oifood stuffs and raw materiais.,- 4]2. 
Question re extension of Hyderabad Sind. - +] 9. ; 

~ Question re extension of Karachi. 4|8. 

adin Railway. 423. 
Question re houses in Cantonment area, Karachi, 777. 
Question re inconvenience caused to passengers by their transhipment at 

the Kotri Railway station. 474. 
Question re inconvenience caused to passengers by their transhipment at 

the Marwars railway tation. 4I4, 

Question re inciease of pensions. 46. 

Question re Inter class carriages in Bombay, Baroda and Central India 
“Railway. 834. डे 

Question re listed posts in the Indian Civil Services - 4] 2, 
Question re offences under section 498 of the Indian Penal Code, i066 
Question re railway between Karachi and Bombay. 888. 
Question re Registration of Muhammadan Marriages. 43, 
esti re stay of His Royal Highness the Peince of Wales at Karachi, 

560. - 25 
~ Question re Sukkur Barrage and Canals project, 42, 

Question re Train services between Karachi and Lahore and Karachi and 
Quetta, 4/8, 

Question re Hyderabac- 

IKRAMULLAH KHAN, KHAN SAHIB M. M— 
Question re delay in payment of salaries on the North-Western Railway, 464, 

Question re delay in payment a unpaid wages by the North-Western Railway authorities, 486. — 

G
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IKRAMULLAH KHAN, KHAN SAH!B M. M.—contd. 

Queetion re European, Anglo-Indian and Indian Superintendents on 
State Railways. 46!. 

Question re Indians, Anglo-Indians and Europeans on State Railways. 
460, . 

Question re Mr. Heseltine’s appointment after reti t. 468. 

Question re new Provincial Engineering Sexvice, 554-555, ; 
Question re privilege passes on the North-Western Railway, 462. 

Question re proportion of Civilian Sub-Divisional Officers in the 
Military Works Services, 553-554, 

Question re resumption of Calcutta mail train between Lahore and 
Peshawar --. 539-540. 

Question re revision of pay of all services, 067-68, 
Question re settlement of claims by the North-Western Railway. 462. 

Question re thefts of coal hy Railway staff from open trucks. 487." 

WAR SARAN, MUNSHI— 

Question re admission of Indians in the Royal Air Force. 637. 

Question re appointment of Indians in the Foreign and Political Depart- 
ment. 578. a ~ 

Question re appointment of an Indian officer to the League of 
Nations. 637. 

Qnestion re appropriation of sum granted for comforts of Indian 
troops. 579. 

Question re Indians and higher appointments in Political and Foreign 
Service. 638. 

Question 76 National Flag for India. 9०0. 

Question re number of Indians and Europeans employed on high salary 
~ in the Bengal and North Western Railway. 578-579, 

Question. re permanent commissions to temporary Indian *Medical 
Services Officers recruited during war. 579-580. 

Question r¢ punishment awarded to Major Young of Sialkot, 578. 

Question re racial distinction in Jamalpur Workshops. 580. 

Question re territorial force and system of short colour service, 580-58], 

JATKAR, MR. B. H.— 
Question re additional establishment in the Department of Posts and 

Telegraphs. l]42, _ 

Question re distinction between posts of selection grades and those of 
Inspectors and Head Clerks to Superintendents, Post Offices, 
999. 3 

Question re extra clerks for Sub-Pcst Master, 995-996. 

Question re frequent transfers of Podtal Staff. 997-998, . 

>
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QUESTIONS AND ANSWERS—conéa. - 
JATKAR, MR. B. H.—gontd. ° 

Question ve personal files of Postal Subordinates. 99+. 

Question re pie money system in the Telegraph Department, 997. 
Question re Postal Inquiry Committee. 992-993. 
Question re proportion of telegraph master to operators. in the telegraph 

Department. 994, 

Question 76 recommendations of the Postal Inquiry Committee, 993, 
Question re selection grades in the Postal Department. 995. > 
Question re staff of the Post and Telegarph Departments. 995. 
Question re time test for Post Officers. 996. 
Question re time test in the offices of the Postmaster General and 

Director General of Post Offices. 996-997. 

Question re traffic and revenue of the Telegraph Branch. 994-994. 
Question re outturn of total work in the Postal Department. 42. 

Question re withholding of the Local Allowance from the officials of 
_ the Nagpur Head Post Office and town offices. - 998. 

JEJEEBHOY, SIR JAMSETJEE— 
Question re strikes in Bombay. 708. 

JOSHI, MR. N. M.— थे 
Question rz amount of debit on account of Railway Surveys. &0I. 

Question re appointment of Mr. R. J. Watson under the Government of 
India. ४१0. 

Question re Capital outlay on strategic Railway lines. 50. 

Question re carrying cap:city of broad gauge bogie carriages. 803, 
Question re coumittee on labour conditions in Fiji. 65). 
Question re condition of labourers in mines and plantations, 283-284, 
Question re cost uf land provided free to Railway Companies and their 

capital account. 803. कर 

'(90९86#070%9:४- dangerous drugs bill. 65. 
Question re emoluments of the Indian Imperial Services. 652. 
Question re Indians in Imperial Services. 284, 

* Question re Indians in the Foreign and Political Department, 285 
Question re Indian Trade Commissioner, East Africa. 285. 
Question re legislation for the protection of trade unions. 283, 
Question re legislation on the lines of the English Workmen’s Com- 

pensation Act. 288. 
Question re non-votable posts, 284, 
Question re number and qualification of E pean and Indian Clerks 

in the Imperiai Secretariats. 800. 
Question re opium sold, in and exported from, India. 650. 

@2
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i00 INDEX TO LEGISLATIVE ASSEMBLY DEBATES. 

QUESTIONS AND ANSWERS —conéa. 
JOSHI, Mr. N. M.- contd 

Question re pay of postal and telegraph peons of Bombay. 284. 

Question re probationership in the Imperial Forest Service. 402. 

Question re railway concessions to Army Officers. 802 

Question re dat the Indian Jails Committee. 283. 

Question re transfer of Aden to the Colonial Office. 65, 

Question re wages, conditions of service and representations on ¢ommit- 
tees of miners. 282, 

Question re wornen voters for the Legislative Assembly. 284. 

KABRAJI, Mr. J. K. N.— 

Question re Dr. Ansuti’s article on Non-Co-operation 68], 

KAMAT, Mz. B. S— ; 2 
Questicn re amount and value of orders for stores in the United 

$ Kingdom, 459 

Question re discontent among the staff of the Military Accounts 
Department. 280-282. 

Question re duty on component parts of machines. 655. 

Questjon re financial relations with Provincial Governments. 6556. 

Question re Indian Investors and sterling loans. . 459 

Question, “e medical degrees of Indian Universities to be non-reyis- 
trable in the United Kingdom. 286-287 

Question re positon of the Finance Department, Government of India, 
in relation to advice to the Secretary of State for India in 
financial matters. 687 

Question re purchase of stores by the High Commissioner for India, 
458. 

Question re recommendations of the Indian Jails Committe>. 252-280, 

Question re recommendations of the Stores Purehase Committee. 
54)-542 

Qnestion re report of the Stores Purchase Committee and the power of 
local Government to purchase stores. 54]-542. : ae 

Question re revision of pay of postal clerka, Bombay. 299-300. 

Question re strength and mcnthly eost of the Royal Army Medical 
Corps and the Indian Medical Serviee Officers. 397, 

Question re 7 pe cent. Sterling.Loan. 687 

Question re want of waiting rooms of the Victoria Terminus Station, 
Bombay. 300-309 

LAKSHMI NARAYAN LAL, Rat Sanrp— 

Question re  spenton Industrial and Agricultural improvement. 

Question re deaths of passengers in trains, 250-25], — 
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“® QUESTIONS AND ANSWERS—contd. 

LAKSHMI NARAYAN LAL, Rar Sanis—contd. 

Question re diffusion of medical knowledge through vernaculars. 

000. 

LATTHE, Mr. A. B.— 
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Fraud Case. 644, 

Question re interest on Postal Savings Bank Deposits. 45]. 

Question re proceedings of the All-India Hindu Sabha, Brindaban. 

l0l 

285- 

999- 

Question re correspondence leading to the withdrawal of the Munitions 

Question re publication in Hindi of proceedings of the Indian Legisla- 
ture, 498 !. 

Question re retaliatory legislation against South Africans visiting or 
residing in India. 644, 

MAHADEO PRASAD, Munsui— 

Question re letter of Mr, Gur Prasad in the “ Aj” and punishment of 
Station Superintendent, Moghul Sarai, 295-296. _ 

MAHOMED HUSSAIN, Mr. ALT BUKSH— 

~ Question re Deputy Superintendents of Police and the charge of District 
Sub-divisions. 820. 

De Question re Memorial io regard to pay ‘and prospects of Deputy Super- 
intendents of Police, 820. 

MANMOHANDAS RAMJI, Mr.— 

Question re Munitions Board Case, 297. 

Question re Railway Committee’s Report. 775. 

Question re ‘report published in the “Hindu” of Sir William 
Meyer’s evidence before Railway Committee. 774. 

Question re thefts on Railways, 299. 

MAN SINGH, BHAI— 

Question re appointments held by Sikhs in the Government of India, 

Question re increase of pay granted to Superintendents’ and Aeeountant 
of the Indian Audit Department. 303-]308.. 

ing unchanged. 300-30], 

MISRA, Mr. ?. L.— 

Question re maximum and minimum pay of the Indian Services remain- 

Question re Chief Controller, Surplus Stores, and the Munitions Fraud 
Case. 298. 

सी Question re Chief Court for Central Provinces. 543. 

Re cost of counsel in the Munitions case. 958,
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QUESTIONS AND ANSWERS—contd. 
MISRA, Mr. P. L.—contd, 

Question re costs in Munitions Fraud Case. 298. 

Question re explanation of Sir Thomas Holland on the Munitions Fraud 
Case. 298-I299. 

Question re Imperial Forest Service officers officiating as Conservators. 
545. 

Question re Indian Civil Service examination in India, 544. 

Question re Indianisation of the Forest Department. 544. 

Question re Indian Recrnits for the Imperial Forest Service. 5 45-546, 

Question re Listed Posts in the Indian Civil Service. 543. 

Question re Memorial from Clerks in Tahsil Offices in the Central 
Provinces and Berar, 4]44. 

Question re Memorial from Extra Deputy Conservators of Forests in 
India. 544545. : 

Question re Memorial from the Sind Pensioners’ Association, 47. 

Question re Moplah Disturbances. 45. 

Question re Paper pulp industry in India, 48. 

Question re partial exclusion of certian tracts of Central Provinces 
from the operation of the Government of India Act, 9]9, 547. 

Question re pension of Sir T. Holland. 299. लि 

Question re percentage of Indians in the Indian Civil Service. 544. 

Question r¢ promotions to administrative posts of the Forest Depart- 
ment,. 545. 

Question re protests against the withdrawal of the Munitions Fraud Case. 
298. 

Question re recommendations of the Ministers and Directors of Indus- 
tries, 47. R 

Question re reduction in the Indian Army. /46. 

Question re representation from the descendants of the Hai Haibonshi 
_ Kings of Central Provinces, 546-547. 

Question re South Kanara Pensioners’ Association. 937-9838. 

Question re State Religion in India. 543. 
Question re use of powerful Head Lights on Railways. * 542. 
Question re withdrawal of Munitions Fraud Case. 297-298. 

MUDALIAR, Mr, SAMBANDA— 

Qnestion re action taken on the Resolution moved by Rai Bahadur 
J.N. Majumdar on the equality of status and travelling allowance 
of Members of the Council of State and the Legislative Assembly. 
T2265; 

Question re appointment of Council Secretaries. 58. 

Question re petitive ination in India for the Indian Civil 
Service. 224. 
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INDEX TO LEGISLATIVE ASSEMBLY DEBsTES. 03 

QUESTIONS AND ANSWERS —contd 

MUDALIAR, Mz. SAMBANDA—contd 

Question re construction of Railway between Poilachy and Madathu 

Kulam in Coimbatore District. शश/ 

Question re House Allowance for High Court Judges of Madras. 54, 

# Question re Munitions Fraud Case. 4224. 

Question re Religious Endowment Act.  228%. 

MUKHERJER, Rat Banavur T. P.— 

Question re export of food grains from India. 296 

Question re fixing of efficiency bar by Postal Inquiry Committee. 83 

32 

Question re number of witnesses from clerical class before the Postal 

Inquiry Committee and the minimum pay of a Telegraphist. 83 

Question re return tickets. 660. 

Question re shortage of second class compartments. 287. 

Question re transfer of Postal Officers. 830 

~~ Question re urinals and other conveniences in third class carriages. 

Question re wagon difficulties on railways. 296, 

Question re waiting rooms for inter class passengers. 297, 

MUKHERJEE, Mrs J. N.— 

Question re withdrawal of Munitions Fraud Case (Emperor vs. Karnani 
and others), 547-550, 

NABI HADI, Mr. SYED— 

Question re Muhammadan Members on Publicity Advisory Committee. 
82l. 

; ‘ 

NAG, Rat Bauanue (७. C.— 

Question re civil clerks on deputation to the Military Accounts Depart- 
ment. 304. 2 = 

Question re Civil Surgeoncies in Assam. 245-246. = 

Question re Civil and Military Assistant Surgeons. 776 

Question ve correspondence between Government of India and Assam on 
Coolie exodus from Assam gardens. 8i8 

Question re Deputy and Assistant Superinteadents of Police. 775. 

Question re externmient of Maulvi Abdul Matin Choudhury by the 
Deputy Commissioner of the Khasi and Jaintia Hills. 74. 

Question re Government of India Secretariat Procedure Committee. 
$36.
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QUESTIONS AND ANSWERS—vonéd. 

NAG, RAI BAHADUR, G. C.—conéd. 

Question re Indians in the Iniperial Police Service. 776. 
Question re Indians in the Superior establishment of State Railways and 

Railway Board, 805. 

Question re jury system in force for trialof Europeans, 289. 
Question re listed posts in the Indian Civil Service, 245, 
Question re memorial from the clerks of the Comptroller’s Office, Shillong. 304-305 
Question re memorial from Secretariat Staff. 805. 

Question re memorials from Members of the Provincial Police , Service. 
i = 

Question re pay and allowances of Indian Imperial Service. 289. 

Question re pension granted to Rani Mahindri Deyi.. 75. : 
Question re promotions and transfers to superior posts oa Railways, 

805. 

Question re railway ‘connection between Dacea and Aricha, 775. 
Question re refusal of recognition to Indian Medical Degrees by the 

General Medical Council of the United Kingdom. 82. 
Question re report of the Indian Railway Committee. 836, 

NAND LAL, Dr — 

Question r¢ accommodation for European and Indian employees in the 
North-Western Railway. 683. 

Question re alleged destruction of private property in Peshawar. ]299 

Question re booking difficulties at railway stations. 685. 

Question re cost of administration of North-West Frontier. 685. 
Question re Cirenlars on the working of the Frontier Crimes Regulation 

and the laying down of rules for the administration of the North- 
= West Frontier Provinee $2], 

Question re creation of a Railway Central Advisory Board. 685, 
Question re enrolment of pleaders and recruitment of setvices in the 

- North-West Frontier Province. 682. 

Question re-externees from cantonments. 660. | 

Question re inconveni to pilgrims at the Hardwar Railway Station, 
; 49. 
: Question re Indians in the Ragineering Department, North-Western Rail- 

way. 683. 

Question re listed posts in the Indian Civil Service, 683, 
Question re male calves in the Government Military Dairy Farms, 

426. 

‘ Question re medical graduates in the Punjab. 420. 

॥
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QUESTIONS AND ANSWEKS—condd. 

NAND Lab, Dr.—conéd. 
Question re memorial from the Association of Q: 

420. 

Question re memorial from the Bangalore Pensioners’ Association. 420. 

Question re memorial from the Public Works Accountants of the 
Punjab. 426 

Questicn re produce and export:of wheat. 767. 

Question re raids and other offences in North-West Frontier Districts 806. 

Question re Reforms and the North-West Frontier Province. 426. 

Question re security under the Frontier Crimes Regulation. 42]. 

Question re staff of Mngineering Districts, North-Western Rail- 
way. 688. 

Be re supply of wagons fo traders by North-Western Railway. 

, Ludhiana. 

Question re technical allowance granted to Kurope-recruited Engineers, 

‘Question re third class accommodation on railways in the Punjab. 420 
‘Question re transfer of Aden from the Government of Tndia. 426. 

NAYAR, Mn. K. M.— 
Question re disbandment of the 2-73rd Malabar Infantry. 25!, 

NEOGY, Mx. K. C— 
Questiom re Advocate-General, Bengal’s statement anent the withdrawal 

of the Mnnitions Case. 678 

Question re appointment-in India of expert accountants from leading 
firms in England. 8i-83 

Question re Billingburst’s telegram (o the Secretary, Government of India, 
Commerce Department, on the Munitions Case, 678. 

Question re cost of construction of railway wagons. 74. 

Question re cost of officers in the Imperial Services. 247-248. . 

Question re Counsel and Pleaders in the Munitions Case, 679. 

Question re differential treatment of apprenticesat Jamalpur, 294-295. 
Qvestion rz gement of the Adyocate-General, Bengal, in the Police 

Court. “8 

Question re editorial note in “ Tne Modern Review ” (Calcutta) entitled 
“Ts there semi-slavery in Assam?” 677 

Question ve fees of Mr. Ross Alston and the Advocate-General in the 
Munitions Case. 679 

‘Question re Imperial services in India. 

Question re Indian apprentices at the Jamalpur Railway Wor k- 
shops, 294, 
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QUESTIONS AND ANSWERS— contd. 

NEOGY, Mr. K. C.—conéd. 

Question re insinuations against a Judge of the Calcutta High 
Court. 247 

Question re labour transport in the gardens of Assam and Bengal. 22- 
2]4. 

Question re manufacture of railway wagons in India. 78-74, 

Question re members of the Indian Legislature whose election has been’ 
set aside. 248. 

Question re member of Railway Workshops for training apprentices in 
mechanics and engineering. 29()-293. 

Question re Mill strikes in Bengal. 708. 

Question re non-registration of Indian medical graduates in the United 
Kingdom. 680. 

‘Question re payments to Buran and Company for American Railway 
wagons. 73. 

Question re permanent strength of the Indian Medical Service. 679. \ 

Question re purchase of railway wagons from America, 75-94. 

Question re racial discriminations in Railway workshops. 294. 

Question re railway wagons manufactured in India, 75-94 

Question re relative strength of Indians and non-Indians in the Indian 
Medical Service. 79 

Question re return of political prisoners from the Andamans. 248. 

Question re temporary officers in the Indian Medical Service. 680. 

Question re withdrawal of Munitions Cases. 678. 

PRICE, Mr. E. L.— 

Question re admission of Afghanistan to the League of Nations. 69 

_ Question re debt of the Government of India to the United States of 
America, through Home Government, ifany. 50. 

Questions re electoral rolls of the Bombay European Constituency. 66]- 

Question re excess expenditure in respect of exchange. 68, 

Question re increase of arrivals by rail into Karachi. 662 
Question re Tndia’s right to accept the decisions by covenants of 

the League of Nations. 67-69. 

Question re preferential export duties on Hides and Skins, 5]. 

Question ve publication of statements of monthly Revenue and Expendi- 
ture 

Question 76 raising of the Sterling Loan. 49. 

Question re refusal of coined silver in the Panjab. « 664. 6 

Question re revision of establishment in the Karachi Customs. 706. 

Question re situation in Malabar. 708. 

Question re Sunday fees. 66!.
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QUESTIONS AND ANSWERS—contd, 
PRICE, Mr. E. L.—contd. 

Question re undertaking about wheat profits in 9]5-l6. .67-68. 

PYARI LAL, Mr.— : ne 
Question re duties of Instructors and Assistant Instructors of the Forest. 

Research Institute and College. 57. 

Question re Indians as Forest Research Officers. +58. 
Question re officiating vacancies in Forest Research Institute, Dehra 
ieee Dunsi, 96-97, = 

Question re Personal Assistant to the President, Forest Research Insti- 
tute and College. 58. 

Question re Ranger class students in the Forest Research College. 307, 
Question re recruitment for the Indian Forest Engineer Service. 58.° 

Question re Upper Subordinate Service of the Survey of India, 
I00-l002, 

RAJAN BAKSH SHAH, MAKHDUM SAYAD— 
Question re European, Anglo-Indian and Indian population of India, 

their numbers and rates of pay in Government Service. 453. 

Question re exemption of swords in the United Provinces from the 
operation of the Arms Act. 456-457, 

Question re Government aid to Roman Catholic and Protestant Churches 
and to mosques and temples. 457. 

Question re grant of licenses under Arms Rules. 457. 

Question ge Income from 8rd class railway traffic, North-Western 
Railway. 457. 

RAMAYA PANTULJU, Mr. J.— > 

Question re competitive examination “in India for the Indian’ Civil 
Service. 260, 

Question re inscribed copper plates. 62. . 
Question re Madras Presidency and the Government of India 

Secretariat. 60-6]. 

Question re railway line from Ra‘ahmundry to Bhadrachalam, 67) 

Question re reorganization of the Archwological Department. 76I. 
Question re replacement of Branch by Sub-Post Offices. $27. 
Question re statements of ill-treatment of Indinns. 6. 
-Question re white washing of temples. 62. 

RANGACHARIAR, RAO BAHADUR T.— 

Question re appointment of Council Secretaries from among members of 
the Assembly. : 287. 

ti t Qi ppointn of Passenger Superintendents on Railways. re 
287. 
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‘QUESTIONS AND ANSWERS—conda. 
RANGACHARIAR, RAO BAHADUR T.—contd. 

Question re assault on an Indian widow by Private Malligan of Sialkot, 298-999, 
Question re emoluments of the Indian Civil Service and the Imperial, Services, 287-288, 

E -Question re grant of relief -to immigrants, from Hyderabad State, who a have settled at Tungabbadra, 977. 
. Question re mining ions to Colonel Frank Johnson. 288.289. Question re number of Questions and Resolutions re expenditure moved in the Central Legislature. 999, 

Question + permit‘ing Government servants to wear shaddar cloths 3297. 

Qu stion re Prosecution of General Dyer, 289. 
Question re treatment of the wounded inthe Malabar disturbances, 7 

: 

REDDI, Mx. M. K.— 
Question re addition of a touring officer to the Staff of the Director- General, Posts and Telegraphs. 78. 

». Question re allowances of the members of the Staff Selection Board. 52. = < Se आद ones 
Question re attached offices, Government of India Secretariat, 638, 
Question re an article “ Professions and Practices” in a New India of March 5th. 53, 
Question re appointments in the Accouniant-General’s Office, Maéras. = FTS0, 

के 
Question re appointment ofa committee to investigate the question of immigration to Fiji Island. 234-2]5. 
Question re ‘articles in the Daily Express and New India, 7 2, 
Question re clerks in the Department of Commerce and the office of the Director-General of Posts and Telegraphs. 77-78. 

_ Question re concession in railway freight to Taticorin salt. 42, Question re construction of New Delhi. 46-47, 
Question re construction of offices and quarters near Egmore Railway Station, South Indian Railwa iy. ७849. 
‘Question re cost of Indian Islamic Deputation, 402. 
Question re cost of the Government buildings in old Delhi and the utilisation of them after the New Delhi is completed... 45-46. 
Question re Conncil Members and the Arms Act. 448, 
Question re difference in Madras measnres of various kinds of salt. 42, i 
‘Question re editorial articles in Justice. 72. : 
‘Question re employment of Mr. Sastri on committees and allowances drawn therefor. 6-62,
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> QUESTIONS AND ANSWERS—onid. 
REDDI, Mx. M. K.—conéd. 

Question re expenditure incurred on the Royal Commission on Public 
Services. 26-27. 

Question re import of salt into India from England, Aden, and other 
foreign countries. 4., 

Question re manufacture and issue of salt. 59-60. _ 

Question re medical stores purehased in India and elsewhere. 2]5-276. 

Question re minimum time-scale pay for the clerical® service of the 
Civil and Postal A ts offices in Mad: 39-40, 

Question re nomination of Indian Governors of Imperial Bank. 54, 
Question re number of candidates selected by the Staff Selection Board. 

52-53. 

Question re office of the Director-General of Pots and Telegraphs. 632. 
Question 76 pay and prospects of the Indian Civil Service and other 

Services. 39-334, 

Question re pay of Governors of Imperia} Bank, 53-54, 
Question re pay of the staff of the office of the Director-General, Posts 

~ and Telegraphs. 75-l76, - 
Question re pay in Secretariat and attached offices. 638, 

Question re “ Postal Policy in India.” 640. 

Question re postal advertisement and the Alliance Advertising Associ- 
T! ation, 335. ‘ 

Question re practice in England for the construction of Government 
buildings. 47-48, 

Question’ re purchase of silver. %0-8]. 
Question re raci#] distinctions among railway passengers in regard to 

accommodation, ete. 72-)73. 

Question re recommendations of the Government of India Secretariat 
Procedure and Establishments Committee. 378. 

= Question re reduction of transport charges of salt from one part to 
another pait of India, 59. 

Question re retrenchment in the Public Works Department by placing 
है constructive works in the lands of established firms. 48. 

= Question re revision of pay in attached offices 639. = 

Question re sale of salt manufactured in Bombay and in Madras, 4. 

Question re selection of Indian members of the Students’ Advisory 
Committee. 62. 

Question re supply of salt to the French Government st Pondicherry. 
40-4]. E 

Question re transfer and the retention of Messrs. Sydenham and Smith, 
respectively, from the Egmore Railway Station. 40. 

Question re transfer of Babu T. P, Mukerji, of the Postal Department. 
: 646. = 



220 INDEX TO LEGISLATIVE ASSEMBLY DEBATES, 

‘QUESTIONS AND ANSWERS—contd. 

REDDI, Mr. M. K.—coneld. : 

Question ve trausfer of the Protectorate of Aden, 3I9-39. ७ 

Questioa re variation of price according to amount of consumption of 
salt, 60. 

RHODES, Mr. C, W.— 

Supplementary question re export trade in plumage and feathers. 765. 

SAMARTEL Mr. N. M.— 

Question ré admission into the Railway Service of Indians and Anglo- 
Indians. 66. 

Question re delction of a note in the State Railway Code re Salaries of 
Drivers, ete. 67. 

Ques!ion re establishment in India of a Public Services Commission 
62. 

. Question re Locomotives and Carriage and Wagon Departments in 
India. 62-63. 

Question re recruitment of officers, Superior Revenue Establishment 
State Railways. 66. 

‘Question re rejection of the proposal for the ereation of an Indian Privy 
Council. 44., 

Question re Selection C ittee nded by the Royal Commission 
on Public Services. 67. 

Question re staff for state Railways. 67. 

Question 76 training of Voremen and Mechanical Engineers for State 
Railways. 63-766. 

Question re transfer of Aden to the Egyptian Government. 652. 

SAPRU, Honovrsuie, Dr. T, B.— 

Question on Dr. Gour’s Civil Marriage Bill, 577. 

SCHAMNAD, Sante Banaptr MAHMOOD— 
‘Question :¢ disbandment of the 2-73rd Malabat Infantry. 649. 
Question re enhancement of railway fares. 648. 
Question re transfer of Aden to the Colonial Office. 649. 
Question re war indemnity payable to India. 648. 

SEN, Rar Banapver SARAT CHANDRA— ~ . 

Question re Assam Tea Garden Coolies at Chandpur. 645. 
Question re European and Indian recruits to the Imperial Cadre of Forest 

Service. 778. 
Question re expenditure on the Munitions Fraud Proseenti 644. 
Question re expulsion of candidates from Dehra Dun Forest Research 

Institute, 779. ६ 
Question re Indians and Europeans in Forest Service. 777. 



INDEX TO LEGISLATIVE ASSEMBLY D&BATES, lil 

‘QUESTIONS AND ANSWERS—conéd. 

कै SEN, Rar Basanur SARAT CHANDRA—contd. 

Question re Inspectors of Mines. 427. S 

Question re strikes and the Assam-Bengal Railway. 427. 

SHAHANI, Mz. 8: C.— 
Question re admissibility of allowances in Station Hospitals to temporary 

Iudian Medical Service officers. 64-65. 

Question re Assistant Collectors in the Karachi Customs House. 642, / 

Question re counting of Military service of Civil Sub-Assistant Surgeons 
and Assistant Surgeons towards increments of pay and promotion 

\ on confirmation. 65-66. 
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Question re confirmation of temporary men in the Industries Depart- 
ment and representation of the employees of the office of the Chief 
Controller, Surplus Stores. 837-588. 

Question re free supply of proceedings of Provincial Councils to members 
of Indian Legislature. 0 

Question #6 increased rates of pay for the temporary Indian Medical Ser- 
vice officers. _ 65. 

Question re law regatding petty thefts. 764. 

Question re number of murders in British Baluchistan and Sind. 065- 
l066. 

Question re pay of permanent and temporary Indian Medical Service 
officers, 63-64. 

Question re pay of temporary officers of the Royal Army Medical Corps. 
64. 

9) 

Question re pay and prospects of employees of Karachi Customs Office, 
we 

Question re promotion of telegraphists and clerks in the Postal Depart- 
ment, 642. 

Question re removal of the Garrison at Hyderabad, Sind. 640, 

Question re staff employed in the Staff Selection Bowd. 8387. 

Question re system of test by the Staff Selection Board. 086. 
Question re Telegraph office for Mirpur Bathoro. 64], 

Question re vacation for the Court of Judicial Commissioner, Sind: 558, 

Question re war in Persia and the distribution of reparation money 
payable by Germany. 838. ; 

SINHA, Basu ADIT PRASAD— 

r Question re i d:cost of administration, 87. 
Question re high prices of necessaries of life. 87. 

SINHA, Basu AMBIKA PRASAD— 

>= Question re Cattle Protection Bill, 067. 
Me Question re disallowed questions, resolutions, and bills. 986, ४६



32 INDEX TO LEGISLSTIVE ASSKMBLY DEBATES. 

; QUESTIONS AND ANSWERS —contd.° 
SINHA, Basu AMBIKA PRASAD—conéd. 

Question re grifinces of the clerical establishment of the Accountant- 
General, United Provinces. 987. 

Question re Indians on salaries of and above Rs. 500 under the Govern- 
ment of India, 8l8. ~ 

Question re undisposed Bills and Rerolotions. 985-987. 

Questi t and tion of Superintendents and tours 
of the Director-General of Post Office: श्र्शा 

Question re appointment of Passenger Superintendents on the Bengal 
and North-Western Railway. 224 

Question re construction of a bridge at Mokameh Ghat. 5) 

Question re counting Of service of Probationary Superintendents of 
j : ‘Post Offices towards leave and 4 

Question re daily allowance of Superintendents of Post Offices. 444. 

Question re extra duties thrown on the Superintendents of Post Offices 
consequent on the amalgamation of Posts, with Telegraphs. 445 

Question re management of the Bengal and North-Western Railway, 

ह 
ह SINHA, Basu BAIDYANATH PRASAD— 

| 

Question r¢ pay of Postal and Telegraph Services. 430 

Question re probationary Postmasters and Inspectors of Post Offices 
6 

Question re Probationary Superintendents and Postmasters, 220. 
Question re Pusa Agricaltural Institute. 222 हे 

Question fe remark made by the हित नो. 00फ्रणांघ्डका on Public 
Services that a superior officer should not draw less pay than an 
officer who is actually under his orders. 428 

Question re route from Muzaffarpore to Sitamarbi. 5]. 

4 Question re transfer of Superintendents of Post Offices and Sret class 
= Postmasters. 2]9-220 

‘i Question re transfer of the management of the Tirhut State Railway. - 
if 3228. 

Question re time-seale of pay of Superintendents of Post Offices. 434 

SINHA, BEOHAR- RAGHUBIR— 

Question re annual cost of Military Police and other uniforms. 832. 
Question re itment of elected bers of the Legislative Assembly 

to the Stores Advisory Committee. 700 

Question re Chamberlain Currency Committee and its recommendations 
for the abandonment of the present financial year. 692.” 

Question re cost of British and Indian Soldiers. 706. 

© Question re expenditure on Christian and other religions. 693, 
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QUESTIONS AND ANSWERS—contd 

SINHA, BEOHAR RAGHUBIR—conéd. 

Question rc Government officials and commercial concerns. 43-l]44. 

Question re grants for churches, temples, mosques and other places of 
worship and religious societies? 835 

Question re high rates for stores in India. 700. 

Question re Indianization of Agricultural Services, ।]$8. 

Question re increments to higher services. 696. 

Question re Indian loan in England. 694, 

Question re Mra, Besant’s address in the Ma'abar reformed Council 
659. 

Question re New Capital at Delhi. 690. 

Question re price of “ Crown bars.” 700. 

Question re purchase of stores for Government of India. 700. < 

Question re preparation of the annual budget estimates. 692. 

Question re permanent Capital of India. _ 69. 

Question re rise in price of wheat and other foodstuffs. I45 

Question 76 second member of Bihar and Orissa Executive Council. 689. 
Question re subjects for the Imperial Confereace. 693 

Question re shortage of paper and its high prices. 688. 

Question re teachers thrown out of employment, by non-co-operation 
- movement. 695, z 

SINHA, Rai Bavavur LACHHMI PRASAD— 
Question re drinking water on the Bengal and North-Western Railway 

80. 
Question re waiting rooms at Mahbishkhunt. 68] 

SIRCAR, Mz. N. C.— 
Question re increase in rates and fares on different railways, l]52. ~ 

> Question re purchase of foreign coal, 99-992. 
Question re rise in railway rates and fares. ]53. 

Question re Staff Selection Board’s examination. 52-l53, 

Question re transport facilities-of coal traffic. 989-99], | 

SOHAN LAL, Rat Bauavur BAKSHI— 
Question re allowance; of Secretariat and attached offices. 763 

Qaeetion re clerical establishment in the office of the Direztor of Medical 
Services in India. 650. 

Question re c'erical staff of the Secretariat and other attached offices. 
657, 

Question re demobilization of temporary officers ‘of the Indian Medical 
Service. 94 

H



ll¢ INDEX TO LNGISLATIVE ASSWMBLY DEBATES, 

QUESTIONS AND ANSWERS—cont/. 
SOHAN LAL, Rar Banapur BAKSHI-~conelit. 

Question re discontent among Army Contractors, 004-l008, 
Question re export of food grains from India. 246-247. 
Question r2 increase of pensions. 557-558. 
Question re increased rates of pay of temporary officers of the Indian 

Medical Service. 94. 93225 
Question re letters published in the “Tribune ” re distress and. expensive living, 93. 
Question re ministerial staff of the office of the Director-General, Indian 

Medical Service. 998, 

Question re pay of the clerical staff of the Meteorological and other 
attached offices, . 687, 

Question re pay of the clerical staff of the Medical Services in the 
Army Headquarters. 653. 

Question re pay of Assistant Superintendents of! Railway Mail Service. 

Question re Transfer of the Aden Administration to the Colonial Office: 94-96, 

SPENCE, Mr, R. A— 

Question re appointment of a Cuirency Commission. 540 
Question re income-tax and super-tax paid by Anglo-Indians and Enuro- peans. 540. 

Supplementary question re Islamic Deputation to England; 658. 

SRINIVASA RAO, Rao Bawavur 9, ६. 
Question re cost of Indian administration. 656, 
Question re expenditure on His Royal Highness the Prince of Wales’ visit. 656, i 
Question re increment of emoluments of all-Tndia Services. 656. 
Question re separation of executive and judicial functions. 656, 

SUBRAHMANAYAM, Rat Banapun 0. 8.— 
Question ze construction of the Mayavaram-Tranquebar Line. 29, 
Question re increase of passenger fares by the South Indian Railway. aT. - 2 
Question re introduction of Inter class ais on the narrow gauge - section of the South Indian Railway. 2I7, 
Question re limit of passengers in Railway compartments. 28.. 
Question re treatment of third class tailway passengers. 28, 
Question re over-crowding of third class carriages on the South Indian 

Railway. 27. :
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INDEX TO LEGISLSTIVS ASSEMBLY D“BATES, 3]6 

QUESTIONS AND ANSWERS <00ntd, 
SUBZPOSH, Mr. 8. M. ZAHED ALI—. 

Question re Arms Act and Talakdars of Oudh and Zamindars of 
Agra. 85 न 

Question re certain disabilities of Mukhtars practising in Criminal Courts. §5. ४ 
- Question re discovery of grave of Taib. un-Nisa, Begam, by the 

Archzological Department, 983 
Question re scale of pay of the Indian Civil Service and the Provincial 

> Civil Service. 84. 

SURJ BAKSH SINGH, Ran— 
Question ve agricultural land-owners. 697. 
Question re appointment of elected members of the Legislative Assembly 

to advise members of the Governor-General’s Executive Council 
699. 

Question re 2००१ ०णंाड in India. 697. 
Question re office of Justice of the Peace and Indians, 628, 
Question re permanent capital of India. 698, s 
Question re registration of marviages under Act ITI of }572. 699. 
Question re statement of possession of arms, 698, 

Question re study of Co-operative Credit in Schools. 698, 

VENKATAPATIRAJU, Mr. B.— . 
Question re abolition of racial distinctions in India. 222-2] 2, 
Question re apporti of the Ri tion Receipts. 556. 
Question re different treatment for political prisoners. 557. 
Question #6 International credits. 98-209 
2 re offer of 74 million sterling of 7 per cent. stock. 96- 

Question re railway and steamer charges, 98 
Question re recommendations of the Currency Committee in South Africa. 209-20 
Question re Rupee Loan of the Government of India. 97-98 
Question re steps taken to bring about reconciliation between the non-co-operators and the Government of India. 20-2]] j 

* Question re Vizagapatam Harbour, 20. 

Question #¢ withdrawal of the Munitions Frand Case. 556-557 and 547 
VISHINDAS, Mr. HARCHANDRAI— 

Question re Dominion or Colonial Nurses in Indian Military Hospitals 
in India. 40) 

Question re employment of Indians in Higher Offices in India. . 40. 
Question re nurses in Indian Troops Hospitals. 899 
Question re pay of the Lasears of the Ordnance Department, 8]- 52: : है 
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i6 ce INDES TO LEGIS! ATIVE ASSEMBLY DEBATES, 

' QUESTIONS AND ANSWERS—coneld. , 
WAJIHUDDIN, Hasi— er 

Question ve booking difficulties at railway stations. ]9]. B 

Question re closing of a branch railway line to.Pak Pattan Sharif. 540< 
54 

. Question re complaints against Railway officials of Kalka. 90-l9], —  , 
Question re correspond publishe! in “Cantonment Advocate”, 

- Ambala. I93. 

Question re creation of Advisory Boards of Merchants to help Goy- 
ernment to maintain an elective control on different Railway | 
Companies. 9-92. हि 

Question re export of hides, skins, ete. 297-298. 

Question re hardships suffered by the civil population in Canton- । 
ments. 92. 

Question re payment of Income-tax and applications for Insolvency. 

Question re reasons for the dismissal and re-appointment of Messrs. 
Beard and Fitzpatrick of the Bast Indian Railway. 9]. 

Question r¢ treatment of 8rd class passengers on railways. 92- 
I93. 

YAMIN KHAN, Mr. MUHAMMAD— _ = 

Question re accidents on Oudh and Rohilkhand Railway. 6438, 

Question re gambling in grain pits. 643. ~ , 
Question re point raised as to the ~-— . 288- 289. 
Question re rise in prices of corn. 643. 

(4
. 

oR 

RACIAL DISTINCTIONS-— 
Question re among railway passengers in regard to accommodation les Sate ees 5 हे ; 
Question re — in India 2-22. 
‘Question re in trials. 84-89 

_RAHIMTOOLAH, Sir IBRAHIM— 
Question re the appointment of —— as the President of the Fiscal. 

Committee. 704. 

RAIDS— 

Question re Offences and Border 
Province, 39-392. 

in the North-West Frontier 
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si INDEX TO LEGISLATIVE ASSEMBLY DEBATES, “M7 

RAILWAY (8)— 
Demand for supp] ry grant re ——, 906, 
Question re absence of wire fencing by the sides of the Rohilkhand and 

Kumaon —— line, 452, : 

Question re accident on the Ondh and Rohilkhand ४ 643. 
Question re accommodation in Gajrat Mail Trains of the Bombay, Baroda 

and Central India 835 

Question ve accommodation for ladies on the Ondh and Rohilkhend and 
Kumaon 799. 

- Question re acquisition of (land for the Manamadarai-Sivganga ——, 
so, 

Question re admission into the —— service of Indians and Anglo- 
Indians. 66 > - 

Question re agreement on appointment of Indians to the Oudh and 
Rohilkhand 676 

Question re amount of debit on account of —— suty eys. 80) 
Question re appointment of Hindu, Muhammadan and Anglo-Indians in —~—— 

Eastern Bengal 3]6—37. 
Question 76 a tment of Passenger Superintendents on the Bengal- 

and North-Western ——. 92 
Question re arrangements for ablutions of 3rd class passengers during 

journey 949 

Question re booking difficulties at —— stations. 294 and 685. 
Question re booking at stations. 98I. 

Question १6 capital outlay on strategic lines. “80I. 
Question re carrying capacity of broad gauge Bogie carriages, 808, 
Question reclosing of a branch Lines to-Pak Pattan Sharif, 

840--54] + 

officials of Kalka. 90—l¥I, - 
and Indian Officers and clerks 

Question re complaints against 

Question re condition of service of 
on the Eastern Bengal «58: 

Question ré construction of a between Pollachy and Madathu 
Kulam in Coimbatore District. 225. 

Question re construction of the M ayavaram-Tranguebar Line, -2]8— 
2.9 

Question re construction of officer’s quarters near Egmore —— 
_ Station, on South Indian ——. 3)9, 

Question re cost of construction of —— wagows. १7३. 
Question re cost of land provided free (0----- Companies and their eapital , 

amount, 80. 

Question re creation of a Advisory Board, 3826. 
Question re creation of a —-- Central Advisory Board, 685 
Question re delay in payment of unpaid wages by the North-Western 

—— authorities. 456 
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RAILWAY (S)—contd. 

INDEX TO LEGISLATIVE ASSEMBLY DEBATES, 

नौ 

Question re deletion of a Note in the State —— Code re the salaries 
of drivers, ete. 67. 

Question re dismissal and reappointment of certsin —— officials at 
Kalka, 9] : 

Question re drinking water at stations on the Bombay, Baroda and Central 
India 835, 

Question re drinking water on the Bengal and North-Western ——. 

Question re employees of Oudh and Rohilkhand 
Rs 200, 452 

Question 76 enhancement. of 

Question re enhancement of 

on more than 

fares. 648. 

Freights. 489 

Question re fans in carriages on Rohilkhand and Kumaon and Bengal 
and North-Western 799 

Question re female booking clerks on the East Indian —— and the 
Bengal Nagpur ——-. 3]3—3)4 

Question re hardships of porters and coolies at 
tion of Station Superintendents. 308—309. 

Question 76 Hindu and Muhammadan watermen at —— Stations. 
569—575. 

Question re Hyderabad-Badin ——, — 43, = 

Question re incivility of —— employees, 223, : 

Question 76 income from third claes traffic, North-Western ——. 

stations and corrup- 

Question 76 inconvenience to passengers un the Jorhat ——, 3]7— 

Question 76 inconveni to Pilgrim at Hardwar —— Station. 49. 
Question re i ient timings of Oudhand Rohilkhand and Rohilkhand 

and Kumaon ——. 800, ; 

_ Question १४ increase in rates and fares on different——, 52. 

Question re increase of arrivals by —— into-Karachi. 662. 
Question 7e increase in and steamer charges. 98, 

Question ve increase of passenger fares by the South Indian ——, 2]7,- 
Question 76 introduction of Inter Class carriages on the narrow gauge 

section of the South Indian -- थे 

Question re Indian apprentices at the Jamalpur workshops. 294, 

Question ve Indians, Anglo-Indians and Europeans Superintendents 
on State ——.” 4460-46] 

Question re Indians in the superior establishment of State —~ and 
Railway Board. 505, हि 

Question re Indian officers in the E ngineering Department of the North- 
Western 683, 

o
O
 

f 
ay"

 



के 

बी
. 

‘Question re 7; 8 intendents on 

INDEX TO LEGISLATIVE ASSEMBLY DEBATES. « 49 

RAILWAY (8) —contd. 
Question re Tnter Class carriayes in Bombay, Baroda and Central India 

— . 834, 

Question re licenses of vendors of Sweetmeets, ete., at —— Stations. * 
0, 

Question re limit of passengers in rai way compartment. 28. 
Question re management of the Bengal and North-Western 
Question re. manufacture of +— wagons in India, ]73—I74. 
Question re Messrs. Bird and Company’s income in respect of transmis- 

sion of parcels, ete., from ——. 309—3)0, 
Question re new projects in Southern India, §86—537. 
Question re number of ]st and 2nd class Waiting Rooms and tickets sold 

on the Bengal and North-Western 68]. 
Question re number of Indians and Europeans employed on high salary 

in the Bengal and North-Western + 4T8—579. 
Question re number of watermen and gardeners employed between Katihar 

‘and Barauni Stations on Bengal and North-Western 68l. 
Question re overcrowding of third class carriages on the “South Indian 

7. f 

« 2228, 

Questi dati 
t 7, re pa me ge 

Yeotmal. 652. 

Question re Passenger Superintendents on Eastern Bengal ——. 3]0- 
32. 3 

in trains, between Ellichpur and 

ssenger Sup . 565—569, 
Question re payments to Barn and Company for American ——= 

wagons. 73, 

‘Question re privilege passes on ——, 462, 

Question re Proceedings of the Committee. 38, 

Question re promotions and transfers to superior posts on ——. 805, 

Question re protest against the retention at and the transfer from 
Egmore station of Messrs, Smith and Sydenham respectively. 40. 

Question re purchase of —wagons from America. 75—94. 
Question re quarters for Europeans and Indians employed in the North- 

Western 633. tive 

‘Question ve tacial distinction among —— passengers in regard to 
accommodation. ]79. 5 

Question re racial discrimination in ——, 294, 

Question re —— between Karachi and Bombay. 833. 
Question re —— cessions to Army officers. . 802. 

Question re ection bet Dacca and Aricha, 775, 
Question re line from Rajahmundry to Bhadrachalam. 6]. 
Question re —— project connecting Jalesar and Etah. 55. 

Question re —— wagons manufactured in India. 75, 



320 » INDEX 70 LEGISLATIVE ASSEMBLY DEBATES, 

RAILWAY (8)—coneld . x 
Question re — workshops for training apprentices in mechanics and 

engineering. 290—293 
Question re recommendations of 

regard to-prevention of thefts, 655 

Question re reconstruction of the Pathi Lothra ——. 988. 

Question re recruitment of Officers, of Superior Revenue Establishment, 
of State 66, 

Question re report of Committee. 775. 

Question re report of the Indian Committee. 836. 

Question re reserved accommodation for Indians on 

Police Committee's Report in 

799. 

compartments for different communities. Question re reserved 
=i 2]5—28, 

Question re return tickets. 660. 

Question re rise in —— rates and fares, 52 

Question re sale of magazi ete.. by Messrs. Wheeler and Com- 
pany at Book-Stalls. 32 

- Question ve settlement of claims by 462—463. 
Question re shortage of 2nd class compartments on ¥ 29Ts 
Question re shortage of wagons on Rohilkhand and Kumaon —— . 

806. 

Question re Sir William Meyer’s evidence before 

Question ve staff in Hast Indian 
Office. 305—206 

Question re staff for State ——. 67. 

Question re strikes and the Assam Bengal —— ,_ 427, 

— re eupply of wagons to traders. by North-Western —— 

Committee. 70 

and Bengal Nagpur Railway 

Question re thefts from parcels on ——. - 490, : 

Question re thefts of coal by the staff from open trucks, 487, 
Question ve thefts on 299, ? 

~ Question re third class accommodation on —-- in the Punjab, 420 

Question re trdining of foremen and mechanical engineers for State 
63—66 : 

_ Question re transfer of management of the Tirhut State —— to the 
Bengal and North-Western —~, 223. 

Question re treatment of third class —— passengers. 2I8, 

Question re treatment of 8rd class passengers on >, 92-—03 
Question re urinal and other conveniences in third: class carriages on —— 

Question re use of powerful head lights on + 542 
Question re wagon difficulties on ——. 296. 
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INDEX TO LEGISLATIVE ASSEMBLY D&BATES, ॥ ६:3५ ६ 

RAILWAY BOARD— ; 
Question re Indians in the superior establishment of —~, 805. 

RAILWAY COMMITTEE— 

Question re Sir ७४, Meyer's evidence before. » 706, 774. © 

“Question #6 report of the Indian + $36, 

Question re —— report. 775, 
Resolution re —— report, — 807-82]. 

RAILWAY POLICE COMMITTEE— 

Question re recommendation of 5 Report, : 655, 

RAILWAY WAGONS— 
Question re purchase of —— from America. 75—94. 

RAJAN BAKSH SHAH, MAKHDUM SAYAD— 

See «४ Questions and Answers. ” 

RAMAYYA PANTULU, MR. J.— ARS 
Moplah outbreaks ४ Ll —I52. 

See “ Questions and Answers.” 

RANGACHARIAR, RAO BAHADUR T 

D d for suppl tary grant re the 2056 of delegation of Empire 
Parliamentary Association to India 5. 

Demand for supplementary grant re allowance to Right Honourable- 
_ Srinivasa Sastri. 680. 

Demand for suppl tary grant re expenditure in England. 903: 

Demand for supplementary grant re General Administration, 855._ 

Demand for supplementary grant re Geological Survey. 870. 
~ Demand for supplementary grant re Police. $67. 

Demand for supplementary grant re Indian Trade Commissioners in 
East Africa. 90 

Demand for supplementary grant re Public Health. 872. 

Demand for supglementary grant re Staff Selection Board. $67. : 

Demand-for supplementary grant re Y.M.C. A., Simla and Victoria 
Memorial. 90. ‘ & 

‘Discussion. re election of the Deputy Presidents. 843, 
Indian Income-tax Bill, 929—930, 
Indian Lac Cess Bill, 478. . 
Motion re Moplah outbreaks. ie as 85. ; os 

Notice of Questions. 840, 

Question raised by that longer notice be given of Bills prior ¢o 
introduction. 220. 



328 INDEX TO LEGISLATIVE ASSEMBLY DEBATES, 

RANGACHARIAR, RAO BAHADUR T.—contd. 
Resolution: re addvess of welcome to H. R.H. the Piince of Wales, 04—05, I4, 5, 
Resolution re purity of administration in the various Departments 

of the Government. 620—62], 
Resolution re removal of racial distinctions in trials, 866—367, 367— 368, 878, 879. 
Resolution re separation of Judicial and Executive functions. 632, 
Transfer of Property (Amendment) Bill, Motion to refer to Select 

Committee— Rejected. 582, 588, 59! and 590—59]. 
See ‘ Questions and Answers. ” 

RASAD AND BEGAR— 

Question re —— .  4]2, 

RATES— i : 
‘Question re increase in—— and fares on different railways. 52, 

RATION (S)— 
Question re beef as Military —— . 404. 
Question re soldiers —— , 405. 

RAW COTTON 

Question re —— . 453. 

RAW MATERIALS— 
Qhestion re export duty on foudstuffs and —— ._ 43, 

READING, LORD— 
Resolution re weleome to ——, ]6—])7, 

RECRUITMENT— 
Resolution re —— in India for all Indian services. 286—289, 
Question re ——-of Officers of Superior Revenue establishment of State 

Railways. 66. 

REDDI, MR. M. K.— 
D id for suppl tary grant re allowance to Right Honourable 

Srinivasa Sastri. 879, 882, 

Question re minimom pry of the time-scale as introduced in the Accounts Offices in Madras, 
Resolution. re contribution of Bengal to the Goverament of India, I827—828. 
See “ Questions and Answers,” 
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REFORMS— as = 
Question re adequacy acd-the working of constitutional ——.° 564. 

‘Question re —— and the North-West Frontier Province. 426. 

REGULATIONS— 
Question ve local laws and for the North-West Frontier Provinee. 

Question ve security under the Frontier Crimes ——. 42I. 

Question re the working of Frontier Crimes and laying down of | 
rules for the future administiation ot the North-West Frontier 
Provinee, $+29]--4285. i 

RELIGION(S)— 

Question re State in India. 543. 

Question re expenditure in reepect of Christian’ clergy and other ——+ 
698, 

RELIGIOUS ENDOWMENTS ACT— 

Question re intention of 0: it to id the ——. © L224. 

RELIGIOUS SOCIETIES — 

Question re grant for —— . 5998. 

REPARATION— : 2 4 

Question‘re the apportionment of the receipts. 556. 

Question re distribution of —— money payable by Germany. 888. 

REPLY, INACCURATE— 

Question re inaccurate information supplied to non-official members in 
reply to their questions. 45. 

RESOLUTION(S)— : 

Point raised as to precedence of notices of Bills and 633—638., 

Postponement of the by Mr. N. M. Samarth re the abrogation of 
all distinctions befween Indian and Huropean members of the Civil 
Service. 242. ; par 

ac, re acceptance by Gover + of —— passed by the Legislature. 

Sarin reallotment of a day for the discussion of non-official ——+ 
- L006. 

Question re disallowed ~— questions and bills. 985. 
Question re number of questions and —— re expenditure moved in 

the Central Legislature, 999. 
Question re passed by the Indian Legislature, 823, 
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RESOLUTION (S)—conid. 

Question re passed in the Madras and the United Provinces 
Legislative Councils regarding exemption of Members from the. 
operation of the Arms Act. 44%. 

Question re undisposed of Bills and . 985—987. 

Resolution re address of welcome to His Royal Highness the Prince of 
Wales. 0---l6. 4 * 

— re admission of children to employment at sea. ]027--08 . 

——re amendment of the Indian Evidence Act, ]8]—89. 
— re anti-drink movement in India. 085—02, 

— re construction of the Sukkur Barrage, 943—956. 

—re contribution of Bengal to the Government of India 
8]2—33I, 

— re enhancement of pensions of civil pensi 8. .089—063. 

re equalisation of the number of Indians and Europeans in certain 
posts. JI08—]38], दे 

re establishment of a National Seamen’s Code. 025, 
re facilities for finding employment for seamen. 035——038. 

+ re Indian Autonomy. 956—975, 228—]286, 

rae mitation of hours of work in the Fishing Industry. 024— 
5, : 

re permanent Capital of India. 89—204, 
—- re postal system in India, 205—32]4, 

te purchase of stores by the High Commissioner for“India, 933— 
942, : 

— re purity of administration in the various departments of the 
Government of India. 60l— 622. 

— re Railway Committee’s Report. 307—I3]. 

— re recognition of Medical Diplomas of Indian Universities by the 
General Council of Medical Education of the United Kingdom. 
55—89. 

—e reconstitution of the Provinces of Indie. 7l—-726. 

——re recruitment for all-India Services, 246—l289, i305— 
506. = — 
re removal of racial distinctions in triak © $4l—379. 

—— re repeal of the Workmen’s Breach of Contract Act and certain 
of the Indian Penal Code. 227—24). 

— re reserved Railway Compartments for different communities, 
~ 4204—5, l2l5—228. 

— 76 separation of Judicial and Executive functions 628—683.° 
—re transfer of judicial administration of the North-West Frontier 

Province. 726—76l. 2 
_ —— that the death of Raja 8. P. Singh be ded in the minut 

485 — 486, - 

~



| 4 * 
; 

3 INDEX 70 LEGISLATIVE ASSEMBLY DEB sTES. 25 

~@ RESOLUTION (8) - ०००८९. ः 
' Se >---- 26 unemployment indenmity in case of loss or foundering of 

aship. 08]-l035, 
re nnemploy ment insurance for seamen, !026—027. 

re welcome to His Excellency Lord Reading. l6—l7, 

firms of Engineers, 48. 

* 

श्र 

पु RETRENCH MENT. ° 

Question re —— in the Public Works Department by employment of 

Question re —— effected by the Inspector of Office Procedere. 703. 

* RETURN TICKETS— 
Quistion re 660, 

REVENUE-= 

है Question re publication of statements of monthly —— and Expendi- 
ture. 90 

Question re the {raffic and —— of the Telegraph Branch. 993—994 

Question re abolition of Boards o&f —~. 57—58 

REVOLVER— . : 
Question re punishment for unlicensed possession of —— and sword. 

73. : 

RHODES, MR. ०. W.— 

Resolution ¥e contribution of Bengal to the Government of India.  « 
926—327. 

! Resolution re purchase of stores by the High Commissioner for India. 
233—939 

Resolution re pucity of administration in the various Depirt-nents of 
the Government. 6]0—6] 

om Resolution re removal of racial distinctions ia trials, 348—350. 

: cas Questions and Answers ??, : . ' 

RICE— a 
Question re —— traffic and pvddy traffic in Burma. 302—303. Sea 
Question re price of —— and wheat in each province, 065. श्र 

| RIOT(S)— 
Question re pardon to Katarpur —— prisoners. 553, 
See Firing,” 405 ; 
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| ROHILKHAND AND KUMAON RAILWAY— 
plas Question re absence of wire-fercing on ——, 552. 

Question re provision of fans in carriages of - 799. 
Question re‘reserved Second and Intermediate Class accommodation for 

ladies in ५» ४799: 

Question re inconvenient timing uf ——, 800. 

Question re shortage of wagons on ——. 806. 

| ROMAN CATHOLIC— 
| Question re Government aid to 

mosques and temples. 457—458, 
and Protestant Churches and to 

f= ROUTE 
Question r¢ — from Muzaffarpore to Sitamarhi. ]5). 

ROYAL AIR FORCE— : 

i Question re admission of Indians in ——. 687. 

836, 

Question re Indian Offivers in the ete. 662, 

Question re Commissions in 

ROYAL ARMY MEDICAL CORPS— 

Question re pay-of temporary officers of the ——. 6}. 
Question re strength and monthly cost of the —— and the Indian Medical 

Service Officers. 397. 

| 
। | 
| 

ROYAL COMMISSION (PUBLIC SERVICES) — 

Question re the expenditure incurred on the 
2l6—2I7. 

Question re the remark made by the —— on public services that a superior 
officer should not draw less pay than an officer whois actually 
under his orders. 428, 

on Public Services. 

ROYAL-INDIAN MARINE— 
Question re nautical traini g of Indians for —— and Mercantile Marine. 

394, : 

RULING— 
—— as to the interpretation of standing order 88, - 595. 
—— on admissibility of questions and resolutions for the Assembly. 

578, 
: 

—— on answers to lengthy questions, 885. 
on interruption of speeches, 2]4, 

—— re speeches at the time of introduction of Bills. 024. 



INDEX TO LEGISLATIVE ASSEMBLY DEBATES, a क्शा 

RULING contd. fees 
< — on motion for adjournment to discnss matters under adjudication 

की ७-० by a Court of Law. 582 

— on Secretary’s duties so far as replies are concerned. 576. 

as to the priority of non-official bills and resolutions remaining 
over from the last meeting. 083--688 

— re pretedence of non-official business gn an official day, 220 and 

on asking of supplementary questions. 577. 

on reading of long quotations by Members introd Bills, 226. 
—— as to the interpretation of the words circulation for opinion, 078 

re the ar:angement of business of the Assembly by Government. 
99-l00 

re delivery of short speeches by members introducing bills. 222— 
ere 

— re embarking 6n controversial issues between Dominion Goyern- 
ments and Government of India. )]9 

re general procedare in regard to questions and the system of starred 
and unstarred questions, 9-99 

re objection raised to the moving of an amendment owing to inade- 
quate notice. l007 

—— that a Bill may be rejected in the third stage notwithstanding 
5 previous acceptance. 596 

OE — that the House having referred a Bill to Select Committee stands 
— हे committed to the principle of the Bill. 588—5S9. 

-— that a member cannot raise a debate where he is entitled to ask a 
supplementary question only.» 708 

— that official member to whose Department a Bill belongs is to 
be a member of the Select Committee on that Bill, 5 590 

—— that personal opinion of members cannot be asked. 577. 

मे that’ private opinion of the Chair should not be brought into: 
a debate, i23I, के 

— re use of the Chamber precincts for a non-parliamentary pur- 
pose. 978. : 

oe re longer notice of bills prior tu introduction. 220. 

Cae Le notice of questions, « 840--54] 

— that if a member does not listen to the calling of hisname after the 
despatch of the business immediately preceding his, he is not 
entitled to move the resolution standing in his name, 205,! 

RUPEE— 
Question re the issue of nickel. 449, 

द RUPEE LOAN— 
Question re the —— of the Government of India. 97-98. 

4 3
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SALT— 

Demand for supplementary grant re 

Question re concession in freight to 
42, 3 

Question re difference in Madras measures of various kinds of ——~. 42, 
I Question re import 6f —— into India from England and other foreion 
| countries. 4! 

648. 

manufacture in Tuticorin. 

i of 
meee Question re manufacture and issue of ———-, 89-60, 

| Question re reduction of transport charges of —— from one part of India 
andanother. 69, 

Question re sale of —— mannfactured in B ombay. 4] 
Question re supply of —— to the French Government. 40-4], 

| SAMARTH, MR. N. M.— : 
i Demand for supplementary grant re. civil works. 875. 

Demand for supplementary grant re, Indian Students’ Committee 882, 
8&8, 889, 895 

Indian Income-tax Bill, 925-26. 

' Invalidition of Hindu-Ceremonial Emoluments Bill, 083-84 

tions between Indian and European Members of the Civil Service 
242 

[ Resolution re contribution of Bengal to the Goyerament of India 
ay लश /328—32 

Resolution re Indian autonomy. 27$—28], 282. 

Resolution re racial distinctions’in trials, 34—348, 377-78. 

See “ Questions and Answers.” 

| SANITARIUMS -- 
i Question re expenditure on Eu ropean soldiers in ——, 807, 
“bs. . 

: SANITARY COMMISSIONERS — 
tf Question re posts of —— held: by Indian Members of the Indian Medical 

Service. 766 é 25 

“SAPRU, HON DURABLE Dr. ९ B— 

Adoption (Registration) Bill. 593—a94. 
Bill ns the Hiodu Law relating to excision from Inheritance, * १५३ 

D for su tary grant re allowance to Right Honourable Srinivasa Sastri, 879. 
Demand for supplementary grant re General Administration. 854. 

Question #6 inverse variation of price according to amount of consumption 
60. . 

S - Postponement of the Resolution by —— re the abrogation of all distines '
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INDEX TO LEGISLATIVE ASSEMBLY DEBATES, 429 

SAPRU, HONOURABLE Dr. T B.—contd. 
Demand for suppl tary grant re sp3cial officer on Transfer of Pro- perty Act. _ 860, 86I. 
Tnyalidation of Hindu Ceremonial Emoluments Bill. 08l—2088, 
Resolution re address of welcome to His Royal Highness the Prince of Wales. !2—I3. 
Resolution re equalization the number of Indians and Europeans in certain posts. ]23—256, 
Kesolution re transfer of Judicial Administration of the North-West 

Frontier Province. 746—753, 754, 759. 
Transfer of Property (Amendment) Bill. $४7- 555, 

SARFARAZ HUSSAIN KHAN, KHAN BAHADUR— 
Resolution re contribution of Beagal to the Government of In lia, 326, 
Resolution re Indian Autonomy. 970. 
See “ Questions and Answers,” 

SASTRI, RIGHT HONOURABLE Mz, V.8.— 

Question re employment of 
therefor. 6!-62. 

Question re mission of Right Honourable Srinivasa 
the work done. 583. 

on committees and allowances drawn 

’s to Europe and 

SAVINGS BANK— 

Question re interest on Postal deposits. 45. 

SCHAMNAD, SAHIB BAHADUR, MAHMOOD— 

See “ Questions and Answers. ?? 

SCHEME (S)— 

Question re canal —— for the South Bastern Vistricts of the Punjab. 
449, 7 

SCHOOL (S)— 

Question re National and Goverament —— and colleges, 303. 
Question re study of co-operative credit in ——, 698. 

SCIENTIFIC DEPARTMENTS—_ 

Demand for supplementary grant re » 872, 

SEALDAH-- 

Question re passenger trains from —— and Howrah uuprovided with 3 electrical fans and lizhts. 34-35, 
: I
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SEAMEN—. - : 
Resolution re facilities for finding employment for 035-088. 
Resolution re unemployment insurance for 026-027. 

SECRETARIAT— 

Question re allowances to and attached offices, 763. 
Question re clerical staff of and other attached offices, 657. 
Question re grant of increments in advance of due dates to certain 

assistants and clerks of the Government of India, 227. 
Question re Madrasis in the staff of the Government of India 
Question re memorial from the staff. 805, 

Question re number and qualifications of Europeans and Indians in the 
Imperial - 800. 

Question re pay and allowances of Staff of 
393. 

- 60 

and attached Offices, 

Question re pay and services of stenographers, clerks and Assistants of 
Government of India. 69, 

Question re pay in and attached offices. 638. 
Question re statement of Europeans and Indians in the Government of 

India ४ 5३.96: 
See Government of India, 

SECRETARIAT PROCEDURE COMMITTER— 
Question ve the reco dations of the Government of India -— and Establishments Committee. 76, ‘ 

SECRETARIES— 

Question ve Council 538. 

Question re appointment of Council ——, 44, 

SECRETARY OF STATE— 
Question ve ruling of against acceptance by High Court Judges of honorarium for condneting an examination ——~, 827, 

= 
SECUNDERABAD— हि 

Question ve extension of the Indian Companies Act of 93 to —, 45], 

SECURITY— न 5 
Question re —— under the Frontier Crimes Regulation ——. 42], 

SEN, RAI BAHADUR SARAT CHANDRA— 
See “ Questions and Answers. ?? 

SEPARATION— © ७ ‘ 
-Question re — of Jadicial and Executive Fanctions. 564, 

रू 

—
-
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= temporary Indian Medicul Service Officers. 55]-552. 

INDEX TO LEGISLATIVE ASSEMBLY DEBATFS. Tel 

SERVICES—-~ 
Question re cost on Royal Commission on Public ——., 26. 
Question re enrolment of pleaders and recruitment of —— in the North- 

West Frontier Province. 682, 
Question re establishment in India of a~ Public Commission. 

62. 
- Question re European and Indian reernits for the Forest 778. 
Question re increased rates uf pay of the officers of the Indian Medical 

—— holding temporary Commissicn. 65. 

Question re increased rates of pay to temporary Indian medical 
officers. 04; 

Question re inerease of pay of temporary Indian Medical —— Officers. 
§50-55]. 

Question re increment in emoluments of all-India ——. 656. 
Question re increments to the higher services, 696. 
Question re Indian Civi] —— Examination in India. o4d. 
Question re Indianization of agricultnrai ——, ]43, 
Que-tion r¢ Indians and Europeans in the Porest —— . . 777, 
Question r¢ Indians in Imperial —— . “284, 
Question re Indians int higher appointments in Political and Foreign ——. 638. 

Question ye Indians in the Imperial Police -——. 776. 
Qvestion re Indiaus in the Imperial Police -—~. 8]}, 
Question re Linperial in India. 248, 
Question re listed posts in the Indian Civil] —— . 245 and 543, 
Question #6 listed posts and Provincial Civil —— है फं88: 
Question re listed posts in the Indian Civil BSS; 
Question 76 maximum and minimum pay of the Indian —-— remaining uncharged. 300-30. ५ 
Question re memorials received from members of the Provincial Police. 77h, ४१0: 
Question r¢ minimum time seale pay of the clerical —~ of the Civil and Postal Accounts offices, 39, 
Question re more pay of junior combatant non-medical officers than of 

Question 76 Muhammadans in Indian Public — 4&4, 
Question re number of Indians, Europeans and Anglo-Indians in the Indian Civil~—.. 73. 
Question 76 new Provinejal Engineering 554-555. Question re pay of Assistant Superintendents of Railway Mail —— , 
Question r¢ pay of temporary and’ permanent Indian Medical —— service officers. 88, : हर Question re pay and prospects of the Indian Civil Service and other Imperial —— .  39-334, : 

rg 



नम
क 

ही 

32 INDEX TO LEGISLATIVE ASSEMBLY DEBATES. 

SERVICES —contd. 

Question re pay of the Imperial 3805. 

Question re pay and allowances of Imperial . 599, 

Question re pay of Postal and Telegraph 4380-43 

— re pay of temporary Lieutenant in the Indian Medical ——. 

Question re pay of the clerical staff of the Medical —~ in the 
Army Headquarters, 653 

Question re pay of temporay Indian Medical Officers, I94. 

Question re pay of temporary Indian Medical i94, 

Question re permanent Commissions to temporary Indian Medical 
offivers recruited during war. 579-580. 

Question re permanent strength of and number of Indians in the Indian 

Medica’ if 679. 
Qu/stion re persons employed in certain Public ——. 003. 

Qnestion re percentage of Indians in the Indian Civil ——. 544, 

Question re proportion. of civilian sub-Divisional officers in the Military 
Works 553-554 

Question re proportion of Indians and non-Indian in Indian Medical——- 

679, 
Question re recruitment for the Indian Medical ——. 676. 

Question re recruitinent of Indians for the Indian Forest Engineer- 
ing ——. 

Question re relative strength of Indians and non-Indians as temporary 

officers in the Indian Medical —— . 

Question re remark made by the Royal Commission on Public —— that 

a superior officer should not draw less pay than an officer who is 

actually under his orders. 428 

Question re revision of pay of all . 067-068. 

Question re salaries of temporary Indian Medical —— Officers. 676. 

Question re scale of pay of the Indian Civil 8I4. 

Question re scale of pay of provincial civil giBld 

Question re selection committee recommended by the Royal Commission 

on Public 67 

Question re ४0९20 and monthly cost of the Royal Army Medical 
Corps and the Indian Medical —— officers. 397 

Quesiion re Telephone ——. 454-456 

Question re territorial force and system of short colour ——. 580-53]. 

of the Survey of India. 000- Question re Upper Subordinate 
] 002. 

Resolution equalizition the number of Indians and Europeans in certain 
Imperial 203-2732 

Resolution re recruitment for All-India ——. 305-806, 286-289. 

७ 
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SHAFI, THE HONOURABLE Mr— 

‘Demand for Supplementary Grant re Indian Students’ Committee. 894, 
895, 896, 897 

Resolution re Medical Diplomas of Indian Universities and their recogni- 
* tion in United Kingdom. ]78-82, 84 

SHAHANI, Mr. 8, C.— 

Demand for Supplementary Grant re Indian Students’ Committee. 883, 

Demand for Supplementary Grant re Staff Selection Board. 856, 857, 
860. - : 

Resolution re address of welcome to प्र, R. H. the Prince of Wales. 2. 

Resolution re arti-drink moyement in India. 02. 

Resolution re construction of the Sukkur Barrage. 943, 947,955, 956. 

Resolution re equalising number of Indians and Europeans in certain 
posts. ]28-29 

Resolution re Indian Autonomy. 260-65 

Resolution re purity of administration in the various Depdts of Govern- 
ment. 608, 609, 622 

Resolution re removal of racial distinctions in trials. 33)-02, 

Resolution re transfer of Judicial Administration of the North-West 
Frontier Prevince. 753-55, 

See “ Questions and Answers”, ae 

“SHANT KUTI ”— 

Question re residence of Members of Indian Legislature in ——-. 822, 

SHARP, Mz. H.— 
Demand for Supplementary Grant re Archwology. $7. 
Demand for Supplementary Grant re Indian Students’ Committee, 887, 

888, 889, 892, 893 > 
Demand for x tary Grant re Young Men’s Christian Association, 

Simla, and Victoria Memorial. 90 

~ “SHORT CoLOUR— | 
‘Question re Territorial Force and system of service, 580-8], 

SIKHS— 

8 appointments held by ——: in the Government of India. 
i 

_ SILVER 

Question re the purchase of —— .. 80-8T, 
Question re refusal of coined —— in the Punjab: 66], 
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434 INDEX TO LBGISLATIVE ASSEMBLY DEBATES, 

’ SIND-- 
Question re vacation for the court of the Judicial Commissioner, Sind. 

558. 

Questions ve murders in British Baluchistan and L065-66. 

SIND PENSIONERS “ ASSOCIATION ”— 

* Question re Memorial from the ——. ll47. > 

SINGH, BABU BAIDYANATH PRASAD— 

Resolution re anti-drink movement in India. 099. 

See * Questions and Answers ’’. 

oe 

SINGH, RAJA SIVANANDNAN PRASAD— 

+ Resolution re address of welcome to H. R. H. the Prince of Wales 
. 2 ५।/8 है हि 

पक that the death of —— be recorded in the official minutes, 
485-486. 

SINHA, BABU ADIT PRASAD— 

See “ Questions and Answers aA 

- SINHA, BABU AMBICA PRASAD— 

See “ Questions and Answers ”’. 

SINHA, BEOHAR RAGHUBIR— 

Indian Income-tax Bill. 929. 

Resolution re anti-drink movement in India. 085-83. 

See Questions and Answers ’’. 

SINHA, RAI BAHADUR LACH HMI PRASAD— 
See “ Questions and Answers ’’. 

SIRCAR, Mr. N. C.— ; 
Sev “ Questions and Answers ’’, 

. 

SITAMARHI— ‘ 
Question re route from Muzaffarpore to ——, 5], E 

SKINS——-—_ 
Question re export of hides, ete: 297. 

SOCIETIES — 

Question 76 grants for religious ——, 835. 
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SOUTH INDIAN RAILWAY— 

INDEX TO LEGISLATIVE ASSEMBLY DEBATES. 35 

SOHAN LAL, RAIL BAHADUR, BAKSHI— 

Rerolution re anti-dristk movement in India. 09€-99, 
Resolution re enh: t of the pensio:s of civil pensioners. 054-55, 

Resolation re medical dip] of Indian juniversities and their recog- 
nition. £845-]86, ‘ 

See “ Questions and Answers’. 

SOLDIERS— 

Question re cost of British and Indian ——. 706. 

Question re expenditure on European -—— in Sanitariums. 807. 
Question re rations. 408. 

SOUTH AFRICANS—- 

Question re --— visiting or residing in India. 644. 

Question re retaliatory legislation against . Od, 

Question 76 increase of fares on ——. 2] 7. 

Question re inter class carriages on the ——. 27. i 
Question re overcrowding of third class carriages on ——~, 27. 
Question re quarters at Egmore station on ——, 39. 

SPEECH(ES)— 
—— by the Hon’ble the President Legislative Assembly. I—5. 

His Excellency the Vieeroy’s ——. 7—l7, 
See Ruling. 

के के 

SPENCE, Mr. R. &.-- 
Demand for Supplementary Grant for Empire Parliamentary Association. 

420. 

D d for Supplementary Grant re Indian Students’ Committee. 
884, S85. z 

Demand for Supplementary Grant re Stationery and Printing. 878, 

Demand for Supplementary Grant re Y. M. 0, A., Simla, and the 
Victoria Memorial. 899. 

Indian Income-tax Bill. 924, 925, 
Moplah outbreaks, 54. : 

Resolution re anti-drink movement in India, 099—Il0]. 

R sa re enh: $ of the pensi of civil Pensioners, 057, 
58. 

Resolution re Indian Autonomy, 28], 282. 

Resolution re removal of racial distinctions in trials. 374, 375. 

See “ Questions and Answers”. 



१86 INDEX TO LEGISLATIVE ASSEMBLY DEBATES, 

-अ “SRINIVASA SASTRI, THE RIGHT HONOURABLE— 

Demand for Supplementary grant re allowance for ——. 879. 

STAFF SELECTION BOARD : 
Demand for Supplementary grant re——. 855. 
Question re Staff employed in . 887. 
Question re abolition of the 307. 

Question re system of test by the 066. 

q Questions 7¢ examination by——. 52, 53, 

| , ‘STATE— 

५ Question re religion in India. 543. 

STATEMENT (LAID ON THE TABLE)— 

of the removal of racial distinctions in all branches of the 
administrative or executive services. 296. 

of posts on Rs. 500 and above held by Indians. 29|-95. 

re actual expenditure for the year to 3lst March 92l and estimated 
expenditure for the year to 3lst March 922 on scholarships, ete., 

A and the Indian Students’ Department 20-2. 

re additional cost charged to Central. Revenues of pensions, gratuities 
: and allowances awarded to officers and men in the Civil Depari- 

. ments in India and in England. 9. ee ae 
ye advantages derived by Berar under the reformed constitution. 

i re housing of clerical establishment in Delhi and Simla, 32-8, 

5 re receipts from house, water and conservancy taxes and expenditure on 
; sanitation, lighting and road watering in the principal Canton- 

ments in India promised id reply to a question asked by Haji 
Wajihuddin on Ist March )92] ——. 22-3], 

हि STATE RAILWAYS— 

i Indians, Anglo-Indians and Europeane on 460. 

Question re European, Anglo-Indian and Indian Superintendents 
on -. 46l, 

Question re Fo and Mechanical Engi on ——, 368, 66; 

See Railways. 

STATE RELIGION— 

Question re —— in India. 543. 

STATIONERY— 
Demand for Supplementary grant 7० —and Printing. 877. 

STATUTE LAW KEVISION COMMITTEE— 2 

Question re personnel of ——, 559, 
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STERLING LOANS— 

Question re Indian investors and ——. 459. 
Question re Indian——, 69}. 

Question re raising of the ५ 49. 
erty re Indian Investors and the Calcutta Port Trust ——, 459- 

460. 

Question re the offer of 74 million at 7 per cent. 96-97. 

STORES— 

Question re amount and value of orders for 
‘Kingdom. 459, 

~ Question re Chief Controller 
}298, 

in the United. 

and the Munitions Frand case 

Question re disposal of surplus war - 4066: = 
Question re high rates for in India. 700. 
Question re Medical purchased in India and elsewhere. 25-26, 
Question re purchase of 809, 
Question re purchase of for Government of India. 700. 
Question re purchase of —— by the High Commicsioner for India. 458, 

488. 

Question re recommendation of the Stores Purchase Committee. 54-42, 
Question re report of the Stores Purchase Committee and the power of 

७ local Governments to purchase ——, 54-42, 
Question re value of surplus ——, 249, 
Resolution re the purchase of by the High Commissioner for India, 

938-42, 

STORES DEPARTMENT— : 
Question rer dations of the Stores Purchase Committee about- 

recruitment of Indians for the 8l4, 

STORE-KEEPERS— : = 
Question re number of Indian Medical —— to Government. 766. 

. STOR ES PURCHASE COMMITTEE— 

न Question re recommendations of 8l4. 
Question re recommendations of —— about recruitment of Indians for- 

the Stores Department. . 8]$. 

Question re recommendation of —— 54]-542. 

STRIKES — 
Q का 

re Informati lected by the Labour Bureau re the reat 
causes of Labour aud the labour situation. 453. 

Question re number and duration, ete., of labour -——, 459. 
Question re and the Assam Bengal Railway. 427, 

~ 



388 INDEX TO LEGISLATIVE ASSEMBLY DEBATES, 

STRIKES—conéd. 

Question १6 —— in Bomhay .708 

Question re in the Assam-Bengal Railway and of the Tea Garden 
coolies at Chandpore. 226- 

Question re statement by Bengal Government in connection with Assam- 
Bengal Railway 227, 

STUDENTS’ ADVISORY COMMITTEE— 

Question re selection of Indian Members of the—. 62. 

SUBRAMANYAM, RAO BAHADURC, S.— 

Indian Contract (Amendments) Bill. 482-483, 

Moplah outbreaks. )40-] 438 

Resolution re equalization of the number of Indians and Europeans in 
certain posts, ]0-il 

Resolution re Indian autonomy, 238-]24 

Resolution re medical ipl of Indian Universities and their 
recognition. 55-ll6], lI838, l]88-i89 

e “Questions and Answers. 

SUB-ASSISTANT SURGEONS— 
Question re counting of Military Service of Civil —— towards’ incre- 

ments of pay on confirmation. 60-66. 

SUBZPOSH, Mr, 8. M, ZAHID ALI— 
See “(Questions and Answers’’. 

SUGAR— 
Question re number of —— factories working and their output. 456. 

Question re‘the informati lected by the Bureau of the Central 
Government re the number of Factories and their output. 456, 

SUKKUR BARRAGE— डे 

Question re and Canals Project, 42. 
Resolution re the construction of the—. 943-956. 

SUNDAY FEES— 

Question re —. 66l. 

SUPERINTENDENT(S)— कं 

Question re appointment and promotion of Post Offices, 22. 

Question re counting of Service of Probationary of Post Offices 
towards i , leave and Ad 

Question re daily allowance of Post Offices, 444. 

ie 
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s. 

e
e
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| » SUPERINTENDENT(S)—contd. 
Question re European, Anglo-Indian ‘and Indian —— on State 

Railways. 46. 

‘Question re extra duties thrown on uf Post Offices consequent 
on the amalgamation of Posts with Telegraphs. 445. 

Question re Passenger —— on Railways. 565-569. 

Question ve passenger on the Eastern Bengal Railway. 4/0. 

Question re Probationary — of Post offices. 79—80 
= Question re Time-scale of pay of — of Post Offices, Deputy Postmasters 

General and Assistant Directors-General. 434 
i Question re transfer of — of Post Offices and first class Postmasters. 

42/9-I220. ~ 5 

> 
(0 
। 
‘a 

SUPER-TAX— 

Soe re ineome-tas and-— paid by Anglo-Indiins and Europeans. 
540. 

SUPPLY OF WAGONS— = 

Question re — to traders by North-Western Railway. 539, 

See wagons, Railways हि 

SURGEONS— : 
Question re Civil —in Aesam. 245-246. 

Question r¢ counting of Military Service of Civil Sub-Assistant and 
Assistant—towards increments of pay and promotion on confirma- 
tion. 65-6 

Question re Military Assistant—holéing posts of Civil Surgeons. $09, 
Question re Military and Civil Assistant ——. 776. 

SURGEONS-GENERAL— 

Question re posts of — held by Indian members of the Indian Medical 
Service. 766 is 

SURPLUS STORES.— 

Question re cost of — organisation. 8]6, 
re Question re disposal of War 

Question re loss by sale of —. 86. 
Question re cflicers in the — organization. 83 

: Questi tive from the clerical staff in the office of the 
4 Chief Controller of —. 837-838 

Sa Question re value of —. 249, 

= SURVEY (8)— 

जद * Question re amount of debit on account of Railway +++-.._ 80] 

¥ Question re number of Indians, Europeans and Anglo-Indians in — 
छः Service. 704 

|)
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i! 

| SURVEY OF CATTLE.— 
a 

Question re survey and classification of cattle, 559. “ 

SWEETME£AT VENDORS— 

i Question re ——. 3lv. 
4 = 

I SWORDS— 

i - Question re exemption of — in the United Provinces from the operation 
i _. Of the Arms Act. 456-457, = 

f Question re punishment for unlicensed p sion of revolver and —. 
|! 73. 

T 
TAHSIL OFFICES— 

i 5 Question *e Memorial from clerks in in the Central Provinces and 
| Berar.  3]47. , 
| न है 

TALUQDARS— 
Question re of Oudh and Arms Act, 85. 

- TEA GARDEN— 
Question re strike of —— coolies at Cbandpore 226-27. : _ 

TERACHER(S)— 5 २ 
Question re —— thrown ont of employment owing to the non-co-opera- ~ 

tion movement. 695. 
¢ 

TELEGRAPH(S)— 
Question #6 administration of Agra ——Office. 88. : 

Question re article in the “ Tribune ”’ on “ Section ]5 of the ---— Guide .’”” 
449, 

Question re percentage uf Indians in the ——Department. 83, - 
Question re pie money system in the Department. 997. 

Question re proportion of Telegraph Masters to operators in the —— 
Department. 994. 

Quistion re ‘staff of the post and ——. 995, - 
Question re Office for Mirpur Bathers. 64I. 

Question re traflic and revenue of the Branch, 993-994. 

TELEGRAVHIST-— 
Question re extension of privileges to non-Christian ——. 89. 
Question re minimum pay of a aie OST; 

Question re promotion of —— and clerks in the Postal Department. 
642. > 

Question re refusal of leave to Indian Telegraphists and Telegraph ; 
Masters on public holidays and festivals. 89-90. 
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*े TELEGRAPH MASTERS— 
A Question re the proportion cf —— to operators in the Telezraph 

Department. 994: 

TELEGRAPH PEONS— 

Pay of Postal and —— of Bombay. 284 

TELEGRAPH SERVICES— 

Question re pay of Postal and 430, 

! TELEGRAPH TRAINING CLASS £8 — 

| = Question re Schools of ——, 90, 

TELEPHONE SERVICH— 
Question re throwing open the to the public at each Post Office 

in Provincial cxpitals and important stations. 454, 

TEMPLES— 

Question re Government aid to , ete, 457, 

Question re grants for Hindu --—--, 855. 
Question re grants for Jain ——. 835, = 
Question re the white-washing of ——,  62. 

TEMPORARY OFFICERS— 

Question re orant of increased rates of pay to demobilized —— of the | Indian Medical Service. 94. 
wt Question re increased rates of pay of of the Indian Medical 

Service. 94, - 

Question re pay of —— of the Indian Medical Service, 94, 

TERRITORIAL FORCES— 

. Question re in India. 452. 

Question re and system of short colour service. 580-58), 

THACKERSEY, Str VITHALDAS— 
Demand for supplementary grant re Botanical Survey. 868. 

eee Demand for supplementary graut re Jails and Convict Settlements. 868. 
a ~ Resolution re the purchase of stores by .the High Commissioner “for ‘India. 933, 937, 942. 

E THEFTS= : है 
- Question re —— from parcels and luggiges on railways. 450. 

Qeestion re of coal by railway staff from open tracke ——, 487, 
Question re ——- on railways. 299. 

THIRD CLASS CARRIAGES— 
Question re urinals and other arrangements in ——, 699. 
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TIRHUT STATE RAILWAY— 

Question re transfer of management of the —— to the Bengal and 
North-Western Railway. 228. 

TOLL— P 
Question re levy of —— on the Jumna Bridgeat Muttra. 933-93}. 

TOUR(S)— 
Question re —— of the Director-General of Post Offices. ]2%], 

TOURING OFFICER— 

Question ve the addition of a —— to the staffof the Director-General 
of Posts and Telegraphs. 

TOWNSEND, Mr. C. A. H.— 

Oath of office 38l. 

Resolution re transfer of Judicial administration of the North-West 
Frontier Province, 757-758. 

TRADE COMMISSION ERS— 

Dd d for suppl tary grant re Indian —— in East Africa, 903. , 

Question re Indian ——- in East Africa, 285. 

TRADE UNIONS— 
Question re legislation for the rezistration and protection of ——. 283. 

TRAFFIC— 

Question re the and revenue of the Telegraph Branch. 993-94, 

TRAIN SERVICES— 

Question ¢ —— between Karachi and Lahore and Karachi and Quetta. 

43 

TRANSFER OF PROPERTY ACT— 

~~ Demand for supplementary grant re Officer on special duty ‘on: 

TRANSFER OF PROPERTY (AMENDMENT) BILL— 

a that the Bill be referred to Select Committee. 582. Rejected. 

i, है 

‘TRANS-FRONTIER TRIBES— : 

Question re allowances to — on the North-Western Frontier. 392. 

Question re offences and border raids in the North-West. Frontier 
Provinge. 89-392. + था 
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| TRANSHIPMENT— 
| हे Question ve inconvenience caused to passengers by their—— at the 

Kotri Railway Station. 4]4. 

Question re inconvenience caused to passengers by their —— at the 
Merwar Railway Station. 4], 

TRANSPORT— 

: Question re reduction of —— charges of salt from one part to another. 

_ Question re stopping of —— of kapas cotton to Gujrat. 538. 
Question re —— facilities for coal traffic. 9$9-99. 

Question re —— ession of labour to the tea gardens of Assam and 
| Bengal. 22, 

TRAVELLING ALLOWA NCE— 
Question re action taken on the Resolution moved by Rai J, N. Majom- 

dar Bahadur on the equality of status and —— of members of the 
F Legislative Assembly. 225. 

Question re family —— of the staff of -the Foreign and Political 
Department Press. ]226. 

| TREASURY BILLS.— 

| Question re —— pledged by the Calentta University. 825. 

_
 

TRIAL— 
Question re the ill-treatment of persons awaiting ——. 43. 

~ Resolution re racial distinction in 34-579, 

Question re jury system in force for —— of Evropeans, 289, 

TRIBUNE ?*-... 

Question rearticlo in the 
~ Guide.” 449, 7 - 

Question re letters published in the —— re Distress and expensive 
living, 793. ¥ = 

: Toscan ‘GABHADRA— ६ ड़ 
Question re the grant of relief_to emigrants from Hyderabad State who श have settled at ——_ .. ४७77. 

headed “Section“I5 of the Telegraph 

2 

Set ReEy— 
5. Question re Indian and British officers in the war between Greece and 

——. 669. 

~ \ 

i TURKISH PEACE TERMS— ४ 
Question re Mr, Hasan Imam’ « statement relating to the —— . 60, 

a 
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l44 हे INDEX TO LEGISLATIVE ASSEMBLY DEBATES. 

सह ए 

UJAGAR SINGH BEDI, Basa— 

See “ Questions and Answers. ” 

UNDER-TRIAL POLITICAL PRISONERS— 

Question re treatment of —— and convicted political prisoners. 448. 

UNIFORMS— : 

Question re annual cost of Military, Police, and other --»-—. 832. 

Question re grants to Police officers for , ete, $20. 

Question re for India-trained Military Nursing Sisters. 977. 

UNITED KINGDOM— ‘ 

Question re amount and value of orders for stores in ihe —— . 459. 

Question re the nou-registration of Indian Medical degrees in the 
286, + 

Question re High Commissioner for India in the ——. 485-489. 

UNITED PROVINCES— 

Question re the appointment of at Advocate-General for the ——. 
१88 

Question re exemption of swords in the —— from the operation of the 
Arms Act. 456-457. 

" UNITED PROVINCES LIBERAL LEAGUE— 

Question re speeches of His. Excellency the Viceroy delivered at the 
Chelmsford Club and the 

UNITED P.OVINCES MANUAL OF GOVERNMENT ORDERS, 
VOLUME I— 

Question re paragraph 707 of the ——. 86. 

UNITED STATES— 

Question re debt of the Government of India to the —— of America, 
898. 

3 

UNIVERSITY (ES)— : ag 
Question re correspondence on the subject of the enhancement of 

examination fees of the Caleutta ——. 768. 

Question 76 Medical degrees of Indian —— to be non-registrable in 
the United Kingdom. 286-287 

Resolution re Medical Diplomas of Indian —— and their recognition. 
285-89. 

Vv 
VACATION— : 

Question re for the Court of Judicial Commissioner, Sind. 558. 
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: “ VAKIL”?— 

INDEX TO LEGISLATIVE ASSEMBLY DEBATES. I45 

Queslion re article in 7-72. 

VARIATION — i 3 

Question re —— of price according to amount of consumption of 
salt. 60, 

VENKATAPATIRAJU, MR. B.— 

Demand for sapplementary grant re Posts and Telegraphs: 849-850. 
Demand for supplementary grant re Public Health. $73. 
Indian Lac Cess Bill. 467-469. 

Land Acquisition (Amendment) Bill. 02I. 

Resolutions re contribution of Bengal to the Government of India, 
32-324. 

Resolution re enhancement of pensions of civil pensioners, 053. 

' Resolution re purity of administration in the various departments of 
Government of India. 60-604, 622. = 

Resolution re Railway Committee’s Report. 809-30. 
See “ Questions and Answers. ” 

= 

८25 “VENTURER,” THE— 

— Question re Dr. Ansari’s article in —-—— on the non-co-operation moye- 
ment. 68]. 

VERNACULARS— 

- Question re diffusion of medical knowledge through ——, 285-286, 

VETERINARY— 

Question re pay and allowances of Officers of the Civil --— Dept. 837, 
D id for supplementary grant re ——services. 874. 

2 VETO— 

Question re exercise of powers of —— by Imperial and Provincial 
Governments. 677.- 

VICEROY, HIS EXCELLENCY THE— 
Message from ——, 005. 

“ Opening speech. 7-7. 
. _ Question re speech of —— at the Chelmsford Club, 898—399, 

>... VICTORIA MEMORTAL— 
Demand for supplementary grant re—=—, 898,
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VICTORIA TERMINUS STATION, BOMBAY— 

Question re want of waiting-rooms at the —— of the Great Indian 
Peninsula Railway. 300-30l. 

VINCENT, THE HON’BLE SIR WILLIAM— 

Cattle Trespass (Amendment) Bill. 022, ]0%%, 0l4, 206. 
Code of Criminal Procedure (Amendment) Bill. 006, 3007, l009> 

i0 

Code of Criminal Procedure (Amendment) Bill.” 7806-307." 

Code of Criminal Proccdure (Amendment) Bill... }0])-]02. 

Demand for supplementary grant for the cost of receiving the delega- 
tion of the Empire Parliamentary Associaton. 47-]78, 9, 

Demand for supplementary grant re general vdmixistration. $54-$55. 

Demand for supplementary giant re Staff Selection Board, 655, 557, 
858, 859. 

Demand for supplementary grant re police. 567. 

Demand for rupplementary grant re juils and convict settlements, 

863-864. 

Government Business. 242-248, 885, 464-466, 975, (05-L006. 

Indian Limitation (Amendment) Bill, 92, 98,97, 98. 

Indian Penal Code (Amendment) Bill, 338, 9!2. ~ 

Invalidation of Hindu Ceremonial Emoluments Bill. 073, 074, 077, 

078. 
Maintenance Orders Enforcement Bill. 2i, 535, 909-90, 9)L. 

Moylah outbreaks. 42-]49, 50. 

१०४०४ for yostponement of business. 975-974, 

Penol Code (Amendment) Bill. -20-22I. 

Mussalman Wagfs Registration Bill. lz3-i024. 

Point rais:d regarding arrest of the leaders of non-co-operstion -is under 
adjudication by a Court of Law. 68-582. 

Point raised by ——as to the quoram, 289 
Press Law Repeal and Amendment Bill. 339-34], J02l. 

Question raised by——re delivery of long speeches Ly members intro- 
ducing Bills. 222. = 

Resolution by Mr. N. M. Samarth re the alnogation of, distinctiors 
between Indian and European Members of the Civil Scrvice, 

242-242, रे 

Resolation re addiess of welcome to His Royal Highness the Prince 

of Wales. 05-06, LI6. 3 
Resolution re dments of the Indian Evidence Act. 8i-38. 
Resolution re equalization of the number of Indians and Europeans in 

certain posts. L/2-l)2, /l7, ]L/9, ll2I. 
SS re Indian autonomy, 247-]254, “I204, }:82, 283, 285, 

286, ; “के 

fa
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क
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; 
‘ INCENT, THE HON’BLE SIR WILLIAM—conéd. 

= Resolution re permanent Capital of India. 20I-204. 

; Resolution re purity’ of administration in the various departments of 
: ™ the Government. 62-65, 62, 622 

Resolution re reconstitution of the Provinces of India. 7]9-722, 723 
725, 726 

Resolution re recruitment in India for all India Services. 289 

Resolution re repeal vf the Workmen's Breach of Contract Act and 
eee , sections of the Indian Penal Code. 236-239, 24 Se | A 

eee हे ion re removal of racial distinctions in trials. 355-360, 374, 
377, 378 7 

Resolution re separation of Judicial aud Executive functions, 627-628, 
630, 63I 

Resolution that the death of Raja 8. ए, Singh be recorded in the 
official Minutes. —486 

Transfer of Property (Amendment) Bill. 583-585, 590. 
_»» Withdrawal of motion to refer the Code of Civil Procedure (Amendment) 

Bill to a Select Committee ! #म ; 

VIOLATION OF CHASTITY— 

Question re —-— of an Indian woman at Sialkot, 70. 
oa ५ 
~  VISHINDAS, MR. HARCHANDRAI— 

Demand for supplementary grant for Empire Parliamentary Associution. 
है Ll8-!9. 7 

Indian Lac Cess Bill, 473 

Point raised as to inclusion of names on Select Committee without the 
consent of individual members. 689. tb 

Resolution re abrogation of all distinctions between Indian and European 
Members of the Civil Service. 243. 

Resolution re constraction of the Sukkur Parrage. 950-95. 
~ जरा re reconstitution of the Provinces of India. 73-75, 

726. 

7 ion re removal of racial distinctions in India. 360-352, 373. 
See “ Questions and Answers. 

Transfer of Property (Amendment) Bill. 587. 
a 

. VIZAGAPATAM HARBOUR— 
है Question re —~.  20. : , 

_ छः ~~ 

- VOTERS— 

a Question re women for the Legislative Assembly, 284,
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Ww 

WAGHORN, COLONEL W, D.— 

Demand for supplementary grant re railways. 907-908. 

Resolution re purity of administration in the various departments of the 
Government of India. 607-608, 

Resolution re reserved railway compartments for different communities, —s 
4276-27. 

WAGON (S,— 

Question re cost of construction of railway 74. 

Question re difficulty in obtaining railway ——. 228. 

Question re manufacture of railway in India, 73-74. 

Question re non-supply of ——, North Western Railway. 539. 

किस re payments to Burn and Company for American railway— 

Question re purchase of railway —— from America, 75-94. 

Question re railway —— difficulties on railways. 296. 

Question re shortage of on the Oudh and Rohilkhand Railway. 806, 

~ Question re —— manufactured in India, 75-94. 

WAITING-ROOM(S)— 

Question re for Inter class passengers, 297 

Question re for ladies at the Hardwear Railway station. See 
“Hardwar.” 4]9 

Question re for Inter class passengers. 827, 
Question re —— at Maheshkhund Railway Station 68I. 

Question re want of —— at’ the Victoria Termi tation, Bombay, 
800-30, 5 

WAJID HUSSAIN, CHAUDARI~ 
Resolution re permanent Capital of India, 93-97, 

WAJIHUDDIN, HAJI— 

See “ Questions and Answers,” 
. 

WAR— 
Question re Indian and British officers in the —— between Greece end 

Turkey. 659 

Question re —— in Persia, 838. 

WAR RELIEF TRUST BILL— 

Motion for leave to introduce 

— rejected 30+I32, 
28-380, 

, 

—
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~ WAR INDEMNITY— 

4 ‘Question re —— payable to India, 648 

_warnant— 
Question re the —— of Precedence. 008. 

WATSON, MR. R, J.— 
Question re the appointment of —— under the Government of India. 

8l0, 

~  WATERMEN— 
; Question re Hindu and Muhammadan——at railway stations, 569-575, 

See Railways, Z 

WHEAT— 

Question re export of 4. 

Question re prices of rice and—in each Province, 066, 
Question re prices of —— and gram, © 450, 

Question re produce and export of ——. 767 
Question re rise in price of and other food-stuffs. )]45, 
Question re undertaking about —— profits in 9]5-I6, 67-68, 

WHEAT FLOUR— : 
Question re shipment of —— to foreign countries. 655 

WHEELER AND COMPANY, MESSRS.— 
Question re sale of magazines, ete., by —— at railway book stalls, ~ 82-33 

“WHO’S WHO”— 

Question ve compilation of official —— in India. 538-539, 

WOMEN VOTERS— 

i, —— for the Legirlative Assembly. 284, 

MEN’S COMPENSATION ACT-= 
Question re legislation on the lines of the English —~, 983. 

WORKSHOPS— 

Questions re Indian apprentices at the Ja ——. 294, 
a. Question re racial distinction in Jamalpur ——, 580 

th, 

“WORKS OF DEFENCE (AMENDME NT) BILLS— 
See Billsy -
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Wu 

YAMIN KHAN, MR. M 2 ४ | 

Moplah ontbreaks, 94-]99 ‘ gare 

Resolution re equalization number of Indians and Europeans in certain 
posts, IJL3-LL5 

Resolution re Indian autonomy. 259, 272-274 ae — 

Resolution re removal of racial distinctions in trials. 358-354. 

_ See “ Questions and Answers PRC ace 

YEOTMAL— 

Question #6 passeng dation jp trains between Ellichpur and—. 
652. 

YOUNG MEN’S CHRISTIAN ASSOCIATION-- 

Demand for supplementary grant re —— in Simla. 898, 

YOUNG, MAJOR— - हि > tip eee 

Question re punishment awarded to —— Sialkot. 578. 
j j 

v4 

ZOOLOGICAL SURVEY— ee 
Demand for supplementary grant re ——. 870 os 

« ZAMINDAR ”— : 
Question re article in 72. 

ZAMINDARS— 

Qe:tion re prevalence of the system of agricultural land ownerships 
known as ——, ete, 697. 

SGPT, Delhi- 27 L 0--80-2-8-2,000. ° . ह i
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